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PARLIAMENTARY DEBATES

(Part I-——Questions and Answers)
OFFICIAL REPORT

1803
PARLIAMENT OF INDIA
Wednesday, 28th February, 1951.

The House met at a Quarter to Eleven
of the Clock.

[MR. SpeAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

CONGESTION IN DOCKS

*1792; Shri A. C. Guha: Will the
Minister of Transport be pleased to
state:

(a) if it is a fact that our export
trade has been hampered by conges-
tion in the docks of Indian ports;

(b) whether it is a fact that to re-
lieve the congestion, freight charges
in some ports have been increased by
25 per cent;

(c) how this congestion varies from
port to port; and

(d) what steps Government have so
far taken to remove this handicap to
our export trade?

The Minister of State for Transport
and Rallways (Shri Santhanam): (a)
Excepting the Port of Bombay
where there was congestion in vary-
ing degrees fiom August 1948 to Sep-
tember 1949, there has been no conges-
tion at any of the major ports of India.
During the period of congestion at
Bombay export trade does not appear
to have been affected.

(b) No. Perhaps the hon. Member is
referring to the 25 per cent. surcharge
which was levied by certain Shipping
Lines on freights on cargo consigned
to the Port of Bombay. This was done
by the Shipping Lines in order to re-
coup the losses caused to them as a
result of delay in the. turn-round of
shipping and was withdrawn in Decem-
ber 1949.

(c) ard (d). Do not arise,
320 P. S. D.
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Shri A. C. Guha: May I know if the
position has been affected by the re-
cent fire in the Calcutta Docks?

Shri Santhanam: I do not think it
has been affected in any way.

Shri T. N. Singh: May I know if this
congestion is due to lack of handling
facilities at the Ports, lack of space or
due to too much extra cargo coming
in?

Shri Santhanam: As I said, there is
no congestion whatsoever at present or
for some time past. There was a con-
gestion in 1947-48 and part of 1948-49,
soon after the Partition because all the
traffic that went to Karachi, came to
Bombay and then in those days trans-
port facilities were also rather diffi-
cult. There were many contributory
causes, but that is a thing of the past.
I do not think I need go into details.

Shri Sidhva: May I know if it is a
fact that due to better arrangements
now prevailing in the Bombay Port,
Trust, no steamer is allowed to remain
in the stream and all the cargoes are
discharged promptly?

Shri Santhanam: Yes, Sir.
Erecrric Lockmng Device

*1793. Shri Sidhva: (a) Will the
Minister of Railways be pleased to
state whether the electric locking de-
vice fitted with Banaras Express by
Mr. Mukherjee has proved successful?

(b) What is the period during which
this Express was run on that line?

(c) Was any ticketless travel detect-
ed on this Express? -

The Minister of State for Transport
and Railways (Shri Samthanam): (a)
A factual report on the three months
trial of the device has been received
from the EI. Railway. After a prelimi-
nary examination of this report it has
been decided to consult an Expert
g&mmlttee before a final decision is

en.
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(b)-The rake fitted with the device
was put on trial on the Howrabh-Bana-
ras service between 15th September.
1950 and 22nd December, 1950.

(c) During the trial period 122
ticketless travellers were detected.

Shri Sidhva: The hon. Minister
stated that the trial was for three
months. Duning that period, was
there any theft or any kind of murdgr
on the Railway? ‘

Shri Santhanam: I do not think
there has been any murder in that
train or any other train during these
months.

Shri Sidhva: My question was: Were,
there any thefts?

Shri Santhanam: I have already said
that there were 122 ticketless travel-
lers. I have not with me information
regarding thefts.

Shri Sidhva: What was, the number
of travellers that travelled during that
period from which 122 ticketless tra-
vellers were detected?

Shri Santhanam: I have got some
details regarding the experiment, itself
but no details regarding the passen-
gers.

Shri Sidhva: May I know who are

the Members constituting this Expert -

Committee?

Shri ‘Santhanam: The East ,Indian
Railway was asked to make the ex-
periment for three months and send
us a factual report. They have con-
ducted the experiment and sent us a
factual report. This report was exa-
mined by the Railway Board Office and
we decided that it should be formally
examined by a Committee consisting
of the Director of Mechanical Engi-
neering Railway Board, the Deputy
Chief Controller Standardization, the
Central Standards Office and an officer
from the National Physical Laboratory,
New Delhi.

Srii S. C. Samanta: May I know if
Government contemplate to carry out
test trials on Express trains to find out
whether the device is useful?

Shri Santhanam: That is exactly
under enquiry. The usefulness has to
be decided by the Expert Commiittee

Mr. Speaker: We will go to the next
Qquestion.

TRAFFIC. RULES

#1794, Shri Sidhva: (a) Will the
Minister of Transport be pleased to
state if it is a fact that a number of
countries follow the American traffic
rule of keeping to the right on roads?
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(b) Do the Government of India con-
template changing their traffic rule of
keeping to the left of the roads?

The Minister of State for Transport
;nd Railways (Shri Santhanam): (a)
es.

(b) No.

Shri Sidhva: May I know which is
more progressive, left driving or right
driving?

Mr. Speaker: Order, order. That is
a matter of opinion.

Shri Sidhva: I want to know from
the Government's point of view.

Mr. Speaker: The reply is ‘No' and
that is implied from the Government's
point of view.

Shri Sidhva: May 1 know why we do
not follow the world traffic rules but
follow the rule of keeping to the left?

Shri Santbanam: I have got a list of
60 countries which are the left
turn and another 60 countries which
are taking the right turn.

Shri Brajeshwar Prasad: Is it a fact
that some of the traffic Policemen nn
duty in Delhi are following the Ameri-
can Traffic Rulas? ,

Mr. Speaker: Order, order.

Shri Dwivedi: May I know if acci-
dents have increased because both left
hand driving and right hand driving
cars are allowed to ply on the roads
in India?

Shri Santhanam: Generally our tra-
ffic rule is that they should keep to the
left. That is part of the Schedule of
the Motor Vehicles Act.

Shri R. Velayudhan: May I know
whether there is any intention on the
part of the Government to have uni-
form traffic rules throughout India?

Shri Santhanam: Yes, Sir. The traffic
rules are uniform throughout India.

Shri Sidhva: May I know whether
the list of these 60 countries will be
made available to the Members?

Shri Santhanam: I will make it avail-
able to the hon. Member,

CoasTAL TRADE

+1795, Dr. Ram Subhag Singh: Wil
the Minister of Transport be pleased
to state whether it is a fact that Gov-
ernment have - decided to reserve
coastal trade for Indian shipping?

The Minister of State for Transport
and Railways (Shri Smtham): _Yes..
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Sir. An announcement was made on
the 15th August 1950, to the effect that
steps would be taken with effect from
that date to implement the policy of
complete coastal reservation for Indian
shipping, so as to secure, if possible,
complete reservation within a period of
one year.

. Dr. Ram Subhag Singh: May I know
the total annual tonnage of our coastal
trade which is carried by Indian Ship-
ping Companies?

Shri Santhanam: The annual tonnage
in 1850 is 2,00,595 gross registered
tons.

Shri Sidhva: May I know the total
number of Indian ships running on the
coast and also the foreign ships at pre-
sent? I want to know when the agree-
ment comes into operation whether
the number of Indian ships will be
inc;essed or the same number will re-
main?

Shri Santhanam: At present 79 per
cent. of the coastal trade is being
carried on in Indian shipping. We ex-
pect that this nfay go up to very near
100 by next August.

Shri Kesava Rao: May I know if the
three ships being built at Vizagapatam
Ship-building Yard will be put _to
coastal shipping or for foreign ship-
ping?

Shri Santhanam: Yes, Sir. The
arrangements at present is that they
will be used for coastal trade.

Pandit Munishwar Datt Upadhyay:
May I know, in view of shipping diffi-
culty in foreign trade, if it is consider-
ed by Government necessary, to divert
this coastal shipping to...

Mr. Speaker: Order, order. It is a
suggestion for action.

Shri Hussain Imam: The hon. Minis-
ter mentioned ‘Indian shipping’. Does
he mean ‘Indian owned Shipping Com-
panies’ or ‘those registered in India'?

Shri Santhanam: I mean ships regis-
tered under the Shipping Amendment
Act of 1948. There, elaborate provi-
sions are made for the licensing of
ships especially for coastal trade.

Dr. Ram Subhag Singh: May I know
whether it is a fact that Indian Ship-
ping companies have submitted a three-
year development plan to the Govern-
ment and demanded an interest free
loan of Rs. 15 crores? .

Shri Santhanam: I think they have
made some representations which are
under consideration.

28 FEBRUARY 1951
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DISPLACED PERSONS FROM RAIDER HELD
AREAS OF KasEMIR

*1796. Dr. Ram Subhag Singh: Will
the Minister of States be pleased to
state:

‘(a) the number of displaced persons
who have migrated to States other
than Jammu and Kashmir from the
raider-held areas of Jammu and
Kashmir; and

(b) whether the children and wards
of these displaced persons are given
financial assistance for prosecution of
their studies in the same manner and
on the same terms as are given to dis-
placed students from Pakistan?

The Minister of Stales, Transport
Railways (Shri Gopalaswami):
(a) There are about 12,000 displaced
persons from these areas in a camp at
Yol (Kangra District, Punjab). It is
difficult to estimate the number of
those outside this camp as no census
has been taken.

(b) Yes; in Yol Camp and in Delhi.
Dr. Ram Subhag Singh: May I know
whether the aid given to the children
of displaced persons from the raider-
held areas of Kashmir is of the same
amount which is being given to such
children by the Government of Jammu
and Kashmir? .

Sbri Gopalaswami: Yés.
Lala Achint Ram: What has the

Government decided about the re-
habilitation of these children-refugees

. living in the Yol camp?

Shri Gdpalaswami: There is a camp
now in Nagrota in Jammu. That is
being evacuated by the people who are
occupying it now. As soon as they
have been rehabilitated. it is proposed
to move the persons in the Yol camp
into that camp.

LR N - .
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[Giani G. S. Musafir: Are the pri-
vileges given to the refugees in India
same for every one?]

Shri Gopalaswami: I said that they
were getting privileges and assistance
on the same terms as other refugees.

Dr. Ram Subhag Singh: May I know
the number of displaced children from
Jammu and Kashmir who are given
rehabilitation benefits for study?
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‘Shri Gopalaswami: I cannot say; at
one time a census was taken of the
families that required assistance for
educational and other purposes. About
three hundred families were listed and
assistance was given. I cannot say
that, that exhausts the number who
Aare receiving assistance,

Sardar Hukam Singh: The question
‘was put as to what arrangements have
been made for the rehabilitation of
the inmates of the Yol Camp. The
answer is that they would be moved
to Nagrota as soon as it has been
\ewacuated by persons who are already
where. ] want to enquire whether any
* rehabilitation arrangements for these
inmates of Yol camp have been made,
whether they will be rehabilitated in
Jammu and Kashmir. or whether
arrangements would be made for them
in India.

®hri Gopalaswami: The idea now is
to make arrangements for rehabilitat-
ing these people in the Jammu and
Kashmir State. Nagrota camp will be
one of the camps to which they would
be taken. and then measures will be
devised for rehabilitating them in the
State itself.

Sardar Hukam Singh: Have the
Government formulated any plan? May
1 know whether they would be able
to réhabilitate them in Jammu and
Kashmir where other persons of those
areas are being rehabilitated and
whether there are lands enough which
could be given to these refugees?

Shri Gopalaswami: The Jammu and
Kashmir Government are going into
$hat. We are asking them to, devise
plans for that purpose.

Shri Kamath: What arrangements
are going to be made for these dis-
placed persons so as to enable ﬂ;em
4o take part in the ensuing elections
to the Constituent Assembly of Jammu
and Kashmir?

Shri Gopalaswami: I am afraid 1
am not aware of the detalls of the
agrangements which the Jammu_ and
Kashmir Government have made in
this "

‘Shri Kamath: Have they not  con-
sulted the Government of India in
this matter?

‘Mr. Speaker: 1 am going to the next
guestion,

ResSEARCH 1IN WooL

+1797. Pandit M. B. Bhargava: will
the Minister of Food and Agriculture
be pleased to state:

(a) what is the total amount t
on wool research in the years 1548-49,

28 FEBRUARY 1951
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1949-50 and 1950 (upto the end of De-
cember, 1550); N

(b) whether there is any Research
Institute in Rajasthan, and if not, why
not; and

(c) what percentage the production
of wool in Rajostnan torms of the total
wool production of the Indian Union?

The Deputy Minister of Food and
Agrivalture (Shri Thirgmala Rao):
(a) The indian Council 6f Agricultural
Research  sanctioned Rs. 87,500 in
1948-49. Rs. 94,000 in 1949-50 and
about Rs. 1,00,000 in 1950 (upto end
of December). An equal recurring
amount as also some non-recurring
amount has been sanctioned by the
State Governments concerned.

(b) The Indian Council of Agricul-
tural Research have not been able to
open any sheep breeding research
station in Rajasthan so far, mainly
because this State did not form a
constituent State of the Council till
last year. However, a scheme for
surveying the various breeds of sheep
in Rajasthan was sanctioned by the
Council in September, 1949 with Jai-
pur as headquarters. Under the
regionalization scheme for sheep and
wool development now under con-
sideration, Rajasthan is expected to
play an important part as it is pro-
posed to establish a sheep breegmg
resedrch station in that region.

(c) Rajasthan produces about 17
million pounds of wool every year,
which represents 31 per cent. of the
total production of wool in Thdia.

Pandit M. B. Bhargava: May I know
how far the researches carried on
have resulted in improving the quality
of wool produced?

Shri Thirumala Rao: I can't answer
how far it has resulted in improve-
ment. Various research schemes are
being carried on and new varieties are
being developed.

_ Fandit M, B, Bhargava. My question
is whether there has been any im-
provement at all on account of the
research?

Shri Thirumala Rao: Our informa-
tion is that there is some improvement
on account of research.

Shri Jaani Ram: May I know
whether any research work is carrled
on in the eastern part of the country,
in Bihar, etc.?

Shri Thirumala Rao: We have got a
Wool Analysis and Sheep Breeding
farm in Gaya.

Mr. Speaker: Next question.
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IMPORT OF ENGINES

*1798. Shri Barman: Will the Minis-
ter of Railways be pleased to state:

(a) the number of Engines, broad
gauge and meter gauge, which have
been ordered from abroad, and from
which countries;

(b) what are the scheduled dates of
delivery, and

(c) how many engines will be
?ggilszled in Chittaranjan in the year

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b). A statement giving the infor-
mation desired is placed on the Table
of the House. [See Appendix XIII,
annrexure No. 21.]

(c) 33 locomotives are programmed
to be assembled in Chittaranjan in the
year 1951.

Shri Barman: Regarding metre
gauge locomotives, the statement shows
that the next delivery schedule is not
expected before 1952. In view of the
fact that the Assam Link stands in
dire need of improved traffic, does the
hon. Minister contemplate to put on
that line a few of the metre gauge
engines that have been received?

Shri Santhanam: The locomotives
already received have been allotted to
the various metre gauge railways
according to their needs. Some of these
locomotives must have been allocated
to Assam also.

Shri Sidhva: May I know whether
the broad gauge locomotives ordered
are of the same specifications and
design as the high power engines
received last, or they are new models?

Shri Santhanam: They are of
different types: WP Passenger Engines
300; WG Goods 100; Tank Engines 60.
They are three different types.

Shri Sidhva: T want to know whether
they are of the old design. Last year,
we imported some high power engines.
I want to know whether these also
are of the same model or of a new
model, whether they are from the
same manufacturers or different
manufacturers.

Shri Santhanam: All engines are
made out of old models with new
improvements, including the new WP
locomotives.

Seth Govind Das: By what time
does the hon. Minister think that
there will not be any need for import-
ing any locomotives and we shall be
self sufficient in this respect?

Shri Santhapam: By about 1954.

28 FEBRUARY 1951
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Shri Hussain Imam: What is the
difference  between the number of
Engines that were scheduled to come
in this financial year and the number
which are expected to come up to
31st of March?

Shri Santhanam: I have not got the
figures up to 31lst March. At present,
to a large extent, deliveries are more
or less up to date.

Shri A. C. Gubha: Of the Engines to
be assembled at Chittaranjan, are all
the parts to be imported or are some
parts to be manufactured in the
factory?

Shri Santhanam: In the Engines
assembled in 1950, all the parts were
imported. For the Engines to be as-
sembled in 1951, 30 per cent. of the
parts will be manufactured at the
Chittaranjan Works and 70 per cent.
will be imported. In 1952, 70 per cent.
will be manufactured and the rest
imported. In 1953, 80 per cent. will be
manufactured and in 1954, 100 per
cent. will be manufactured.

INDIA’'S CONTRIBUTION TO0 F.A.O.

+1799. Prof. S. N. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Committee appoint-
ed by the F.A.O. to consider the ques-
tion of reducing India’s contributiom
to that organization has submitted its
report; and

(b) ’if so, what are its recommenda-
tions?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
The Committee appointed by thre
F.AO. to consider the question of
revision of the Scale of contributions
by its Member countries has only sub-
mitted its interim report. recommend-
ing a scale for adoption in 1951.

(b) According to the interim report,
India’s contribution for 1951 would
have been 4-54 per cent. of the total
budget of the Organisation instead of
4-42 per cent. for 1950. India’s contri-
bution was however. finally fixed for
1951 at 4-16 per cent, due to
increase in the membership of the
Organisation.

Prof. S. N. Mishra: Sir, may I know
the basis on which these contributions
are fixed for the member countries?

Shri Thirumala Rao: There is no
particular basis for these contribu-
tions. It all depends on the total
amount of the budget and if the fotal
strength of the Organisation is less,
the member countries’ share is larger
and if the strength of the Organisa-
tion is more, then the share of each
is less.



~

1813 Orql Answers

Prof. S. N. Mishra: If it depends
only on the expenditure to be incurred
by the Organisation, then on what
basis does each country agree to pay
the contribution?

Shri Thirumala Rao: Originally
when these contributions were arransg-
ed. consideration was given to the
basic contributions they were originally
making to the United Nations Organisa-
tion. From that some proportion was
attempted to be fixed for this Organisa-
tion.

Prof. S. N. Mishra: Why was this
Committee appointed? What was the
purpose for appointing this Committee?

Shri Thirumala Rao: Among other
countries, India was one which said
that the incidence of contribution was
heavy and that it must be reduced.
Therefore the Committee was appoint-
ed to review the position.

Shri Shiva Rao: May I know the
number of Indians employed inthe
Secretariat of the F.A.0.?

Shri Thirumala Rao: Sir, I am
afraid 1 require notice.

Prof. S. N. Mishra: On what basis
did India think that the contribution
she was making was high?

Shri Thirumala Rao: When certain
member countries opted out of mem-
bership, India was saddled with a
higher amount; but now it is reduced.

Shri Hanumantbaiya: Sir, have
Government made any representation
g)rA tg$ employment of Indians in the

Shri Thirumala Rao: Yes; we have
been always pressing. that proper pro-
portion of Indian should be employed.

Shri Hanumanthaiya: Has the hon.
Member succeeded?

Shri Thirumala Rao: We are in the
process of pressing our claims.

Dr. Deshmukh: May I know. Sir, if
the contributions of India and
Pakistan have now been separated, so
far as the percentage is concerned?

Shri Thirumala Rao: We pay about
4.1 per cent. and Pakistan ‘89 per
cent.

Prof. S. N. Mishra: May I know the
amount paid by Government so far
by way of contributions?

Shri Thiramala Rao: I think it is
annually about Rs. 7 lakhs.

Dr. Deshimukh: Sir, my question has
not been properly answered.
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Mr, Speaker: I am going to the next
question.

TBAINING IN STAMP DESIGNING

*1800. Prof. 8. N. Mishra: Will the
Minister of Communications be pleas-
ed to state whether it is a fact that
Government are contemplating to send
some artists abroad for -training in
stamp designing?

The Minister of Communications
(Shri Kidwai): The Government have
before them a proposal from Philatelic
Advisory Committee to send artists
abroad for training. But the Govern-
ment is not contemplating sending
any one in the near future.

Prof. S. N. Mishra: May I know the
countries to which these artists are
proposed to be sent?

Shri Kidwai: It will be decided
after we have decided to send them.

Prof. S. N. Mishra: What will be
the expenditure involved in this
proposal?

Mr. Speaker: That will be proble-
matic at this stage, I think.

PosT,aAND TELEGRAPH WORKSHOPS

*1801. Prof. S. N. Mishra: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the six-member work-
shop committee appointed by Govern-
ment to enquire into the organization
of Post and Telegraph Workshops has
submitted any report so far; and

(b) if so, what are its recommenda-
tions about rationalizing production?

The Minister of Communications
(Shri Kidwai): (a) Yes,

(b) A copy of the Report is placed
on the Table of the House. ([See
Appendix XIII, annexure No. 22]

Prof. 8. N. Mishra: Sir, may I know
if any retrenchment was recommended
by this Committee?

Shri Kidwai: The Committee was
not tap];miuted to recommend retrench-
ment.

Dr. Deshmukh: As a matter of fact.
has the Committee recommended any
retrenchment?

Shri Kidwai: The Committee was
appointed to look into the working of
the workshops and to decide bow
they should be worked in future, and
they have made recommendations in
that behalf. As far as retrenchment is
concerned. from time to time, with
the consent of the employees, we have
been retrenching the employees in
the last two or three years.
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Mr. Speaker: Question No. 1802 has
been withdrawn.

SaLE OF DAMAGED WHEAT

+1803. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Food
and Agriculture be pleased to state
the total loss incurred by the Punjab
Government in selling the damaged
wheat to a party which offered a lower
price under instructions from the
Government of India?

(b) What was the nature and ex-
tent of damage caused to the wheat
stocks?

(¢) Had any Medical Authority cer-
tified that the damaged wheat was
unfit for human consumption?

(d) If so, what was that Medical
Authority and what was its certificate?

ty Minister of Food and
wri Thirumala Rao):
(a) By selling the damaged wheat at
Rs. 5 per maund. to a starch manu-
facturer, instead of at the offered
price of Rs. 8 to a flour mill, the
Punjab Governthent incurred a
theoretical loss of Rs. 1,01.061.

(b) A total quantity of 1,367 tons
wheat was totally damaged and unfit
for human consumption or for cattle
feed.

(c) No.

(d) Does not arise.
Pandit Mnnishwar Datt Upadhyay:

Sir, at what price was the wheat
actually sold?

Shri Thiramala Rao: At Rs. 5 per
maund.

Pandit Munishwar Datt Upadhyay:
Could they not get a higher price?

Shri Thirumala Rao: There was the

definite instruction from the Central’

‘Government that it must be sold only
to a starch factory and to none else.

Mr, Speaker: I think this question
was once answered; about selling at
Rs. 5 and all that

Some Hon. Members: No, Sir.

Mr. Speaker: 1 go
question.

PROCUREMENT AND DISTRIBUTION OF
Foop GRAINS

*1807. Pandit M. B. Bhargava: Will
the Minister of Food and Agriculture
be pleased to state the total expendi-
ture incurred by Goverrment due to
procurement, distribution aad other
control operation of foodgrains during
‘the ‘years 1948, 1949 and 1950?

to the next
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The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
1948-49 Rs. 40,66,000 1949-50
Rs. 36,11,000 1950-51 Rs. 34,13,000.

Shri T. N. Singh: Sir, may I know
whether the progressive reduction in
the cost was due to lesser guantities
kandled or due to economies effected
in the system of procurement?

Shri Thirumala Rao: Obviously it
is due to the economies eifected.

-Shri R. Velayndhan: May I know
whether the figures mentioned by the
hon. Minister are for procurement,
distribution and other control opera-
tions or are there separate figures for
distribution alone?

Sbhri Thirumala Rao: I am not able
to give off-hand the break-up of these
figures.

Pandit Munishwar Datt Upadhyay:
Sir, what is the amount spent on the
staff employed and what is the amount
spent on transport?

Shri Thirumala Rao: Sir, I want
notice.

Seth Govind Das: Then, may I take
it, Sir, that the procurement in spite
of the lower cost. has been more or
has remained the same, or has it gone
down to some extent?

Shri Thirumala Rae: It all depends
upon the conditions in the various
Provinces and the operations in each
Province. Moreover, this question pro-
bably does not arise.

Shri Jnani Ram: May I know if the
figures include the cost of the grain
lost in transit and in the stores?

Shri Thirumala Rao: No.

Shri Kamath: Sir, is the hon. Minis-
ter in a position to give the figures
for the total quantities of grains pro-
cured in each of these three years?

Shri Thirumala Rao: We have been

supplying figures to the House. The
total procurement now is 45 lakh tons.

Shri Kamath: Is it increasing or
decreasing?
Dr. Ram Subhag Singh: Apart from

procurement quantity what amount
has Government spent in procurement?

Shri Thirumala Rao: I have not got
the figures.

Shri Sidhva: Is the amount debited
to the State Government or the Gov-
ernment of India?

Shri Thirumala Rao: To the Govern-
ment of India.
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Shri Hussain Imam: May I know
whether the cost of procurement and
distribution given relates only to the
Centrally Administered areas or is
for entire India?

Shri Thirumala Rao: It is for entire
India.

Shri Karunakara Menon: How much
of the expenditure is borne by the
Centre and how much by the State
Governments?

Shri Thirumala Rao: The amounts
1 have given are spent by the Centre.

BrioGes oN RiveR KeN IN VINDEYA
PRADESH

*1808. Shri Dwivedi: Will the Minis-
ter of Transport be pleased to state:

(a) the estimated cost of the con-
struction of a bridge on River Ken
which divides Vindhya Pradesh and
closes down all traffic for at least four
months in a year;

(b) whether the work of construc-
tion has been taken in hand; and

(c) if not, what is the cause of delay
apd by what time is the construction
likely to be completed?

The Minister of State for Transpert
and Railways (Shri Santhanam): (a)
Roughly Rs. 15 lakhs.

(b) and (c). I would refer the hon.
Member to the reply given to his
starred question No. 209 on the 2ist
November 1950.

Shri Dwivedi: The Government of
India is doing some other big work in
Vindhya Pradesh and is it for this
reason that the scheme has been
dropped?

Shri Santhanam: The scheme has
not been dropped at all. We have con-
ducted surveys. In reply to his pre-
vious question we have said that we
are going to take up the construction
in 1951-52.

PRICE OF IMPORTED WHEAT

*1809. Shri B. R. Bhagat: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the cost of the imported
wheat has gone up;

(b) if so, to what extent;

(c) the reasons for this increase im
cost; and

(d) to what extent this has led to

the increase in the price of rationed
wheat?

The Deputy Minister of Food and
(Ag)ﬂ;ulture (Shri Thirumala Rao):
a) Yes.
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(b) About Rs. 1/6/- per maund.

(c) Largely on account of increased
ocean freight rates.

(d) The increase in the landed cost
of imported wheat has not generally
been reflected in the retail issue price
of rationed wheat in the selected in-
dustrial and urban areas where the
grain is subsidised under the present
scheme of subsidy except in the cities
of Delhi, Ajmer and the 4 main cities
of Bombay State where the previous
prices were artificially low. In other
rationed towns where the sale is not
subsidised, the price is likely to have
risetn to the extent of the increase in
cost.

Shri B. R. Bhagat: In view of the
fact that the price of rationed wheat
has gone up, will the Government re-
consider the procurement price?

Shri Thirumala Rae: No, Sir.

Shri R. Velayndhan: May I know
whether the price of wheat in the
rationed areas of Travancore-Cochin
Union has been raised by 25 per cent.
more than the previous rate?

Shri Thiramala Rao: I am not
aware of any such rise.

Shri Hussain Imam: What is the
proportion which this Rs. 1/6/- in-
crease in price bears to the price of
rationed foodgrains?

Shri Thirumala Rao: In certain
States it was Rs. 15/10/- and it has
gone up to Rs. 16/6/-.

Shri B. R. Bhagat: What are the
prices of rationed wheat? Do they
bear any relation to the cost price?

Shri Thirumala Rao: Hypothetical
questions are put so many times re-
garding the increase in price of
rationed commodities.

Shri B. R. Bhagat: I wanted to know
whether the price charged is on a no-
profit and no-loss basis or on some
hypothetical basis?

Shri Thirumala Rao: Where we are .
subsidising we are actually losing.

Shri Hussain Imam: The price of
foodgrains has been increased by 25
per cent. He says that it has increased
only from Rs. 15/10/- to 16/6/-. What
is the position today—whether the

rice of rationed articles has been
ncreased by 25 per cent. or by only
Rs. 1/6/-?

Shri Thirumala Rao: 1 will have to
examine the exact percentage.

Shri B. R. Bhagat: What has been
the increase in shipping freight?.
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Shri Thirumala Rae: In certain
cases it has gone up by 75 or 80 per
cent. and sometimes even more.

PROGDUCTION OF PEPPER

*1810. Shri Alexander: Will the
Minister of Food and Agriculture be
pleased to state:

. (a) the total production of pepper
in India in each of the years 1949 and
1950 and also the total acreage under
cultivation and the states in which they
are cultivated;

(b)‘ how the yield compares with
that in Indonesia;

(c) the steps, if any, taken to in-
crease the yield; and

(d) whether there is a scheme for
establishing a Pepper Board?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
A statement giving the required
information is placed on the Table of
the House [See Appendix XIII, an-
nexure No. 23].

(b) The average yield of pepper at
present in India is about 357 lbs. per
acre as compared with 390 lbs. per acre
on European plantations in Indonesia
in 1940. Later information in regard
to Indonesia is not available.

(¢) The Indian Council of Agri-
cultural Research has sanctioned a six
years' scheme beginning from the lst
April, 1949 for the establishment of a
Pepper Research Station to undertake
research on various aspects of pepper
cultivation, e.g. evolution of higher
yielding strains, control of pests and
diseases. proper methods of cultivation
and manuring etc. with a view to in-
crease the yield. The scheme has
started in Taliparamba where preli-
minary work has been done. The
Research Station is proposed to be
established at Mattanur where arrange-
ments are being made to acquire land
and to provide facilities for the purpose.

(d) No.

Shri Alexander: Which is the State

which ;)roduces the highest quantity of
pepper?’s

Shri Thirumala Rao: Th
which the hon. Member h:ﬂgtam from

Shri Alexander: Why is it that the

research station has not to be started
there?

Shri Thirumala Rao: Our officers and
experts have gone into the matter and
fixed upon a place which is most
suitable for this station.

Shri R. Velayudhan: Is the Minister
aware that through the research station
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the pepper-growing area has not got
any benefit at all?_

Shri Thiramala Rao: The research
station is intended to benefit the pepper-
growing areas.

Shri M. V. Rama Rao: What is the
annual production of pepper in India?

Shri Thirumala Rao: In 1949-50 15,000
tons and the cost was Rs. 1,369 lakhs.

Shri M. V. Rama Rao: What are the
present prices of pepper in India?

Shri Thirumala Rao: As I cannot be-
exact I am unable to give the figures
now.

Shri Alexander: How much export
duty was collected last year on pepper?

Shri Thirumala Rao: The gross.
amount in 1949-50 was 64 lakhs. In
1950-51 it was 214 lakhs.

Shri Sidhva: In view of the high
prices prevailing in America may I
know whether the Government intend
to increase the export duty?

Shri Thirumala Rao: The gquestion
must be put to the Commerce Ministry.

Shri M. V. Rama Rao: What is vthe
basis on which the export duty on
pepper is levied at present?

Shri Thirumala Rao: I am told that
it is on an ad valorem basis.

Shri Alexander: Is it the intention
of the Government to have a Pepper
Committee just like the Cocoanut or
Arecanut Committee?

Shri Thirumala Rao: For the pre-
sent there is no such intention.

WITHDRAWAL OF A CRIMINAL CaSE
BY GOVERNMENT

+1811. Shri Dwivedi: (a) Will the
Minister of States be pleased to state
whether the legal opinion was taken
before the withdrawal of a criminal
case against the ex-Revenue Minister
of Vindhya Pradesh in connection with
the Gandhi Smarak Nidhi collections?

(b) It so, was it in favour of the
withdrawal?

The Minister of States, Transport and:
Railways (Shri Gopalaswami): (a) Yes.

(b) Yes.

Shri Dwivedi: Why d4id not Govern-
ment try to get such legal advice before
the prosecution was taken up?

Shri Gopalaswami: There was some
legal opinion taken before the prose-
cution was launched but after receiving
a representation in the course of the
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inquiry in court the matter was re-
examined and legal opinion at a very
‘high level was taken.

Shri Sondhi: When was the order
issued? -

Mr. Speaker: Order, order.

Shri Dwivedi: May I know if funds
.amounting to 60 per cent. of the Gandhi
Memorial Fund have since been ordered
‘to be deposited back by the ex-Minister
concerned?

Shri Gopalaswami: I have no infor-
m;eté?n from official- sources to that
€

Shri Dwivedi: Who were the persons
who gave the opinion in favour of
withdrawal?

Shri Gopalaswami: I said legal opin-
jon at the highest level.

Shri Dwivedi: Were they some Gov-
ernment authorities or Government
-experts or some of them were from the
‘public also?

Mr. Speaker: Order, order.

Shri Sondhi: Can I have the date of
the order relating to the withdrawal of
the case?

Shri Gopalaswami: I have not got the
-exact date here. I believe it was some-
time in December or January that in-
structions were issued for the with-

. drawal of the case.

Shri Sondhi: Was it after the 15th
‘December?

'Shri Gopalaswami: Well, the formal
-order may have issued after that date.

Shri Kala Venkatarao: May I know
‘whether a demand was sent by the
States Ministry to the Ail-India Con-
gress Committee to refund a portion of
‘this Gandhi Smarak Nidhi collection
which was given to the funds of the
All-India Congress Committee?

Shri Gopalaswami: I should like to
‘have notice of that.

Shri Dwivedi: May I know if the
authorities of the Gandhi National
Memorial Fund both at the centre and

in the States were asked to give proof
of this embezzlement :

Shri Gopalaswami: I do not know if
any specific reference was made, but
both the bodies referred to were quite
aware of the fact,

Shri Dwivedi: What T wanted to
know was when the case was withdrawn
which was instituted at the instance of
the Gandhi Nationai Memoriai Fund
Committee, why that Committee was
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not given sufficient proof in connection
with the prosecution.

Shri Gopalaswami: Well, all the
evidence that could be had from that
Committee and those connected with it
was recorded by the investigating offi-
cers before the charge was launched.

Prof. S. N. Mishra: May I know whe-
ther the order of withdrawal was con-
ditional or unconditionai and what was
the expense incurred in the prose-
cution?

$hri Gopalaswami: There was no
condition attached tu it. The counsel
appearing for the prosecution in the
court put in an application under sec-
tion 494 of the Criminal Procedure Code.
The court consented to the withdrawal
and therefore the case was withdrawn.

Shri Kamath: On what date was the
charge-sheet against the ex-Minister
put up in a court, and in thal charge-
sheet what was the amount aileged to
have been embezzled?

Shri Gopalaswaml: 1 think there
were three items put before the court
totalling Rs. 1,500.

Shri Dwivedi: May I know whether
the court in which the prosecution was
going on was in favour of its with-
drwal? -

Shri Gopalaswami: It consented to
the withdrawal.

GRANTS TO VINDHYA PRADESH

*1812. Shri Dwivedi: Will the Mibis-
ter of States be pleased to state:

(a) the amount of annual subsidies,
grants or other payments which are
being made monthly or annually by
the Vindhya Pradesh Government to
(i) organisation at Kundeshwar in
Tikamgarh; (ii) Shri Gandhi Bhawan,
Chhatarpur and (iii) the Orphanage
in Rewa;

(b) whether Government have any
machinery to check whether the
moneys s0 given are utilised for the
puspom for which they are intended;
an

(c) what kind of work is in pro-
gress in each place and what is the
number of trainees at each centre?

The Minister of States, Transport
and Railways (Shri Gopalaswami): (a)
to (¢). The Gandhi Bhawan, a cultural
and literary institution at Kundeshwar
in Tikamgarh, was functioning under
the guidance of Shri Banarsi Das
Chaturvedi and was maintained by the
Vindhya Pradesh Adminstration at an
annual cost of Rs. 24,000 but with the
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resignation of Shri Banarsi Das Chatur-
vedi the institution has closea down:
a proposal for starting a basic training
Centre is under consideration. The
Gandhi Bhawan at Crhatarpur is a
purely private institution and no Gov-
ernment grant is being made to it
Training in spinning and the propaga-
tion of Mahatma Gandhi's ideals are
its main objects. The Orphanage at
Rewa conducts training in crafts such
as carpentry, tailoring, weaving, and
the like. A small agricultural farm
and vegetable garden is also maintained
by the ates who number 45. A grant
of Rs. 6,000 is being made by Govern-
ment annually. The Orphanage is
open to inspection by the Education
Department.

Shri Dwivedi: May I know the
amount of expenditure which has been
incurred in connection with the insti-
tution at Tikamgarh at the instance of
the Government?

Shri Gopalaswami: I have no infor-
mation. .

Shri Dwivedi: May I know whether
the working of the institution run at
Government expense has been seen by
Government officials and’ whether its
works was proceeding salisfaclprily?

Shri Gopalaswami: I am sorry I have
no reports on that,

Shri Dwivedi: When the question was
put. I think I was entitled to this in-
formation?

Mr. Speaker: Order, order. He need
not argzua.uegle, was a{lhqwed ;o asl:;—
being is something for e
Chair to decide.

Shri Dwivedi: This is ®asic informa-
tion which the hon. Minister must have
furnished.

RAILWAY PassEs ForR M.Ps.

*1813. Shri_Sivaprakasam: Will the
Minister of Railways be pleased to
state whether Government are consi-
dering any proposal to issue First
class Railway passes to all Members
of Parliament valid all over India?

The Minister of State for Transport
and Railways (Shri Santhanam): No.

Shri Sivaprakasam: May I know
whether some Members of this House
who are members of the Central Ad-
visory Council for Railways are enjoy-
ing first class free railway passes at

. present? .

Shri Santhanam: No, Sir. The fact
fs that some of the members of the
Central Advisory Committee are also
members of the local advisory com-
mittees in the various Railways. As
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members of local advisory committees,.
they are given passes to go about in
that particular Railway administration
and inspect all kinds of raiiway esta-
blishments. They get passes within the
Railway administration—they do not
get a general pass for the whoie country.

Prof. S. N. Mishra: May I know vale-
ther Government have considered the
question of the amount 1o be saved by
the grant of such passes?

Shri Santhamam: We have not con-
sidered the question at all.

Shri R. Velayudhan: 1as a news item
come to the notice of the hon. Minister
that the Government is going to issue
silver passes to Members of Parliament?

Mr. Speaker: Order, order. He has
already replied to it.

Shri R. Velayudhan: But a news item
has appeared?

Mr. Speaker: Newspapers may print
anything.

Shri Dwivedi: What is the reason
that a certain”set of Menbers are being
allowed this™ facility and others are
rejected this“facility?

" Mr. Speaker: He has already replied
to that.

Shri Dwivedi: He has stated that some
Members are being given the facility.

Mr. Speaker: The hon. Member did
not hear the reply properly.

Shri Dwivedi: I could not uncerstand
from the Minister as to why this faci-
lity kas not been considered suitable in
the case of other Members.

, Mr. Spesker: Which other Members?

Shri Dwivedi: The rest of the Mem-
bers of Parliament.

Mr. Speaker: The question was whe-
ther all members of the Central Ad-
visory Council are being given free
passes. To that the reply was that all
members were not being given but
only those who are meimbers of local
advisory committees were being givea
passes; and there too the passes are
restricted only to the particular Rail-
ways to which they are atlached as
members of the advisory committees,
'tl‘l}:etl;x what is the further question on

at?

Shri Kesava Rao: Mnay 1 know whe-
ther Governmeni have any intention to
consider this questicn?

Mr. Speaker: Ouder, order. Next
guestion.
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LOCOMOTIVES

*1814. Dr. Deshmukh: (a) Will the
Minister of Railways be pleased to
state the total number of locomotives
in working order today?

o(b) What is the number required
by India?

(c) How and from where they ere
proposed to be obtained and at what
cost?

(d) Is it a fact that the Kunzru
Committee had come to the unani-
mous conclusion that we had excess
of 1500 locomotives in India at the
end of 1948?

(e) Have any efforts been made to
verify the above finding and if so,
with what result?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The average number of locomotives in
working order on all gauges on Indian
Railways at present is estimated at
6,845 but there are, in addition, about
1,490 locomotives on an average that
are under or awaiting repairs.

(b) To move the present level of
traffic. both passenger and goods, it is
- estimated that & daily average of about
7,000 locomotives in good working
condition will be adequate. To this,
however, must be added provision for
engines undergoing repairs, which will
depend upon their average age and
condition.

(c) It will not be necessary to in-
crease the total holding of locomotives
to deal with the present level of
traffic if the average age and condition
is improved. Any appreciable increase
in traffic will, however, necessitate
additional locomotives to move it.

(d) No—the Kunzru Committee
commented upon the utilisation of
locomotives and did not express views
on the total numbers required by
Indian Railways.

(e) Doés not arise.

Dr. Deshmukh: May I know what is
the number of locomotives which the
Railways are likely to require in the
immediate future, especially during
the course of the year, and what steps
are being taken to obtain them?

Shri Santhanam: All that informa-
tion is given in the papers distributed
with the Budget.

Shri Sidhva: Out of the total number
of locomotives in working order, how
many are brepad-gauge locomotives?

Shri Satthanam: Here again I have
not got the detailed information. If
the hon. Member so desires, I can give
g.llbatl;: ‘information during the Budget

e 3
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Pandit Munishwar Dait Upadhyay:
May I know how many engines have
gone out of use since 19487

Shri Santhanam: Does the hon.
Member want the number of engines
which have gone out of use owing to
over-age or other causes? In any case.
I require notice.

Pandit Munishwar Datt Upadhyay:
Engines which cannot be of any use.
for any reason.

Mr. Speaker: Anyway, he has not
got the figures,

Dr. Deshmukh: May I know if the
recommendations and submissions
made by the Kunzru Committee were
examined by Government and if so
what is the conclusion that Govern-
ment have come to? I refer to the
possibility of utilising the existing
locomutives in preference to obtaining
new ones from outside.

Shri Santhanam: Our present policy
is that though we have put the average
life of a locomotive at forty years we
utilise every locomotive to its utmost
canacity and to condemn it only on a
‘condition’ basis. Therefore, the policy
that we are pursuing is wholly in
accordance with the Kunzru Com-
mittee recommendations.

Shri Massey: Is there any special
reason for this high percentage of
engines under repair?

Shri Santhanam: Over-age is one of
the reasons. There were other reasons-
like intensive use during war-time and
difficulties of getting spare parts
during war-time. We are making
every endeaVour to bring the percent-
age to the lowest possible minimum.

Shri Massey: Is it a fact that we
have a larger number of locomotives
replaced in the last five years as com-
pared to the last twenty years?

Shri Santhanam: During the war,
the locomotives were put to a far
more intensive use than at any other
time and the hon. Member knows that
repairs are dependent on usage.

Shri T. N. Singh: How many of
these locomotives are over thirty years
of age?

Shri Santhanam: I would like to have
notice.

Pandit Manishwar Datt Upadhyay:
May I know how many engines have
deteriorated on account of bad fuel?

Mr. Speaker: Can he give the figures
separately?

Shri Santhanam: No, Sir.
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Pandit Kunzra: Did the Indian Rail-
way Inquiry Committee point out that
ihe utilisation of locomotive power
varied inversely with the number of
locomotives in 1941-42 and in 1946-477

Sari Santhaiam: The hon. Member
is tully aware of the recommendations
.of his Committee,

Pandit Kunzru: The point is this,
.Sir. The Committee said that the
number of locomotives had increased
on the broad gauge by 14.8 per cent.
between 194142 and 1946-47 and that
the number ¢ engine miles had declin-
ed by about 13.8 per cent. in the same
period.

An Hon. Member: But what is the
-question? -

Shri Santhanam: All these figures
are in the Report, Sir.

TRUNK TELEPHONE CALLS

*1815. Shri M. V. Rama Rao: Wiil
‘the Minister of Communications he
Ppleased to state:

(a) whether it is a fact that fixed
time telephone Calls on
{Calcutta can be booked from Madras
but not from Bangalore; and

(b) whether it is not possible to
arrange for the booking of fixed time
trunk Calls on Calcutta from Banga-
lore also?

The Minister of Communications
{Shri Kidwai): (a) Yes.

(b) No. Fixed Time Calls are notf
practicable between places which are
not connected direct with each other

Besides, the circuits between Madr.
and Calcutta are congested and
additional fixed time calls cannot be
gi;gx without detriment to other
traffic.

Shri M. V. Rama Rao: May I know
what is the present arrangement for
trunk calls to Calcutta from
Bangalore?

Shri Kidwal: They 8o via Madras.

Shri M. V. Rama Rao: Would it not
be possible to add on the calls from
Bangalore to the calls that are put from
Madras during these fixed hours?

Shri Kidwai: No, it is not possible.
As I have said, the circuits are already
over-congested.

Shri M. V. Rama Rao: Will Govern-
ment make any arrangement for reduc-
ing the congestion? .
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Shri Kidwai: It is being constantly
done.

Shri Sidhva: May I know whether
the ‘immediate calls’ that exist at
present for short distance stations, say
between Delhi and Agra, will be ex-
tended to long distance stations also?

_Shri Kidwai: Yes, as soon as more
circuits are available,

Umiversity ForR P.EP.S.U.

*1816. Sardar Sochet Singh: (a) Will
the Minister of States be pleased to
state whether any proposal has been
received from the Government of
Patiaia and East Punjab states Union
éor ws’etting up a University in that

tate?

(b) If so, have the Government of
India accorded their sanction to the
above proposal?

(c) In case the reply to part (b)
above be in the negative, what are the
reasons for withholding the necessary
sanction?

(d) Do Government propose to lay
on the Table of the House all the
correspondence on this subject that
has so far passed between the Govern-
ment of India and the P.EPS.U.
Government?

The Minister of States, Transport
?-;l ‘l’hilways (Shri  Gopalaswami):
a es.

(b) and (cf. The matter is under
examination.

(d) Not at present.

Sardar Sochet Singh: Is it a fact
that both the Ministers of the Care-
taker Governments of PEPSU have
made divergent recommendations on
this issue?

Shri Gopalaswami: They have made
a representation. They have reminded
us about it. Recently a discussion was

- held in the States Mjnistry with the

Chief Ministers of both PEPSU and
East Punjab. They have been asked

As soon as it is completed, we

.shall take the matter in hand

Sardar Sochet Singh: How long will
Goverument take to come to a decision
in this matter?

Shri Gopalaswami: It depends upon
how long the two Chief Ministers take.
Pandit Munishwar Datt Upadhyay:

What amount will this scheme cost
the Government; will the cost be met
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by the Central Government or by the
State Government?

Shri Gopalaswami: It is yet too
early to say anything about such
matters.

Dr. Deshmukh: May I know what is
the estimate?

Mr. Speaker: He has said that it is
too early.

ELECcTRIC TRAINS

+1819. Shri A. Joseph: Will the
Minister of Railways be pleased to
state whether there is any proposal by
the Government of India to run elec-
tric trains from the Vijayawada Rail-
way Station to a distance of about
forty miles in any or all directions?

The Minister of State for Traasport
and Railways (Shri Santhanam): The
reply is in the negative.

CourT OF ENQUIRY re EXPLOSION
or S.S. Indian Enterprise ,

«1820. Shri Kamath: Will the Minis-
ter of Transport be pleased to state:

(a) whether the Court of Enquiry
appointed by the UK. Government
has concluded its investigation _ into
the explosion of S.S. “Indian Enter-
prise” in the Red Sea last year;

(b) if so, what are its findings and
conclusjons;

(¢) whether Government have re-
ceived any petitions from widows,
children, or other dependants of the
victims of the explosion; and

(d) if so. what compensation has
been awarded in each case?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Yes. The formal investigation into
the casualty was held in London on
the 8th, vth, and 10th January 1931.

(b) Government have not yet re-
ceived the full proceedings of the
Court of Inquiry. which are under
print, by the U. K. Ministry of Trans-
port, and will not be available for
some time. A Press Note was issued
by the U. K. Ministry of Transport on
30th January 1951. An extract from
the Press Note giving its findings and
conclusions is placed on the Table of
the House [See Appendix XIII,
annexure No. 24.]

(c) Yes.

. (d) 73 members of the crew includ-
ing Officers and Cadets lost their lives
in the explosion. Of these 16 cases
are reported to be outside the scope of
the Indian Workmen's Compensation
Act, but the matter is under considera-
tion. A number of officers were of
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British domicile and it is reported that
their dependants have submitted
claims in the U. K. As regards the re-
maining 51 cases, a statement showing
the amount of compensation awarded
in each case is laid on the Table. [See
Apvendix XIII, annexure No. 25.]

Shri Kamath: Was, Sir, any officer
associated with the U. K. Court of
Inou‘i:y on behalf of the India Govern-
ment?

Shri Santhanam: Yes, Sir, Somebody
from the High Commissioner’s office
was associated.

Shri Kamath: May I know how many
applications or petitions have been
submitted in all by the dependants of
the victims of the explosion?

Shri Santhanam: I have already
stated that in the case of 51 persons
claims have been awarded and in the
case of 16 persons the matter is still
under consideration. Some people
have applied direct to the U. K

Shri Kamath: How is it that some
applied here and some to the U. K.?

Shri Santhanam: The ship itself was
registered in the U. K. and some
officers were Britishers. Naturally,
they would like to rclaim from their
own Government, thinking that they
might get better terms.

WRITTEN ANSWERS TO QUESTIONS
Ligar Hovuses

*1804. Dr. M. M. Das: (a) Will the
Minister of Transport be pleased fo
state whether it is a fact that a large
number of light houses in this country
{ie:;;:im improvement and modernisa-

(b) What will be the total expendi-
ture for tbe renovation of the light
houses?

(¢) When do Government propose
to take up the work?

The Minister of State for Transport
g'nd Railways (Shri Santhanam): (a)

es.

(b) Expenditure on a comprehensive
Scheme of improvement, modernization
and necessary additions in lighthouses
and other aids will be of the order of
rupees one and a half crores.

(c) The work has already commenc-

SHIPPING CORPORATION

*1805. Dr. M. M. Das: Will th2 Minis-
ter of Transport be pleased to state:

(a) ‘the total number of ships pos-
sessed by the Government sponsored
Shipping Corporation and their ton-
nage;
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(b) Whether the appointment of
Managing Agents for the Corporation
has been finalised; and

(c) Whether the Corporation is a
fully Government-owned concern or
it is a private Government concern?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The ‘Government sponsored Shipping
Corporation, known as the Eastern
Shipping Corporation, Limited.
possesses at present two owned cargo
vessels. s.s. “West Bengal” and s.s.
“Bombay” and one chartered cargo-
cum-passenger vessel, s.s. “Jalagopal”.
The tonnage of these vessels is as
follows:

(i) s.s. “West Bengal”—7,218 gross.
(ii) s.s. “Bombay”"—7,217 gross.
(iii) s.s. “Jalagopal™—5,322 gross.

(b) Yes, Sir. The .Scindia Steam

Navigation Co. Ltd.. Bombay, have
appointed as the Managing
Agents of the Corporation.

(¢) The Corporation is a partially
owned Government concern in which
the Government of India hold 74 per
cent. of the capital and have majority
control. and the balance, 26 per cent.,
is held by the Scindia Steam Naviga-
tion Company, Limited.

CONSTRUCTION OF A FACTORY AT ONDAL

*1806. Dr. M. M. Das: Will the
l\gineister of Raflways be pleased to
state:

(a) Whether it is a fact that the
construction of a factory at Ondal in
West Bengal for the manufacture of
the ‘under structures of wagons and
coaches is under consideration of
Government; and

(b) If so, the approximate time
when decision will be taken about the
matter?

The ‘Minister of State for Transport
and Rallways (Shri Santhanam): (a)
The conversion of the Repair Work-
shop at Ondal for the manufacture of
bogey underframes was recently under
consideration by Government.

(b) It has now been decided not to
proceed with this project.

REGROUPING OF RAILWAYS

*1817. Shri J. N. Hasarika: Will the
N{ixzister of Raflways be pleased to
state:

(a) the stage of progress of the
proposal for re-grouping of Indian
Railways;

(b) whether a representation from
the Government of - Assam has been
received objecting against the re-
grouping of Assam Railways wiih
other Railways; and
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(c) it so, what attitude have the
Government of India taken towards
the proposal vis a vis the opinion of
the State Government of Assarp?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
It has been planned to regroup the
Indian Railways into six zones and it
is proposed to place the details of each
zone before the Central Advisory
Council for Railways for consideration
before implementation. The formation
of the Southern Rajlway from 1st

April 1951 has been unanimously
approved by the C.A.C.
(b) Yes.

_(c) Careful consideration has been
given to the proposal of the Govern-
ment of Assam, but in view of the
natural flow of traffic, economic unity
of the contiguous regions and efficiency
of railway operation, the Government
have found ne reason to alter their-
plan. The matter will, however. be

. more fully when the. de--
tailed proposal for that zone is placed
before the Central Advisory Council.

RanLway WORKSHOP AT BANGAIGAON
(Assam)

*1818. Shri J. N, Hagarika: Will the-
&i:eister of Railways be pleased to

(a) whether there was any propo--
sal to establish a railway workshop-
at Bangaigaon (Assam); and

(b) it so, whether the project has
been dropped and if not, when the
work will be started? -~

The Minister of ‘State for Transport:
?d Railways (Shri Santhanam): (a)
es.

(b) The original project for a major
repair workshop to deal with loco-
motives, carriages and wagons has
been dropped for the present but work:
on a smaller repair and servicing
depot _for coaching stock only at.
Bangaigaon is in progress.

ProbuCTION- OF JUTE

*1821. Shri Himatsingks: Will the-
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of jute of different:’
varieties produced in India during the
season 1950-51;

(b) whether it is a fact that
according to a recent estimate of Gov-
ernmenti. production would be over 40
lakh bales;

(c) whether Government are aware
that actual production is below 20
lakh bales; and .
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(c}) if the answer to part (c) above
be in the affirmative, how it is that
Gotx;gx;nment’s estimates were exagge-
ra !

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) 20.8 lakh bales of Capsularis
wvariety and 11.5 lakh bales of Oli-
torius variety, making a total of 32.3
lakh bales.

(b) No.
(¢) No.
(d) Does not arise.

RECLAMATION OF Laxp IN THE PuUNJaB

*1822. Prof. Yashwant Rai: Will the
Minister of Food and Agriculture be
Ppleased to state:

(a) the number of acres of waste-
T1and that has been brought under cul-
tivation during the year 1850-51 in
the State of Punjab under the scheme
of ‘Grow More Food' campaign; and

(b) the additional amount of food
which this cultivation has brought to
the State?

The Deputy Minister of Food and
Agriculture (Shri Thirumala

(a) The total culturable waste land
Prought under cultivation in Punjab
«I) during 1950-51 (i.e. from 1st July
1950 to 31st January, 1951) with the
help of tractors is 4,956 acres.

(b) 2,185 tons.

- Price or Gur

*1823. Shri Shiv Charan Lal: will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
that gur is being sold in different
States at prices higher than those
fixed by Government;

(b) whether Government contem-
plate to raise tne price of gur; and

(¢) if not, what other steps Govern-
ment are going to take to check the
rise in price?

The Deputy Minister of Food and
J(!g)ri‘c{nltnre (Shri Thirumala Rao):
a es,

(b) No.

(c) State Governments have been
instructed io freeze stocks of gur at
or below the ceilings and distribute
these at controlled prices through Co-
operative Societies or ration shops.
Effective action has been taken by
'several State Governments in this
Tespect.
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AMALGAMATION OF FooD AND
AGRICULTURE MINISTRIES

*1824. Shri Jagannath Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the saving in expendi-
ture as a result of amalgamation of
Food and Agriculture Ministries into
one Ministry;

(b) the number of officers, clerks
and class IV servants retrenched due
to amalgamation;

(c) what steps Government have
taken to remove overlapping of cer-
tain activities and for coordinating
work; :

(d) what steps Government have
taken for implementing reports of the
Patel Committee;

(e) what was the number of advi-
sers attached to both the ministries
in 1949, 1850 and what is the present
number; and

(f) what money these ministries
spent on publicity in 1949 and 1950
and what is the present position re-
garding staff and expenses as regards
publicity?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Savings have been effected in the
Ministry in consequence of the merger
as well as of certain measures of re-
organisation. Approximately 4§ lakh
rupees will be saved

(b) (i) Gazetted Officers.—12.
(ii) Non-gazetted staff.—101.
(iii) Class IV servants.—13.

(c) Common items of work in both

the wings of the Ministry wviz. co-

ordination matters, Standing Advisory
Committee, Standing Finance Com-
miitee, Public Accounts Committee,
Receipt Typing and Despatch, common
services such as arrangements for
accommodation (office and residential)
furniture, telephones, staff cars etc.
have already been unified. There will
also be common arrangements for
arranging movement of grain and
other supplies.

(d) The recommendations of the
Committee were. implemented as far
as possible. A statement showing the
steps taken by the two Ministries is
laid on the Table of the House, [See
Appendix XIII, annexure No. 26.1

(e) 33 in 1949, 32 in 1950 and 20 at
present.

(f) Rs. 16,847 in
70,361 in 1950-51.

The staff employed on publicity work
at present consists of 5 gazetted and
13 non-gazetted officers the annual
cost of which is Rs. 20,000 (approxi-
mately).

1949-50 and Rs.
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AssaM Rarn Lanx

*1825. Shri Chaliha: Will the Minis-
ter of Railways be pleased to state the
percentage of goods carried from the
State of Assam by the Assam Rail
Link as compared to goods carried by
other forms of transport?

The Minister of State for Transport
and Railways (Shri Sasthanam):
During the last quarter of 1950 the
percentage of total goods traffic carried
from Assam by the Assam Rail Link
was approximately 55.

RapIO LICENCES

114, Shri A. C. Guha: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of radio licences in
each postal zone existing in 1950; and

(b) the number of such licences in
each of the States?

The Minister of Communications
(Shri Kidwai): (a) A statement show-
ing the number of radio licences in
each Post and Telegraph Circle exist-
ing on 31st December 1950 is placed on
the Table of the House. [See Appendix
XIII, annexure No. 27.]

(b) Statistics are
State-wise.

not maintained

RAILWAY STATIONS IN CALCUTTA
- AND BoMBAY

115. Shri A. C. Guba: Wi'!  the
ﬁgx'maister of Railways be pleased to
state:

(a) the number of railway stations
in greater Calcutta (including Howrah
and the suburban industrial areas
within the administration of 24 par-
ganas) and greater Bombay during the
year 1949-50;

(b) the number of tickets sold and
the total value realized from such sale
in greater Calcutta and greater
Bombay in the same year; and

(c) the volume of and freight char-
ges realized from parcels and goods
oook,ed in those stations in the same
year?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
58 in Greater Calcutta and 57 in the
greater Bombay as per list attached.
[See Appendix XIII, annexure No. 28.]

329 P. S. D.
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(b) No. of tickets Value realised-
sold. Ra.
Greater 2,62,99,139%* 57,172,886
Caloutta
Greater 27,38,01,746*+ 56,984,290
Bombay.

“*Includes sales of season tickets
each monthly season ticket being com-
puted as 50 single journey tickets,
following normal statistical procedure.
The sales of season tickets in Bombay
are greatly in excess of the sales in
Calcutta. The following are details
for 1949-50. -

Bombay

let class  3rd class.

Total sales 2,30,131  29,83,660
ofge:son
Total. 32,13,791

Calcutta.

18t class 2nd class 3rd class

2,15,886
of season
Total. 2,20,049
(¢) Weight booked. Freight earnings.
(Tons) Re.
Greater Parcel —76,535
Caloutte “'”'“l

Goods 26,68,430 9,47,68,098
Emt:sr Parcel (ﬁgu:e? 'not 90,38,861

Goods 23,32,900 6,00,34,329
FOREST RESEARCH INSTITUTE AT
Derra Dun

116. Dr. M. M. Das: Will the Minis-
ter of Food and Agriculture be ~
ed to state: ) pleas

(a) how far the re-organisation
scheme of the paper and cellulose
section of the Forest Research Insti-
mtet:; Dehra Dun has been imple-
mented;

_(b) the expenditure incurred up
till now for the re-organisation; and

(c) whether the installation of the
new pilot plant has been completed?
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The Deputy Minister of Food
Agriculture (Shri Thirumala Rao):
(a) At the instance of the Experts
Committee appointed by the Govern-
ment of India, the Standing Finance
Committee approved (April 1948) of
the scheme of the re-organisation of
the paper Branch at Forest Research
h;stitute involving
of:

(i) Rs. 30 lakhs non-recurring.
(ii) Rs. 3 lakhs recurring.

Plant to the extent of Rs. 13,18.630
has already been bought and received
at the Institute. In the context of the
extreme financial stringency the
gress has been slowed down. Bro-
vision for buildings and the remaining
machinery has been made for 1951-52
amounting to about Rs. 10 lakhs. It
is hoped that the Pilot plant will

set up in the coming financial year,
provided the remaining machinery is
made available in time.

(b) Rs. 13,18,630.

(¢) No.

an expenditure

28 FEBRUARY 1951

Written Answers 1838

* TELEPHONE FACTORY AT BANGALORE

117. Dr. M. M. Das: (a) Will the
Minister of Communicati be pleas-
ed to state whether the construction
of the Telephone Factory at Banga-
lore has been completed?

(b) What is the total number of
telephones assembled in the factory
up till now?

(¢) How many parts, out of what
total number of parts. are now manu-
factured in the factory?

(d) What is the total number of
Europeans, employees of Messrs. Auto-
matic Telephone and Electric Co. Ltd..
are working at present in the factory?

The Minister of Communications
(Shri Kidwai): (a) No, but it is expect-
ed to be completed by September 1951.

(b) 24,258.

(¢) 355 out of 365 parts of which a
telephone consists, are now being
manufactured in the factory.

(d) Eight.
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PARLIAMENT OF INDIA
Wednesday, 28th February, 1951

The House met at a’ Quarter-to Eleven
g of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I) '

1145 A _ ‘
MOTIONS FOR ADJOURNMENT
(1) IMPORT OF COTTON AND ART SILK

YARN.

(ii) RELEASING

MADRAS STATE
(iii) HOARDING AND PROFITEERING OF

ART SILK YARN.

Mr. Speaker: I have received notices
of three Adjournment Motions from
the hon. Member, Mr. Kamath. They
practicaly relate to the same subject,
‘though, of course, each one lays stress
on different aspects. One is:

“Failure of Government to allow
free import of cotton and art silk
yarn, as announced by the Min-
ister of Commerce and Industry
during his recent visit to Madras,
with a view to relieving the acute
shortage of cotton and art silk
yarn in the country.”

The other is:

“Failure of Government, despite
assurances by the Minister of Com-
merce and Industry during his re-
cent visit to Madras, to release
adequate quantities of cotton yarn
to Madras State, resulting in wide-
spread unemployment, acute dis-
tress and deaths from starvation
among handloom weavers in that
State.” '

The third is:

“Failure of Government to take
adequate steps to prevent !mard-
ing, cornering and profiteering of

342 PSD.
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imported art silk yarn by specu-
lators in Bombay and Calcutta,
resulting in its non-availability to
consumers at fair prices.”

I do not think I need enter into:
arguments at all. Apart from the fact.
that all these questions can be raised
during the Budget discussions on the:
Demands of the particular Ministry, it
is very clear that the matter has no
urgency in the sense in which urgency
is understood. so far as adjournment
motions are concerned. Since the hon.
Minister visited Madras and gave as-
surances, a lot of time has elapsed.
Therefore, I do not think I can consider
these motions at all.

Shri Kamath (Madhya Pradesh):
There have been extensive deaths in:
Madras State.

The Minister of Commerce aad In-
dustry (Shri Mahtab): For the infor-
mation of the House, I may say that the-
hon. Member himself tabled a question.
on this subject and

Mr. Speaker: That is immaterial: I
am concerned only with the admissibili~-
ty of it and it is evident that the
motion has lost any urgency. The hon.
Member should have tabled the ad-
journment motion immediately after
he was dissatisfled with the answer
to his question.

LEAVE OF ABSENCE FROM THE
HOUSE

Mr. Speaker: Before the House:
proceeds with any other business, I
would like to inform hon. Members.
that Shri Jagannath Mishra has request-
ed for leave of absence from all meet- .
iiﬁﬁs during this session on account of"

ess.

Is it the pleasure of the House to:
grant him leave?

The leave was granted.
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"INLAND STEAM-VESSELS (AMEND-
MENT) BILL

The Minister of State for Transport
and Railways, (Shri Santhanam): 1
beg to move for leave to introduce
a Bill further to amend the Inland
Steam-vessels Act, 1917.

Mr. Speaker: The question is:

“That leave be granted to intro-
‘duce a Bill further to amend the
Inland Steam-vessels Act, 1917.”

‘The motion was adopted.

Shri Santhanam: Sir, I introduce the
Bill

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

FIRST STAGE

Mr. Speaker: We will now proceed
with the General Discussion on the
Railway Budget. I believe the House
knows that the General Budget will be
presented today at five pmM. There-
fore the House will sit today up to 4
2M. so that there will be re-~ss for
sane hour before we take up the
presentation of the General Budget.

Dr. Deshmukh (Madhya Pradesh): 1
‘think we may sit right up to five
o’clock and then listen to the Finance
‘Minister’s Budget Speech. I do not
think anyone of us wants a holiday
0r recess.

The Minister of State for Parliamen-
tary Affairs (Shri  Satyanarayan
Sinha): That will be much better,
Sir.

Shri Syamnandan Sahaya (Bihar):
At any rate none of us will be able to
€0 home and come back. It is better,
‘therefore. if we sit up to five o’clock
and then listen to the Budget speech.

“~me Hon. Members: Till half-past-
four.

Mr. Speaker: If there is difference
of opinion among hon. Members, I am
afraid I must stick to my original
announcement.

Anyhow, let it be up to 4-30 p.m.

Shri Sidhva (Madhva Pradesh):
WMay I submit one point for your
~nnsideration. Last vear vou stated
1hat when the Budret Soeech ic made
rt five o'clock. Mebmers will be
supplied a copy of it. Tn fart the
Press is given a copy of it at five
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o’clock. Under this discriminatory pro-
cedure in the same House, the Press
are placed in a position of advantage.
I think this is a breach of privilege
of the Members, that while one section
of the Press gets a copy of the speech,
when the hon. the Finance Minister
delivers it, Members do not get it
Last year you observed that as Dr.
Matthai had no written speech, you
would consider distributign of copies
of the Budget Speech to Members
this year. For the purpose of following
the' speech and making notes, I think
it is desirable that we must have a
copy of the speech in our hands when
the hon. Finance Minister delivers it.

Shri Syamnandan Sahaya: Actually
it will save a lot of time for us be-
cause while the hon. Member makes
the speech we can follow it. Other-
wise, we have to read it over again.

Mr. Speaker: I think I shall have
to consider this point. I may, per-
haps, have to extend the time of
distribution to the Press till after the
speech is delivered. There is, of
course, some force in the argument
that if hon. Members had a copy with
them they could follow the speech
better. At the same time, I am afraid
that, if they had the speeches in their
hands, they will not be attentively
listening to the Finance Minister’s
speech. Whatever that may be, we
will consider the point.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I submit that this is an
extraordinary suggestion that while
the Budget Speech is being delivered
Members will be trying to read it.
They cannot do two things at a time
unless they are specially gifted. In
that case it will be much better if the
Budget Speech is not delivered and is
taken as read. You cannot have it
both ways. It cannot possibly be
circulated before it is over.

Mr. Speaker: That is exactly the
point I am considering. My fears are
that hon. Members will not be atten-
tive if they had the speech in their
hands.

Therefore, there is no question for
me to decide now.

Let us proceed with the general dis-
cussion. Hon. Members will remem-
ber the time limit of fifteen minutes.

Shri Frank Anthony (Madhya
Pradesh): Before 1 deal with two of
the major aspects of the Railway
Budget, T would like to pay a personal
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tribute to the hon. Minister for Rail-
ways. Sir, the reference in his Budget
sspeech to the fact that this will be his
last Budget struck, for me at least, a
certain note of sadness. I think the
House is aware that very often, per-
haps more often than not, I have not
been able to see eye to eye with the
hon. Minister. 1 have been not only
«<ritical, but strongly critical. But
‘these differences of opinion and criti-
cism have never blinded me to what I
regard as his outstanding capacity as
-an administrator. And I think that
‘the reflection in the Budget not only
of the financial soundness of the rail-
“ways, l;ut also of their increased effi-
~ciency is due, to a not negligible extent,
to his able and tactful direction.

Because of this, I would like to have
seen the Budget and his speech which
is the expression of that Budget, as
near perfection as possible. I believe
that the picture that the hon. Minister
has drawn could have been almost
perfect, but for two blemishes—in my
-opinion two avoidable blemishes. I
think that the hon. Minister can al-
anost anticipate what those blemishes,
which I intend to indicate, are.

I have always felt very strongly
‘that this decision to regroup the rail-
‘ways at this juncture of our affairs, is
not only gratuitous, but ill-conceived.
Sir, 1 have repeatedly registered my
protest against regrouping the railways
at this particular stage. The hon. Min-
ister made a reference to the Central
Advisory Council. He mentioned

.that in the first meeting the Members
accepted the principle of regrouping
and at the second meeting they una-
nimously accepted the implementing
of this principle vis a vis the Southern
Zone. I feel that this reference may
create a wrong impression abroad that
there was no difference of opinion in
respect of regrouping. I am not being
guilty of a breach of privilege: I only
want to clarify the position when I in-
form the House that I was present at
the first meeting and there was the
very strongest objection by Members of
the Central Advisory Council, not only
to the fact of regrouping but to the
principle of regrouping. If I remem-
‘ber aright. only six Members were in
favour -of the principle. five Members
including myself were not prepared
even to accept the principle of re-
grouping. and the rest of the Members
remained neutral. What happened at
the next meeting I do not know. But
1 do think .it was rather unfortunate
that T was not there—perhaps I might
have been able to induce them to stay
their hand and come to a different
decision. 1 feel the gravest apprehen-
sion in this matter. I feel that the
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implementation of regrouping at this
stage is likely not only to lead to dis-
location but perhaps to chaos. I may
remind Members of this House that I
was the only Member of the Central
Advisory Council for Railways who
opposed the ill-fated scheme of re-
classification of travel. 1 pleaded
with my colleagues, I pleaded with
the Ministry, not to go ahead with
that scheme. And my views were not
only dismissed but they were sought
to be ridiculed.

Shri Sidhva:
Members also.

Shri Frank Anthony: I was the only
one who put it down in writing. Even
when that scheme became more and
more obviously a failure, even then the
Government sought to justify it. To-

There were other

. day the country and this House know

to what extent that scheme was not
only an ignominious but a
failure. If I was inclined to be unc-
tuous and self-righteous I would point
out to the Ministry and the
House and say, “I told you so.”
But I am not going to do so. Perhaps
the hon. Minister will tell the House
that regrouping is unavoidable, in-
escapable and that it is an urgent prob-
lem. He will perhaps pose the
Guestion “What are we going to do
with the thirty and odd ex-native State
Railways that we have acquired? Do
you suggest that we are going to have
thirty or thirty-five different systems
operating independently?” I do not
for one moment suggest that. Anyone
with a modicum of common-sense m
realize that some measure of integra-
tion is absolutely essential. My point
is this that this integration is very
essential so far as ex-native State
Railways are concerned. But that
integration can be secured with the
minimum of dislocation to the Ad-
ministration by absorbing these ex-
native State Railways to the nea;est
major railway system. And 1 believe
that has already been done. With
regard. to the Saurashtra Railway I
think 1 am right in saying that it has
been absorbed in the B. B. & C. L
railway system.

The Minister of State for Transport
and Railways (Shri Santhanam): Sir,
1 do not think he is correct. It is still
a separate Railway. .

Shri Frank Anthony: In Rajasthan I
know. because I have just taken up a
case where the officials brought to my
notice that it has been absorbed to the
B. B. & C. I Railway and that the
terms and corditions of the staff have
been related to thase of the other
Railway. namely the B. B, & C. L
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Shri Santhamam: Probably he is
speaking of the Baroda Railway.

Shri Frank Anthony: That is what
I am saying. If you have done it with
.regard to the Baroda Railway I do
not see any difficulty as to why it
cannot be done with regard to the other
Railways.

Sir, unfortunately I am racing
against time. Perhaps the Railway
Minister will indicate, or at any rate
in his speech has indicated, that before
finalising this decision he secured the
opinions of the State Governments,
the Chambers of Commerce and the
Railway Labour Federation. That
reference seems to indicate that all
these bodies, or at least most of them,
entirely approved of the scheme. I
have repeatedly seen it in the press
that the organisation which purports
to be the most representative of com-
merce and industry—I think it is the
Federation of Indian Chambers of

. Commerce and Industry—has protest-
ed against the scheme in no uncertain
terms. And my hon. colleagues have
informed me that several State Gov-
ernments have protested against the
implementation of the scheme. I do
not know which Labour Federation
the Railway Minister has referred to.
I happen to be the President of a
railway orgamsatlon—-whlch at least
has this merit that it is not tied to
the apronstnngs of a political party
and is not prepared to subordinate the
interests of railwaymen to any political
party or group—and it has in no un-
certain terms protested against the
implementation of this scheme at this
particular stage.

12 Noon

Shﬂ B. Das (Orissa): On grounds of
economy?

Shri Frank Anthony: On grounds of
the interests of the country, in the
interests of the pubhc. and in the in-
terests last of railwaymen.

Shri Sidhva: Give us some details.

Shri Frank Anthony: I am going to

give you details. The hon.

will perhaps seek also to justify the
step by reference to expert committees.
I am very unconvinced with regard to
these ‘experts’. Of late this word has
been bandied about by Government—
committees, consisting predominantly
of laymen who have not the foggiest
notion of the subjects they are investi-
gating, are branded as ‘experts’ merely
because Government appoints them.
I may be told that the Inchcape
Committee recommended this and some
-other Committee again beginning wi
i the Tetter W.........
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Shri Santhanam: The Kunzru Com-
mittee.

Shri Frank Anthony: No, no. I have-
forgotten it at the moment.

An Hon. Member: The Wedgewood
Commiittee. €

Shri Frank Anthony: Yes, that the:
Wedgewood Committee recommended
that. But what has happened to our
own expert committee? The Kunzru
Committee—I have offended my hon.
friend often enough and I do not want-
to offend him again; I know the re-
commendations of that Committee with
regard to staff; what my opinions are
the House already knows—but one of’
the very few acceptable recommenda--
tions of which the Kunzru Committee-
was guilty was this recommendation
that at least for five years there should
he no attempt at regrouping. What
has happened? Government appoints
an expert committee, but it ignores and
treats with contempt the recommenda-
tions of that committee. 1 will say
this to the hon. Minister, and say it.
categorically. I have taken the trouble:
to discuss this problem with General
Managers. 1 have discussed it with an
ex-Financial Commissioner for Rail-
ways. They have all told me with-
out exception that in their view this
scheme will lead not only to disloca-
tion but to the paralysis of the Rail-
ways. I hope my friend Mr. Santha-
nam will not object, I am not divulg-
ing a secret. I pointed this out to Mr.
Santhanam, ‘“Here your senior officials,
everyone has said that this scheme is:
goirtxyg" to be faced with insoluble diffi-
culty”.

Shri Sidhva: May I know if this is
correct, Sir?

Mr. Speaker: He is making his state-
ment.

Shri Frank Anthomy: I will tell you
what Mr. Santhanam said. I hope I
am not disclosing any confidence. He
said in regard to the senior officials
“They are motivated by vested in-
terests”—whether he was right or
wrong.

Shri Santhanam: May I interrupt
my hon. friend? When he discloses
information he must disclose it fully.
All that I stated was that on this parti-
cular issue they may not have quite
an open mind, not that they have any
vested interests in the matter.

Shri Frank Anthony: I will accept
that correction. But how are we in
this House to be guided? Who are the
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best people qualified to give us ade-
quate expert opinion except your offi-
cials? If you are going to brush aside
their opinion on the allegation that
they are interested or are motivated by
vested interests how are we to be
guided? Are we to be left at the
mercy of lay, uninformed. inexpert
opinion and be guided only by the
opinion of an exalted Minister? Are
we going to accept the scheme not
because the officials approve of it but,
in spite of the officials disapproving of
it. because the Minister tells us we
must accept it?

The Minister of States, Transport and
Railways (Shri Gopalaswami): Sir, I
did not like to intervene at this stage,
but I do not want my hon. friend to
impose upon the House the impression
that senior officials as a whole are
.opposed to this scheme. That would
be a travesty of facts.

Shri Frank Anthony: My hon. friend
has more access to officials than I
have. 1 wonder if he could tell us
categorically whether every General
Manager has approved of it and
categorically whether every Member
of the Railway Board has approved of
it. Is the Railway Minister in a posi-
tion to say that? 1 do not think so.
My greatest objection to the scheme
is this, that it is a plunge in the dark.
The hon. Minister cannot give this
‘House any sort of picture of the finan-
cial effects of the operation of these
zones. I go further and state cate-
gorically that he is not in a position
to give us any kind of picture. financi-
al or administrative of the details that
are going to be involved, simply be-
cause the whole problem is too vast;
it is too complex; it is too intractable
for the Railway Minister or for his
Ministry to give us any kind of a clear
picture. This is my forecast that it
is only when this scheme begins to
be implemented. only then will un-
predictable, vast insoluble problems
-arise at every step of the way.

I want to know all the details. 1
want the Minister to inform the House
as to what details were available to
the Members of the Central Advisory
Council for Railways. What were the
details? The scheme that was made
available to me contained the barest
details. 1 say no man, however much
genius could assess the effects and
consequences of the scheme with such
details.- They were only the barest
and broadest details, such as the gauge
of Railways, the route mileage, the
number of locomotives, the number of
passengers etc. Could any Member of
this House assess either the financial
or the administrative consequences
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from these bare and broad details?
What else was given—a blue print,
a symmetrical paper pattern of six
railway zones. Yes, that paper
pattern may have satisfied a drawing
master or people who are prepared to
surrender their sense of realities to a
preference for paper patterns. -‘What
is actually the position? The Railway
Minister knows as well as I do—per-
haps I know better than he does—

‘that each major Railway system has

grown up over a period of decades and
generations in its own  peculiar
way, has taken on the character of a
complicated'and involved mosaic. Why
is it that many recommendations of the
Central Pay Commission with regard
to uniformity were still-born? 1 was
a Member of the Pay Commission who
realized the bewildering complexity of
scales and the differing conditions of
service. I was one who was largely
responsible for bringing in the re-
commendation that we must introduce
some semblance of uniformity. It
could not be done satisfactorily be-
cause on each Railway we have differ-
ent conditions of service, different
scales of pay. Even in spite of the re- -
commendation of that Pay Commission
with regard to uniformity of condition,
gir was not possible to introduce it

U have got iwo minutes more. May
I in these two minutes—with your
permission three minutes—give to the
House some idea of the administrative
problems that are going to arise. Y
have picked only a few of the myriads
of problems that I feel certain will
arise and I will ask the Minister whe-
ther he can give an answer to this
House. How will these problems be
solved? It is not good enough to say:
These are mere administrative details;
they will solve themselves in the course
of time. I say that they cannot be
solved today. For instance there is
this major problem of accommodation,
particularly acute in the South Indian
Railways in spite of all the possible
help and the goodwill on the part of
the hon. Minister what is the position?
On one Railway. on the M. & S. M.
Railway, because there is no co-ordina-
tion between district and district,
reilwaymen have no quarters; the
families have no quarters because
there is no ro-ordination between dis-
trict and district. That is the present
position and as a result of the regroup-
ing of zones, the problem will be spread
over a vaster area and it will be intesi-
fied tenfold.

There is the problem of seniority.
Is the House aware of the utter con-
fusion with regard to this question of
seniority on the Railways? Today
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[Shri Frank Anthony]

senior officers are standing on their
heads in making frantic attempts to
iron our seniority lists. Every mon!.h
I am dealing with hundreds of rail-
waymen’s cases. The General Mana-
gers tell me they cannot sort out
their seniority lists. The  position
is already bad and it has become
worse because of the optees from
Pakistan. All over India these optees
are being fitted in a haphazard, arbi-
trary and ad hoc manner with the
result that the people already in ser-
vice are being affected.

What about confirmation? It is one
of the notorious scandals of the Rail-
ways. Railwaymen today all over the
country are officiating, whose service
ranges from two to 15 years. Has any
Member ever heard of a civilized
Administration keeping its employees
officiating for periods from two to fif-
teen years? The General Managers
say: What can we do? The rule has
been operative and with the optees
having come in we just cannot confirm.
Already the position is bad and it is
going to be ten times worse. We can-
not avoid the position of the optees
from Pakistan, but with regrouping
this problem will only increase a hun-
dredfold. This is a redical and revo-
lutionary scheme.

Shri Sidhva: The optees’ services
will be considered from the time they
have come.

Shri Frank Anthony: Certainly they
are being considered but even a small
number of optees have created an in-
curable headache for the administra-
tion. No one can solve it. Now when
the three Railway systems begin to be
regrouped, they will produce the effect
of a scramble egg. The whole posi-
tion will be reduced to utter inextri-
cable chaos.

Then, Sir, what is going .to happen
to the scales of pay? I challenge the
- Minister to tell this House whether he
can advise railwaymen as to what is
the position with regard to opting for
the C.P.C. scales. I have referred the
matter to the Railway Board. They
cannot tell me and yet a date line has
been fixed for these unfortunate rail-
waymen saying: You must opt by a
particular date. The railwaymen come
to me. I say: I do not know. They
go to the Minister and he says: I
cannot tell you, and of course, the
Railway Board does not know. No
one knows the implications of opting
for the C.P.C. scales. Should you
ask the railwaymen to opt without
even the officials knowing the pesi-
tion? I have written to the hon. Minis-
ter about the unfortunate case of
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Younger. He was as ignorant as the-
Members of the Railway Board about
the implications. He took the precaution
of writing to his DM.E. who said: If’
you as a pre-31 man opt for the C.P.C.
scales you will get Rs. 140 or 160. Six
months later, he said I am sorry, I was
ignorant of the implication. You are-
now brought on to Rs. 120 and you will
have your pay deducted to that extent.

Sir, then there is this last point.
What is going to happen to conditions
of pay and service? Can the Minis~
ter give us some idea of how he is
going to tackle it? He cannot tackle
it, because the whole problem bristles
with insoluble complexities. On the
M. & S. M. Railway an Assistant Signal
Inspector...............

‘Mr. Speaker: Order, order. The hon.
Member is exceeding his time-limit.
He wanted one minute, then he said
two minutes more and again two min-
utes more. He has taken 19 minutes:
already.

Shri Frank Anthomy: I would like:
to say very much more. You have-
Assistant Signal Inspectors in the
South Indian Railway. Their ccunter-
parts in M. & S. M. Railway are Dis-
trict Signal Inspectors on a higher
scale of pay. What are you going to-
do with them? Are you going to-
designate the Assistant Signal Inspect-
ors as District Signal Inspectors. And:
this applies almost everywhere? What
is going to be the position?

Today each Railway has its own.
system of calculating mileage and’
overtime. In the East Indian Railway
you have a system of mileage cum.
overtime; in the G.I.P. Railway you
calculate overtime only on the mileage
basis; in another Railway you calculate-
it only on the overtime basis. That
is why the recommendations of the
Ceptral Pay Commission were so large-
ly still-born and we could not introduce-
even a semblance of complete unifor-
mity. When you seek to amalgamate-
three Railways with entirely different
conditions of service and pay, how is
the Minister going to introduce uni«
formity? Is he going to down-grade or
up-grade them? I leave this question
to him. If he does not up-grade,
there will be a strike throughout the
Railways. If he up-grades the admin-
istration will be more heavily involv-
ed because of additional expenditure
which will probably run into crores.
of rupees.

Shri B. Das: I think I should join
my hon. friends in congratulating the
hon. Railway Minister. I am indebted
to him for the tone of optimism that.



3678 Railway;, Budget—

he has introduced in bhis Budget
speech. That tone of optimism has
been echoed all over Iaidia, in the
Stocks and Shares markets, in the
capitalist and indusirialist circles.
That tone of optimism has been aug-
mented by the hon. Finance Minister
announcing the Indo-Pakistan Trade
Agreement. Throughout the country,
people expect better trading facilities.
Of course, the Railways will have to
handle more goods ‘raffic if Pakistan
sticks to the spirit of the Indo-Pakis-
tan Trade Agreement. I do hope
that the spirit of optimism will be
revealed in the speech of the hon.
Finance Minister this evening arnd
that the country will rnot have to face
hard times, but will continue to have
an era of prosperity that my hon.
friend has foreshadowed.

[MR. DEPUTY-SPEAKER in the Chair]

I have listened to the speech of my
hon. friend Mr. Frank Anthony and
the question arises in my mind; Is
India a sovereign State? I am not
one of those who want to be con-
trolled by the socialists outside or the
labour leaders on the floor of the
House. Yesterday, when my hon.
friend Mr. Harihar Nath Shastri
spoke, he warned the poor Railway
Minister that labour is being depriv-
ed of dearness allowance and other
dues. Today, my hon. friend Mr.
Frank Anthony threatens that there
will be hell in the world if the rail-
way employees are not satisfied. I
ask, does not the Railway belong to
me, to the sovereign State of India?
If it does I say every one, throughout
the country, must do his duty and
not only talk of privileges of which
we talked about in 1930 and earlier
years.

My hon. friend Mr. Anthony is
against re-grouping of Railways. I
have been for re-grouping for the last
so many years. I welcome the first
experiment of that policy. If it is to
be first in the Southern Zone, I do
not mind. My turn will come next
and the Eastern Zone should be re-
grouped. I hope the name of Bengal
and Nagpur in the B. N. Railway will
vanish and Orissa will ne introduced.
1 have been stating this for the last
20 years. Nagpur is the terminus
and Bengal is now an attenuated
State Orissa must come in, in view
of its great significance, in the eco-
nomic sphere of sovereign India.

Dr. Deshmukh: We will have a
special Orissa Railway.

Shri B. Das: All right; do not be
jealous; you will have your plenty
and I will have my plenty.
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Sir, I was rather alarmed tiis
morning when I read the statement.
of the hon. the Labour Minister, IMr.
Jagjivan Ram, at Howrah maijdan, re-
peating almost the same sentiments
which my hon. friend Mr. Harihar
Nath Shastri expressed on the ficor
of this House, and with which Mer.
Jaya Prakash Narain ihreatened the
Congress Government and the Cong-
ress party outside in a speech. My
hon. friend Mr. Jagjivan Ram thinks
that it is the capitalist or the employ-
er section that is always at fault
To that extent, Government is an
employer of a very high order tnat no
industrialist in  this country can
equal. The Labour Minister wants
that labour should share the profits
and some of the gullible people cut-
side and in this House also think that
even the Railway employees should
be shareholders in the Railways and
Industries. If the hon. Minister of
Labour, and labour leaders like Mr.
Harihar Nath Shastri and Mr. Frank
Anthony always want their pound of
flesh without rendering their duty for
which they are paid, the era of pros-
perity that we are talking of may
vanish, because the workers have not
yet produced. My hon. friend the
Railway Minister has not breathed
one word that production has gone
up. It has not gone up. Railway
labour is of the order of six or seven
lakhs; it could have been reduced to
a much smaller number. My hon.
friends the labour leaders inside this
House and outside do not permit the
Government of India and the Railway
Ministry to employ the economic num-
ber of workers that are necessary for
the Railway. It is not a quesiion of
payment of more dearness allowance.
I would hold my hon. friend the
Labour Minister to the tune which he
played at Geneva at the ILO in his
presidential summing up that workers
must produce. I want the labour
leaders in this House to realise that
the Railway workers have not pro-
duced.

Then, Sir, my hon. friend WMr.
Anthony said that he does not like
the enhancement of passenger fares.

Shri Frank Anthony: I am sorry. ¥
did not say anything about it: I did
not have the opportunity to say any-
thing.

Shri B. Das: He hinted at it. My
hon. friend Pandit Kunzru alluded to
it. A wise business man must be
cautious and wise. From that point
of view. I welcome the enhancement
of passenger fares. I hope that with
the additional money that the Railway
Minister would get, he will see that
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return tickets at cheaper rates are
made available to the people so that
the masses may be able to go on pil-
grailgxages and attend fairs and festi-
vals.

If the income side is prosperous, I
am not satisfied with the development
side. People talk loosely in _this
House and outside that all the Rail-
ways should be electrified. The
Railway Ministry have now got a
Research Department and they are
manufacturing locomotives. My hon.
friend Mr. Santhanam said this morn-
ing that by 1955 or 1956 we will com-
pletely produce locomotives. But,
what about the electric plants and
appliances that are used in the elec-
trification of Railways. No attempt
has been made by the Railway Minis-
try to make an experiment in manufac-
turing high voltage plants. It is no
use to hope that any industrialist
will come forward with his research
and will establish plants. Though I
myself am found of electricity, being
myself a  professional  Electrical
Engineer, 1 will deprecate the idea of
electrification of Indian Railways until
the Railway Board’s technical experts
manufacture Railway plants and
appliances. If they cannot themselves
do it, let them give subsidies to those
firms which are manufacturing even
todlay railway appliances on a smwall
scale.

I am not satisfied that the Aevelop-
ment programme of the Railway
Ministry is in tune with the develop-
ment programme of the other Minis-
iries and the Planning Commission.
Take for instance my own province,
Orijssa. 1 hope my hon. friend Dr.
Deshmukh will not be alarmed.
the B. N. Railway, only a little Railway
line in Orissa is being surveved.
the Hirakud multipurpose project, to
which my hon. friend the Railway
Minister is a party in the Cabinet,
will produce results in 1955, the Rail-
ways must be developed to iap the
mineral resources of that area and to
assist the other industries which we
would be able to establish by 1954
or 1955. At Hirakud 350,000 kw. of
power will be generated. How. is it
going to be utilised? We
to have a steel factory, and an alu-
minium- factory. We have to devep-
lop the mineral resources whicn are
of very large magnitude. I think the
Planning Commission or the planning
side of the Cabinet did not advise the

4i‘Railway Ministry properly. Orissa,

as usual, stands neglected. Last year,
in the B. N. Railway, five or six new
lines were to be surveyed in Orissa.
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They are found in pages 7 and 8 of
the Demands. I do not know what
has happened to them; I do not know
whether the good intentions of the
hon. Minister for Railways have
vanished in this matter.

Regqrding the proposal to re-group
the railways, I am for it and if any
insuperable problems crop up, we
have to solve them. We have solved
the problem of our sovereignty and
we must solve other problems also.
There is nothing in the Constitution
to say that the same number of per-
sons must be employed now as in the
years 1945 and 1946, and labour
legdgrs would do well to bear that in
mind.

When the Supplementary Demands
were discussed here, I am sorry I was
not present. At that time, the rail-
way collieries were discussed. That
subject was managed by the Industry
and Supply Ministry and it is now
to be taken over and managed by the
Ministry of Works, Power and Supply.
In the meanwhile the Government of
India have decided upon state cor-
porations to run the state trading
concerns. My own view is that
Railways and the W. P. S. Ministry
would do well to convert the railway
collieries into one State trading con-
cern, not necessarily .under the
National Coal Board which s urder
active consideration to be estapiished.
There is a paragraph somewhere re-
grading the use of low grade cf fuel
by the Railways, and often loose
observations are made that the Rail-
ways are using more fuel and more
coal than they should. Perhaps part
of the coal is used by the station staft
and part pilfered by the railway staff.
I do hope that hon. friends like Shri
Anthony and Shri Shastri would ad-
vise them not to pilfer the coal and
sell it out! All the same, I do feel
that the Railways must use low grade
fuel by altering the locomotives sui-
tably for which certain researches are
being made, I understand. That will
satisfy the industries and will also
further the objectives of the Planning
Commission and the Government of
Ir}dia lwith reference to conservation
of coal.

There is one thing more to which
{ would like to refer. I do not know
whether my hon. friend anticipated
the Indo-Pakistan Trade Agreement.
That agreement will now put a
strain on our wagons. More wagons
will now have to go to Pakistan and
the hon. Minister knows it  that a
certain number of wagons Aare very
often withheld in Pakistan. Our past
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experience in this respect has been
very bad. Wagons have been wiihs
held and it was only with great
difficulty that they could be pad oacx
.here. I hope the Agreement may not
break over this question of wagons
.confiscation as happened unfortuna-
tely the year before last. I think that
paint should be examined carefully
and if new coaches and new open
wagons have to be manufactured, that
must be done at once. That justifies
the raising of the passenger fares be-
«cause there are emergency expendi-
tures for the prosperity of India and
that must have to be borne by the
Railways.

My hon. friend Pandit Kunzru paid
encomiums to the retiring ‘Chief Com-~
missioner of Railways. I am one of
thosee who started as far back as
1925 since the Lee Commission Re-
port was discussed in the previous
.Assembly, to say that all services must
be Indianised. Therefore, to me it
was a matter of great joy when Mr.
Bakhle became the first Indian Chief

oner. I had known Chief
\Commissioners and also the fear-com-
plex that the former British Govern-
ment in India had for them. There-
fore it gave me great joy to see an
Indian become the Chief Commissioner.
1 also know that to-day brains are
rare especially technical brains and
.s0 I hope and believe he is going to
be absorbed by the industry outside,
.on double or treble the salary that
perhaps the Railways were paying
‘him. However, I do not feel that the
-suggestions made by the hon. Minister
in the matter of managing the Rail-
way Board would do. I feel that for
some time we must have the present
set up. It is only about three years
since we came out of the woods. We
‘are prosperous and we grow from
Yyear to year. I should think that
‘there has been heavy under-budgeiting
in the matter of the revenue income
:side for the last three years, and my
reaction is that for 1951-52, the income
side has been underestimated. That
we will discuss here and elsewhere,
but what I want the hon. Railway
Minister to do is not to be so cautious
in under-budgetting the income-side.
Therefore, I feel strongly that there
'should be for some few years to ccme
the Chief Commissioner for our Rail-
ways and he must be an engineer. If
we do not do_ that. there will he
back-sliding. We may not know what
is happening and we will not be able
to develop as we want to. We may
not be able to progress as well as we
desire in the making of locomotives
and the manufacturing of wagons and
‘things of that sort. or, the electrical
plants which I was suggesting a few
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minutes back. These things may not
be fulfilled. And we must not under-
rate the usefulness of engineers. and
the great service that they render.
And myself being an engineer I join
Pandit Kunzru in his reactions on
that particular part of the budget

speech.

I must say, Sir, that I am not satis-
fied with the position of the quick turn-
round of our wagons, since 1945.
Sir Edward Benthal the Railway
Member used to be very insistent on
this matter and used to have specific
checks. To-day it is not so. I am
a member of a committee which is
enquiring into the wagons supply
vis-a-vis the coal industry and I know
there is complaint in this matter all
over. We want more wagons, espe-
cially in view of the trade that will
be now coming from and goiag to
Pakistan. Therefore our Railway ex-
perts should see that no wagons
remain idle even for one day at one
place and that proper penalties are
imposed on the railway officials for
any lapse and also on the industries.

Shri Deogirikar (Bombay): 1 wel-
come the Railway Budget and congra-
tulate the Railway Minister for it
But I must say that I was rather
disappointed when he came to that
portion of his budget speech wherein
he says: “The plan for establishing
a coach building unit in the country
has been somewhat retarded in imple-
mentaticn.” In the last year’'s Budget
also he said. “The availability of coach-
ing stock has, however, been far from
satisfactory and has to be increased.”
It would have been better if he had
stated in his statement what the
actual positionisso far as the coaches
are concerned. This year he has
said, that about ‘715 coaches were
commissioned during the last year’
and that ‘some meter gauge coaches
are awaited this year'. Insuffi-
ciency of coaches is the root cause of
congestion in traffic and I do not
think the Railway administration has
paid the attention that this subject
deserves. They are thinking in terms
of hundreds whereas I think they
ought to think in terms of thousands.
I do not know whether I am to call
this Progress. slow progress o© no
progress. 1 am prepared to support
the proposal for increase in the rates
for passengers, if the extra money
accruing from it substantially or
wholly utilised for the purpose of
removing congestion from third
class and inter-class coaches. Let
Government come forward with that
promise and I feel that much of the
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[Shri Deogirikar]

opposition to this increase in fares
will disappear. We do not want
vague promises, for we know that
vague promises are simply picus
desires. You have laid down the
plans in various spheres.

We _are going to make this country
self-sufficient in 1952 so far as food
production is concerned. You have con-
verted food-growing lands into cotton
and jute growing lands. You have
planned for industrial development.
You have planned for river valley
schemes;. You have erected a factory
at Chittaranjan for manufactursing
locomotives. But I am sorry to say
that there is no scheme for the manu-
facture of coaches in this country.
The Hindustan Aircraft Ltd. is show-
ing very little progress and 1 am
doubtful whether we will succeed in
that. If we are not able to get all
the coaches we need in this country
more attempts should be made to se-
cure them from foreign countries,
hard or soft. If we do not succeed
either at home or abroad, is it justi-
fiable to increase the railway fares
instead of reducing them? 1 Ynow
that this is a chronic disease. The
British Government could not cure
it. Now our own sovereign indepen-
dent government has come into exis-
tence and we are not yet able to
solve the problem. .Gandhiji himself
experienced all the tortures of third
class travel. It was in 1915 or there
about that he had to pay eight znnas
to a coolie for being thrust through
a third class compartment. A year
or two before his death while fravel-
ling in third class he saw people
hanging on the footboards. He told
his secretary that it was unbeccming
of the Father of the Nation to have
the pleasure of two compartments
when his sons were standing on foot-
boards. He called the station raaster

- at the next halt, vacated one com-
partment and asked the station master
to attach one bogie. We cannot for-
get the love and sympathy that
Gandhiji had for these oeople. I
would request the Government in &ll
humility to look either out of pity or
duty to the interests of these poor
passengers. The scenes that we wit-
ness on the railways when a train
comes are unbearable.

The Railway Minister has said
that the rates in India are very low.
It is bound to be so. The per capita
jncome in India is responsible for it.
May I ask him whether he will be
able:fo see the same scenes which we
Wwitnéss on Indian railways in other
countries also? 1 think such com-
parisons should not be made.
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1 want to place before the House-
some figures which I have collected
from the report supplied to us end I
want to impress upon the House what
the present travelling conditions are.
I am subject to correction. The com-
pilations may not be right but all
the same I want to read out the-
figures for the information of the-
House.

Class No. of No.of pas- No.of
seats sengers  passengers.
per day
First 30,000 42,200 115
Second 44,509 167,49,600 45,889
Inter 58,474 234,43,900 64,000

Third 855,115 121,43,03,400 33,2 6,006

Class Total Annual Earnings Average
earnings ings per day
per seat per seat dation
availableto - -
passengers -

First 13,12,000 435 2 as 245
Second 485,03,000 1089 Rs.3 1

Inter 880,56,000 1508 Rs. 4 .8

Third 81,44,12,000 955 Re.2-10 -25

Dr. Deshmukh: May I know _froms
what the hon. Member was reading?

Shri Deogirikar: From the annual.
report supplied by the Railway Ad--
ministration for 1949-50.

When the experiment of abolishing
four classes was made I said that the
first class compartments were run-
ning empty. Only 115 passengers
were travelling per day in all ruil-
ways, whereas the accommodation at
the disposal of passengers was 245-
seats and the average income per
passenger was only two annas per
day. If all the seats in the first class
had been occupied the total number
of passengers during the year would
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have come to 1,09,50,000 and the eain-
ings would have been 33 crores. We
have lost that much income.

As regards second class I have
nothing to complain.. That is the
class which the Railway Administra-
!.‘ilonlshould keep before them as the
ideal.

The Inter class is the worst sufferer.
The average income from that class
of passengers is Rs. 4. It is more by
one rupee than what they get from
the second class passengers. Yet
the number of seats available for the
Inter class passenger is only '8,
whereas for the second class it is
one.

Coming to third class the average
accommodation available is ;25. That
means one seat is used four times
in a day. The third class passen-
ger pays Rs. 2/10, which is six annas
less than what- the second class
passenger pays. Whereas the former
gets ‘25 of a seat the latter gets one
full seat. 33 lakhs of passengers
suffer every day from this unjust
distribution of seats. Can it not be
seriously looked into? I am glad
Goyernment is conscious of it but
that is not enough. 1 am suggesting
some measures to remove these diffi-
culties but they are a drop in the
ocean.

The first suggestion is that the
first class should be abolished. I.et
not empty carriages run. Air travel
is increasing. The second suggestion
is that ticketless travel should be
ruthlessly suppressed. The third
suggestion is that guides and conduc-
tors including women conductors
should accompany every train exclu-
sively to help third class pascengers
in securing seats. The fourth sug-
gestion is that about 125 saloon cars
for Ministers, Maharajas and Govern-
ment officials are lying idle in the
yard. They should be converted into
Jower class compartmenis or bhe re-
duced to the minimum in number.

This is only insignificant. The real
solution is not to make thg trains run
more often, because we are already
short of them or to penalise the foot-
board travellers who hazard {heir
lives out of compulsion. The real re-
medy is to increase the number of
trains and coaches. You may ssve
the money spent in giving amenities
to the passengers. Reconstructing plat-
forms, electrifying stations, etc. can
wait. The proper thing to do is to in-
crease the number of coaches and lo-
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comotives. The amenities are not go-
ing to heal the wound—that much I
want to tell you. The money to be-
spent on more amenities should be di--
verted to building coaches for which
top priority should be given.

Dr. Deshmukh: They are wasting
a lot of money on platforms and
stations.

Shri Deogirikar: Sir, under the new"
democratic set-up we have assured a
vote to every adult. I pray to the
Railway Administration, “Give one:
seat to every traveller.” Even-if you
are prepared to give half a seat and
treat every adult as a child below
12 years, I am satisfied with it for
the next three or four years, but it
is no use taking full money from the-
man and giving him a quarter of a
seat or making him stand. That is
not just.

Shri Sidhva: You do not want.
platforms?

Shri Deogirikar: I do not say that,
but reconstructing or reforming the-
platforms can wait.

In the end I want to make one-
suggestion. Government should have-
a separate Railway Act both for-
workers and for passengers as is
done in foreign countries. The old”
rules and regulations require drastic
changes. A new Act will regularise-
the entire system.

I have put my views before you
with the hope that they will be con--
sidered for what value or weight
they possess.

Shri Syamnandan Sahaya: Speaking
on the Railway Budget last year, I felt.
I should congratulate the Railway
Minister on the substantial achieve-
ment in his department. I must say
I do not feel the same way speaking on
the Railway Budget this year. The
hon. Railway Minister is a man of
vast and varied experience, both official’
and non-official, and when he was
showering encomiums on the Members
of this House I apprehended there must
be a cabbage in the bouquet which he
was presenting to us. And a cabbage
did come out when he said that his
intention was to ask the House to
accept the increased . railway fares.
When I heard him speak of the Rail-
ways having done well and of his pro-
mise that they would do better, when
I read in one of the booklets that the:
gross earnings of all railways during’
the year touched the highest level so-
far attained and that several other
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[Shri Syamnandan Sahaya]

have been established
under many items piz. passenger and
goods traffic receipts, goods earnings,
number of passengers, passenger miles,
originated tonnage, ton miles and train
miles—when [ heard him alsuv announce

. the proposal for an increased fare, he

Sir, when I say I

must believe me, g
And in-

prayed for more prudence.

stantly came before my mind a Sanskrit

sloka from Balmiki Ramayana. I know
the hon. Minister will appreciate it
and you, Sir, also will appreciate it.
It is—

FFAE T I I
Ty T TR T
ST g faufa 59
fernfa gat afeft wafa

. It is impossible to get a golden deer,

but even so the great Rama felt he
must get it—perhaps in days of impend-
ing adversity even the best of men lose
their intellectual power and intelligent
grasp of things. Let me assure the
hon. Minmister and the House, Sir, that
I am speaking this in no light vein. I
know perhaps the hon. Railway
Minister also may, like the hon. Law
Minister the other day, retort saying
that he knows the public mind very
much better. I will submit to that

. statement if he does make it, but let

. Rs. 51-23 crores in 1949-50.

me assure him that we also are in con-
stant touch with conditions in this
country and with public opinion, and
let me assure him that this suggestion
tor an increased fare, following upon
high prices of food and high prices of
cloth and of almost every reguirement
of daily need for the poor man, will,
in my opinion, be a very undesirable
thing to put it very mildly and
moderately, and will never be accept-
able to the general population.

Going through the Railway Budget
one finds it can be summed up into four
recommendations: allocatior: of the
surplus. increase in fares and its effect
on railway finances, abolition of the
post of the Chief Commissioner, and
the re-grouping of railways. With re-
gard to the financial position, I shall
do no more than refer the hon. Rail-
way Minister and the House to the
figures quoted in one of those booklets
circulated to us which shows that while
in 1947-48 the net earnings were to the
tune of 19-75 crores, it went up to
Rs. 50-06 crores in 1948-19 and to
: I submit,
Sir, there would hardly be any other
industry which would yield better
results. Now, having achieved the
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results, the question arises as to what is
to be done with the finances available
and whether we need any more finances,
and also whether the country is in a
position to pay any additional money
by way of raising the cost of the
service provided. A friend who just
preceded me asked what we really pay
to the third-calss passenger by way of
compensation ‘and accounts for whom
we are increasing the fare by 20 per
cent. on ordinary trains and 25 per
cent. on mail trains. I would ask the
House and the hon. Minister to con-
sider whether even if an increase was
perhaps considered necessary, it should
have been really necessary to raise the
fares by as much as 25 per cent. I
have no doubt in my mind that if the
hon. Railway Minister would examine
this matter again and reconsider it he
should come to the conclusion that this
question needs more sympathetic and
more careful consideration.

I find that one of the reasons for the
increase is—I do not know or I may
not be correctly appreciating the situa-
tion—that the contribution to the Depre-
ciation Fund has been raised from Rs.
15 crores to Rs, 30 crores and odd.
Speaking on the Railway Budget last
year I had myself the feeling that per-
haps it will be wiser to have a larger
Depreciation Fund. And we do actually
find that the figure available in the
Depreciation Fund is a pretty good
figure of over Rs. 100 crores. Now,
there are other Funds like the Better-
ment and Reserve Funds and merely
‘with a view to increase the allotment
under the Depreciation Fund it will be
generally agreed that it would not be
politic to increase the railway fares.
The matter struck me from another
angle also. This is an industry com-
pletely controlled by Government. It
is a wholly nationalised concern. Even
with a net earning of Rs. 51 crores
out of the total receipts of Rs.
200 and odd crores, if Government
think that the fares should be
raised, are they really setting a good
example to other industrialists? After
all, whether we like 1t or not, for a long
time to come in this country the lead
will always come from the Government.
We have been accustomed to be led
by Governments, though not ours, dur-
ing the last hundreds and hundreds of
years, and it will take some time before
the country itself gives the lead. Now,
Sir, I ask whether the hon. Minister
and the Government and the Cabinet
have considered what will be the
psychological effect of this increased
fare in the face of a surplus Railway
Budget on other people whom we are
asking to produce cheaper and sell
cheaper. Of course, the argument that
has been thrown at our ‘face is that
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this is a ‘national’ institution, but I
should think that a national institution
amust be able to bring down the cost of
the service. This criterion however is
not satisfled in regard to the Railways
only. Look at your postage stamps.
Look at your telegraph and telephone
service. Wherever the Government is
managing a thing, the cost of the service
is going up. If this is what Govern-
ments are doing, I am afraid they have
not been able to set a good example.
I was really shocked to see in some of
the pamphlets circulated, the state-
ment that the third-class fares in India
are the cheapest as compared to Britain
and U.S.A. Personally, I think that
good paper and ink have been wasted
in writing these things. The Third
Class in England is better than the
First Class here. What is the good of
comparing the two? What is the good
of your saying that when the per capita
income in U.K. is 778 ours is only 517
I do not think the House is so gullible
as to accept such arguments and I
would advise the Railway Department
not to indulge in- them again. - They
do not seem to give sufficient credt
to the intelligence and intellect of the
Members of this House.

Shri Santhanam: The hon. Member
was referring to some papers. We have
not circulated any papers. Perhaps, he
refers to papers distributed by the
Party Office.

Shri Syamnandan Sahaya: Well. the
hon. Minister makes that distinction.
There are people who do not make that
distinction. I shall sideline the portions
and send them to him under a cover.

An Hon. Member: Was it from the
Party or from the Railway Department?

‘Shri Syamnandan Sahaya: How can
I know? All papers have come
together.

Pandit Thakar Das Bhargava
(Punjab): The Party did not issue any
pamphlet at all. They do not do any
propaganda and only supply relevant
information to members of the party.

Shri Syamnandan Sahaya: Well, Sir,
to proceed with my argument......

Mr. Deputy-Speaker: The hon. Mem-
ber has already taken fourteen minutes,

Shri Syamnandan Sahaya: I shall
not take more than five minutes, Sir.
The other thing to which I would like
to- draw the attention of the House is
the abolition of the post of Chief Com-
missioner. Here again, what has be-

i d me is not the decision but
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that it is a decision made by the hon. .
Mr. Ayyangar. I would have under-

stood it if there had been in his place-
some other person, not with the same-
experience of official] work, not being a

person who once belonged to the

Services - and not knowing what the

Head of a Department has to do. But.
coming as it did from Mr. Ayyangar, I

must honestly confess that I was be-

wildered. Have we not known that

even where there are Secretaries to-
Governments there are Heads of Depart-

ments? Who knows this better than

Mr. Ayyangar? Does he not know that .
when there are two sets of opinions

available—when the Head of the De-

partment gives one advice and the

Secretary to Government gives another -
advice—when such is the position, the -
Minister has tc come to a decision

otherwise it becomes a one way traffic. .
I mean no reflection, but does he

seriously believe, knowing as he does

all about official work, that it would be

possible for a Minister to run the show

on the executive side as a Chief Com-

missioner can, as a man drawn from

the Service. a man who has occupied

all the important positions in the Rail-

way, a man who knows the ins and outs

of the Railway Administration, can? I

am casting no aspersions on the

Ministers. They are men of pride to-
us. But we all know that Ministers

come and go. They come today and go

away tomorrow. Would you like the -
knowledge of working Railway Adminis-

tration to be run with a continuity of

policy on the administrative side by

these ‘migratory birds of passage’, if

I may use that term?

Shri Gopalaswami: May I interrupt
for only one second? The assumption
that the Ministers are to take the place
of the Chief Commissioner has come
out of the imagination of some hon.
Members of this House. That is not
the case so far as I am concerned .and
so far as the proposals contained in my -
Budget speech are concerned.

Shri Syamnandan Sabaya: If that is-
so, thpn I would ask Mr. Ayyangar to-
exercise his experience and see my point
of view. I submit that it is essential
to have a Chief Commissioner. Call
him “Chief Commissioner” or call him:
by any other name you like. You must
have a man who has had experience of
the Railway Department in its different
Branches—a man who knows the ins-
and outs of the Department. Let him-
give his opinion as frankly as
Mr. Bakhle to whom you paid eloquent
tribute the other day has done, and
thent it is for youh toddecide. Govern-.
ment is in your hands and you h
every right to decide. v ave
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[Shri Syamnandan Sahaya]

Now, Sir, I turn to the re-grouping
.of the Railways. This scheme com-
cares with only one other scheme in
_history and that is the scheme of
Muhamad-bin-Tuglak who transferred
the capital from Delhi to a place called
‘Daulatabad. Perhaps, we shall surpass
that scheme and also the other scheme
introduced in the recent past for chang-
‘ing the Inter-Class into Second Class
Ordinary, Second Class Sleeping and
.Second Class Special and then switch-
‘ing back to Inter-Class. That is all
that I can think of about this re-group-
‘ing scheme. I have tried to interest
myself in it from the time it was put
up and when the Chief Commissioner
Mr. Bakhle was on tour in Bihar I had
-a discussion with him in the Chamber
.of Commerce. It has been suggested
in one of the pamphlets that this scheme
“has received “wide” support. I do not
"know whose support it has received.
‘The Government of Bihar has not
accepted it. The Government of Assam
has not accepted it, as was evident from
-a question this morning. The Indian
‘Federation of Chambers of Commerce
“has entered a very strong protest against
it. So I do not know who has accepted
it. But, Sir, the worst feature of this
regrouping is that the financial impli+
cations have not been placed either
‘before the Central Advisory Council or
the Standing Finance Committee for
‘Railways. The scheme has been put
forward without the financial implica-
tions. One of the regions extends from
Pathankot 1n Kashmir to Chapra on
the north of the Ganges near Sonepur
in Bihar. I do not know how you will
be able to run such a system and what
good it is likely to bring to anybody.
.As I said, the financial implications of
this have not been placed before us.
The best thing for the Railway Board
to do would be to put up this matter
in greater detail, particularly with re-
gard to finance, before this House. The
-combination of the S. I. Railways will
only bring about a difference as between
Tweedle-Dec and Tweedle-Dome. For
the three districts are still maintained
.as separate units.

Before I sit down, I would only
mention one other point—namely the
really difficult conditions of the O.T.
Railway and the ferry on the Ganges.
Each year there is some trouble or the
other.” The ferry hetween Palezha and
Digha gets stranded in the middle of the
stream or at one end of it and there is
serious dislocation. The other thing is
the restoration of some of the lines in
Bihar which had to be closed during
the war. I would like to draw the
attention of the hon. the Railway
Minister to thesc two matters in the
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hope that he will be able to redress our
grievances.

Mr. Deputy-Speaker: The House now
stands adjourned till 2-35 p.m.

The House then adjourned for Lunch
till Thirty-Five Minutes Past Two of
the Clock.

The House reassembled after Lunch
glo T’)cmty-ﬁve Minutes Past Two of the
ck.

[MR. DEPUTY-SPEAKER in the Chair].

s fifwa ;. Seaw 7@,
wft aF N 7P W T F AW
faR g I9F ATy R I
Tion farg fF g degy ¥F W
gEegt FaEAg B o N aQwA
@ g @A § fe dag & o
as X a1 7w, IF W A
WEgE A€ ¢ ) gAar afx wsmAa ad
A A adsF A L g ards
R, it gt o & A Gl
A 7 af & 5 Tem F qaras
o aasl & ade fEo s
) e Y e WS T a1,
N AR FAA F) wSE TR AT
faT a1 ag ST AWM M OER
L =@ A W\ 91 AR g
7% for #X AT A AT TFSD
F o N | IR @AW
fear FXaT 91 | X §9F AWAA
¥R ¥ 7z agh 5 w4 Fiag
A w5 for oA wwar W
FFAe w1 9" fenr % fF o9
Fama I=@F A P 9@ wfeTat
§ ok P a® SEA W ITSR
AT FANE

Wzt aF wAar w1 93 & A
ag grwdt g e WA A1 St sriad
N W E I Y A TEA Ay gy
2 w g3 wge wex frand W
31 @z WA § W wd gEquledr
(Punctuality) #¥ wdr 2, wifedi &
I & W A qga wegdEe
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(improvement) gar g, I & ST
B AT AGW gl &1 FEARA
¥ grvg # FA9REl F omEew
# W WY &Y A ¥ am faw
WM WE SWAFTEF o
<fr £ T = §IAR gar § )
g =y € fF ol Al @l w
wifger & gERr SrEaw gsede SR
R @R g Saw A 9 IF
F foq =@ f@r w@Em 1 @R
A qA 7 awardt (Workshops)
N W) Mo faar g g I
‘#T q@ €1 AR T §T FET AN
|\ gU F Ay N JAd g AR
T w AW g F aTedT S
¥ AN e & W E 99 A

wwier FT ¥ 4ifF gH aga ¥
F gl & fog, agd ¥ awE
F foq gad w1 I FA0
a3di &, gd faRal 1 Mg a9
qgarg, dR A FH w1 wEArE
A1 I NET AZ FAE fAeT 7 a9
Tewra @ J1aN @R e F g
FmE 7 faw a% )

TR TR WS T |9 FEAT Q@0
3 fF w@dg B N F awd T
WO # W ¥ SAfa FogwEEq
F #1E dFq A8 fear 2 swEw
aEl 1 IEY gq F g AT FEAT
=@ fF AamAa @0 A A AR
=i egm ZT Tifed ar )

a2 % feEr qaT #1 gae
2 gz a9 @ fav ¥ W) d@we
Fogwms Wi dR W F I
FEH W E) U & §ufsa ey
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T gr A A ¥ feg R
f w @@ I § fw F g
& A & ofemw W Sae ¥ afewr
a T §1 TN @2 fawme W
N TG AT o ¥ foy @@
oF a0 g g fg ¥ oo
AR ¥ s e s 7 o
IR am gfg N gfe ¥ AN
] fRaT s&d § F & =fe
ATT AT F R AT T T FN
€ NF agt & f oIt W g

T 4g A SF AF B oW
FAA AT WAGAS F ZT A
A 1 2WT ¥ AT @ AR A
AR @ W a9dE ¥ T I
T &9 qET A1 WY gU R A ag
AR AT 5 oug fmr s
3AF af &1 §F swwd wEg W=
A & frgmT a=kT F e a9 F@T
SEdi g fFoam S St oaud) e
(income) ¥ Ifear samr a7 Hay
[H & quied § weafad d
I@ & Tga a9 fevar AW @
F wafed & aw w1 faear @
@ R & w97 wEdg w9 N A
o g 9Eh fFoamw § @l
T@ F fou F ¥ Il ¥ Sum
ff8 £ 99 7 | oSO fEy &
fm & fou =g s &% & qaar
& gfawrd o &1 3w wwr ar
T 2 Foew 7 @ e fey
g, % 9 d S w1 3 arsur yavw
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[t Aferar]
#< fem war & gy Sar gt wEE F
Fg1 aIfeNaRsTET( overcrowding)
N Y@ gy 7 faegw A1 & M T
T8 w9 gwar 1 9w S ¥
9% age @ § 99 Y gfawr &1
T TS T@AT &0, X 99 gaa
FEEIHATEAT I # glaww
qgaT g Y gw 9w % R
T F rEr § N TAE W FHA |

e T F qEIfRd & gy,
Fgm wmé mafEl N 7 F9 Fq
a1 fiF agg & @57 (Stations) T
qgd § fF ogl et F W IRNAW
g § A ag el w1 W T @
g @ fe o @ faear @
fagra 9 & aFifs & B a3
M g FQ@ & qEE P FQ
g1 afesd gt #1 gRemw R A
fa> Q@ A &1 WA, IA FT GAT
#Y g gFaT § 1 WY IS F Tl
F gt @mamgfrnT=asd
FHATA R & AR 1 32 9% fRrER
affg @ § 78 9 G yonm &
ww a9 § f& gafed & e g
g™ WY I TR § SITAT L& F
¥ F 1@ g g A fad av TR
Y AR AT @ A7 | g @I 9T
g T A T W AR e
arefrl A dma F9 9W ¥ foF
TEAT T Y AT, @ § I
Y T2 G AT | AT LI AR g
& @ ¥ fowaa & W @ SR
g I AW A § N VAR
g I T 3fe anfac
N BT TF AR =T FT, 4 W
W =T I H @A ey |
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W oag frgad adg
MY § wEAT AR F | AW & FH-
aife) w7 fwR X F gEfEd ¥
|1 [agre § L FvST T QAT

sit gfge ama wwedt : s@ aan
gar g

SR A g e
(Second class) X W T
(First class) & waifsd ¥ as8v
BT &), |ifs 3 3§ fF 97 z=al
# g @A ¥ I N, a1 oA

R aF g e T®

Fgi X €1 SfFT A S F g
I AT AT W A IE@ W AgGE
WIA T @it § ar
T IT F7 THSIB FT 2 )

@ § AwAT AN uEEw W
A o) FEEe #) #1T feerdt g )
gt aF o FEEEE F oA §
# Al 7 ot WY aeE ¥ aElr
fFM AT w2 Fo9 Fv fear
ey § 9w &1 g a9v fewar feral
FTE Qi § N osg W Iwm D
feaqar fasar & feR T awg d fe
fery & fou fas @« FwRde
(Compartment) # 9% =@ ¥
eI o f9w & O I TG
Ffeareat IeET 92 | WE AT &
foar gar & fr 23 amefagl & foq
#E & agi T=mE o= AW qod §

st @l ¢ 3R Shd A Al
¥ =l § o q5 wTT g

vt Afem . Suerw wEEE,.
A% § dwr gniag @ A
A wgy, fr ferar Qi & A § &
s & 1 3fF fag faer a9 et &1
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st foreger ge &t 99 o AR e
Yo § wo wgd A wrAEwAw
TGN o AT WeEE N
s 5l gu € @@ 9 T8 ferdl A
wwAHH & feg e OF F FTO F7AT
A a3 | & fersi § wad d A
WY FR A JT A A A FeAEat
Bamm g wied I ad @ @r
£ frd a9 & 9w 99 @9 TFSIL
]/

I g &5 o feadl &
g g2 I a=x Wgwm FQ@ )
qq dmA R MR N § @
[T FT A 2@T ¥ SA® T |
! AR ardr 5@ X o o
weqiide ¥ gw awg A v E s
T B N2 W 9 €, ferat Ao
£, 7 39 A Ff qarg T N A7)
A R G A AT &, qEd =L
yod § aR g & fou wwie A
£ 1 W AAA TN TE AT g
) F agm § F SO Ewd
(Lady Inspectors) v m ¢ fe
A WAGAT I AT T T Q@ F7 A
W& FFfoiNamraFas g1 d
@ o aw fFN e §faa
ST 9T A &\ 1 gwg & wfawiw
o AT T AR GhE o1 F T
g wfeq ag & s, 3fwT 7
AT I H WA A FAT AN E
& 4 wWRmM o @ q e
(travel) &<t § #fs s& o o
FFE F GEHT T FTN A A FF IT A
st At @gh | F e § e
AR agT & qaIF waed & E A ddes
FoTH 7 qEL AW § ag ad Fow A
wfsargal #1 A8 qUA g6, IT Y qG
342 PSD.
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AT T T TR | W F o g
7g M Fgar 3 5 A ferdl &
# e o 45 a@ € AR wod) M
¥ 9g w9 £, wWR e B AW wF,
STETE g e W e, q9R
foq ag g A3 £ @1 ag THE G
F@ | % T F F9¢ 9®C SR
TgdY £ forg § forat @ax & %@ 3
T G &%, ST 93 90 F81 E fF
et F gig a8 fa=ar o ar
§ag ver & fo a9 o @@ gawl
9T S & | IR AT ZA HIST.TAT Y
EA A FAM A Fg Fh AW
& o a9 Grer agd e aqT {
i ga ¥ fougn ovii & &ms W
% qE WAM T T A9 @ N
ag gfaar Q) o1 XA § I AT G
farcrar wgrn o @ § & FE W[
w5 ara 781 &, ofwa fee A ad
woTR W S0 FeET @erdi AT W
aga Wi E ) Ak &) T
W e Yo § A aga wmar &
afws ar=gr Qa1 wWits @@ W
arft afesae AW 30 & A T0W
o A 21 FT AgmE FIRT I
A gy FrE faaAr gaT @ AaAT
afT 99 ¥ 39T 9g o AF T §
&% & A |

§ag W ood wwr A g e
o% i@ ¥ qanes § fog w1 afey
w0 (waidng  roon) 3@ Y
T3t § @ aRE Aat & fog 1 W
& B a0 § q0 i o 7 &7 glawg
& o gl axg 41 wgfeud o
gFdf) § ar [T fexat & feu o
wgford aft ad @i @ F o1
Famim qf s oar A rfEd
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[ < e ] A
AT TR § WX I AT =y
w Wt = wiEfE s A g
FO e A gl F AT A A 9,
AN AT A S | o R &
AYA F IFAH A § I IR
& @A W & awchy € afc I oz

SN AN

oM & &9 a1 o gey 71 W WA fae
ST | W W T QA

(English translation of the above
speech)

Shrimati Dixit (Madhya Pradesh):
Sir, listening to the debate that has
taken place so far in the House, I find
that almost all the hon. Members of
the Parliament have praised the hon.
Minister. But I feel that we should not
attach much importance to the praise
or otherwise of the members of the
Parliament. The true glory would be
when the public praise the Minister.
Even in the old days it was a practice
that the courtiers of the Kings always
used to praise their master. But the
sincere rulers who took interest in the
well-being of their subjects, never
heeded these courtiers and used to
move about incognito in order to find
out the difficulties and troubles of the
people. I would like that sometimes
our Minister, too, should go about
dncognito to have an idea of peoples’
hardships and difficulties and to know
how they are suffering in their adminis-
tration.

So far as people are concerned,
1 think that they are not very happy
over the activities of the Railways
although they do seem to be somewhat
satisfied. They feel this satisfaction on
account of the punctuality that is now
being observed by the Railways and
on account of some -other improvements
gs well. The workers and staff are
also semewhat hopeful that the Rail-
ways are paying attention to their con-
ditions. They feel that if not immedi-
ately but in the near future they would
be better off and more attention would
be paid to raise their moral standards.
1 am pleased to find that the hon.
Minister has also given his attention to
the workshops. With all that, I also
know and everybody knows that in view
of the alarming confusion in the inter-
national world, it is necessary that we
should organise and manage our rail-
ways in a more efficient and better
manner; because we have to depend on
other countries for many machines,
machine-parts and other things and if
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there is any trouble, we may not be
able to get these things easily or may
not get them at all. But I am sorry
to say that the hon. Minister has not
referred to the improvement of Rail-
ways in his speech. In view of these
things, I would like to say that the
hon. Minister should also have paid.
due attention to that.

So far as increase in fares is -con-
cerned, the question is before the
House for the last two days. The Rail-
way is the only means by which people
can be bound together in a compact
manner and by which people can know
more about their country by travelling
from place to place. It is through
Railways that we can come more in
contact with our people and our land.
From the point of view of increasing
one’s knowledge, it is also necessary
that one should visit various places and
see the many beautiful and wonderful
things all over India. It can be possible
only when means of transport ure
easily available and when adequate
facilities are provided. The increase in
railway fares by the Government means
thgt people would travel less. I do not
think it is proper that the people of
India should be deprived of seeing the
wonderful things of their own country
and coming in closer contact with their
motherland. Keeping all things in
view I feel that this increase in far:s
is not fair. I would respectfully sub-
mit that the source of income described
by the hon. Minister corcerns the third
class passengers. A large portion of
that income is obtained from third class
passengers. Therefore 1 ask as to whnat
steps have been taken to improve con-
ditions in third class compartments and
what steps have been taken to pro-
vide more amenities to the public. It
may be said that fans have been
installed and a few better seats have
also been provided. But I can only
say, as my hon. friend, Shri Bhatt has
said, that this is most inadequate in
view of the overcrowding in compart-
ments. The Government will have to
pay more consideration towards provid-
ing facilities for from whom so
much fares are charged, and we should
mn:-alke ; proggsqal éaor ing?iaslng fares
only when adequate amenities are pro-
vided to the public. P

. My friend, Shri Musafir while talk-
ing about third class passengers, yester-
day told us that there are stations
where even water is not available.
Summer season is approaching and
therefore the need for water is all the
more great becatise children also travel
by trains and, of course, other
passengers also require water. People
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have to face many difficulties when
they have no arrangement for water.
It is generally seen that in third clags
compartments the railway staff and
other responsible persons load their
huge luggage along with the passengers
{ust to save a small amount of money.

remember when I was coming from
Damoh to Saugor last year, at Damoh
station, so much luggage was loaded in
the compartment that the way to
lavatory was blocked and people could
not even get down from the compart-
ment. When a complaint was made to
the Station Master, he also took no
notice and said the luggage would be
unloaded after two stations. He should
have cared to realise as to what the
people would do till that time.

So, there are many other things which
I would like to tell you. The treatment
of the railway staff with the third
class passengers is none too good.

Shri Harihar Nath Shastri (Uttar
Pradesh): It is better now.

Shrimati Dixit: It may be good with
second class and first class passengers,
because they fear that there may be
Members of Parliament or some high
railway officers in these compartments.
But they do not go to third class com-
partments and never bother about the
¢‘Mi~ulties and hardships of passengers
travelling in third class.

I will now draw the hon. Minister’s
attention to ladies compartments. I
would submit to the hoa. Minister that
w-men’s share in the fares paid to the
Eailway by third class passengers is
also quite substantial. The Govern-
ment charge the same fare from the
women also. I do not find any reason
why only two third class compartments
for ladies should be attached resulting
in greater hardships to them. Where-
ever it is written “To seat 13 persons”,
as many as fifty women sit there.

The Minister of State for Finance
(Shri Tyagi): But women also sit in
men’s compartments.

Shrimati Dixit: Sir, this is right as
Shri Tyagi said, that women 0 sit
in men’s compartments but the day the
Government abolishes ladies compart-
ments, there will not be any necessity
of saying anything about women in
particular on this subject. Sir, being
a woman, I will have to give vent to
their grievances so, long as these
separate compartments for ladies con-
tinue. The
travel in ladies compartment and so he
is not aware of their hardships. There-
fore it becomes my duty to put their
difficulties before the House.

hon. Minister does not .
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Another point is that there are smgall
children with these women. H " is a
sight worth seeing when a train stops
at a particular station. Porters and
passengers rush into these compart-
ments and push their luggage inside in
such a way that children get hurt and
women begin to cry. But none cares.
for that. The luggage is thrown-on
their heads, passengers some how make
their way in and a regular scuffie goes.
on to get the luggage inside the com-
partments. May I request the hon.
Minister to take notice of this sad state
of affairs. -

I have heard that lady inspectors have
been appointed to look into the difficul~
ties of women passengers. But I have
never seen any such inspector on any
railway station. Most of the Members
of Parliament travel in first and second
class and therefore do not know what
difficulties women have to undergo:
But I would like to let the hon. Mem-.
bers know that I travel mostly in third
class pecause unless I do that, I canpod
understand their hardships. Most of
the hon. Members cannot appreciate
their difficulties. In addition to that, I
have also to submit that men also get
in ladies compartments these days and
they board the train when it is In
motion and if one stops them from doing
so, they never care. Of course, there
are alarm chains in ladies compari-
ments, but they are so tight that women
cannot pull them. I have only to say"
that the Government must pay atten-
tion to all this.. If these difficulties »re
removed we can at least say to ihe
people tha' they are being proviied
with more amenities and therefore thay
should not mind paying a little more.
But even then, this increase in third
class . fares is too much. It would
have been better to increase second and
first class fares because passengers n
third class belong mostly to middle class
and poor class of people. Already the:
are finding it difficult to make th
both ends meet due to extreme deaw
ness and I do not think it proper to put
this extra burden on them.

I also wish to say that there are no
waiting rooms for third class passengers,
especially for women. When facilities
can be provided for others, why should
women alone be deprived of them.
Therefore, I wish to draw the attention
of the hon. Minister and other hon.
Members to these facts. There should
be made no distinction between man
and woman. They should both be taken
as human beings ~ Their sufferings and
difficulties are alike. If one looks at
it more closely, this distinction betweeh
man and woman will disappear.
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Shri Jainarain Vyas (Rajasthan): I
fake a hint from my sister and I do
not want to burden the old shoulders
af the hon. Minister for Railways or
comparatively younger shoulders of my
friend, Mr. Santhanam, who looks very
exhausted after he has joined the
Treasury Benches by putting more
praises and compliments on them. I
would also not go into details because
I propose to leave it to other gentle-

_ men. I will restrict myself to a small
sphere, the State of Rajasthan from
which I come, so that I may utilize my
time easily for a particular cause. That
does not mean that I am a provincial
man or I believe in Provincialism. I
have very little time and I cannot go
beyond that sphere.

I must say one word and that is that
Shri Gopalaswami is very fortunate.
When we took over in August 1947 and

repared our first budget up to March
948, we had no surplus. Perhaps we
had more than Rs. 2 crores minus
gurplus at that time. AIl the budgets
that Shri Gopalaswami presented are
surplus  budgets. He antidipated
Bs. 9 crores in 1949-50 but he got more
than Rs. 14 crores. He anticipated over
Rs. 14 crores in 1950-51 and I hope
when the actuals are calculated, he
may get something more. This year he
has jumped to 21 crores 85 lakhs. It
5 a big surplus and I would not be
wrong if I expect that this surplus
would be utilized in the interests of
the States, in the interests of the labour,
in the interests of passengers and in
the interests of all concerned.

An Hon. Member: That is what is
being done.

Shri Jainarain Vyas: I will now just
say a word; I would be ungrateful if
I.do not say that things have improved,
generally in the matter of coaching, in
the matter of supply of wagons, in the
matter of checking of ticketless passen-
gers etc. One thing 1 would say about
wagons. The Railway Enquiry Com-
mittee which gave its report in 1947
gave a hint that corruption was there
in the matter of supply of wagons. I
may just hint to the hon. Minister, Sir,
that corruption still exists as it exists
in so many branches of public adminis-
tration. I would request the hon.
Minister to see that this corruption
dwindles down, if not reduced to zero.

Now, I come to Rajasthan. I "am
thankful to the hon. Minister for a
couple of things which he has done for
.-us. He has provided for Rs. 20 lakhs
tgr a Railway extension from Sanganer

{o Deoli. He has provided for 20 more
carriages, seven third-class, four com-
posites, 9 others and two goods wagons.
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These things and some petty amenities
granted to the public are not sufficient.
One reason tor this inadequacy is that
the Railway Department has not begun
to think fully in the light of All India
when they consider the question _ot
States which have been integrated W_lth
the All India Railway System during
the last two years. As a maiter of
fact, some of the staff have not got the
local knowledge of men and matters
there and they cannot understand the
needs and demands of the people of
different States. As such it is just
possible that they cannot go into the
details of what we require. I would
therefore make a few suggestions. I
hope that our hon. Minister who has
already hinted that he is going to retire
after presenting the third and last
budget will take these suggestions into
consideration before he retires and
hands over his portfolio to some younger
man or may be some older man as the
House may choose at that time. I
would just tell my hon. friend that this
integration affair is not a ncw one. This
was being talked of in the old old days.
In the Round Table Conference as our
representative  Sir Ganga  Singh
Maharaja of Bikaner went to England
and discussed the integration of Rail-
ways there. At that time he was of
the opinion that the main lines should
go to the Centre but inter and intra
States communications should be left
to the States, so that the States may
develop those communications in the
interest of the economic development of
the States concerned. Now, Sir, much
water has flown in the Ganga after
that and we have integrated fully. I
can tell you what Sir Ganga Singh said
cannot be questioned. He had some
suspicion lurking in his head and that
suspicion was that after the Railways
are handed over to the Centre, the
States may suffer. As a matter of fact
we have already given as far as
Rajputana is concerned, something more
than Rs. 25 crores in the form of assets.
Now we have a right to expect from
the hon. Minister and the Government
of India that we should not be ignored
and our economic development should
not be ignored, as it has been done, I
am afraid in the present Budget. Then,
Sir, I come to the new lines. Some of
these lines have been surveyed: some of
these lines were shown as under con-
struction; some of these lines were
provided for. I will now tell and let
my hon. friend Mr. Sidhva know what
we want.

Before T go. to these new lines, I
shall give one example of how indiffer-
entlv the people of the States are being
treated. I will take wn the contry
very near Sindh to whish Mr. Sidhva
belongs. After the integration, we find
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that the water supply,  which the
Jodhpur Railway used to make to the
desert areas, has been stopped. When
we asked about it, we were told that
since the Central Government has taken
over the Railway, the water which the
Jodhpur Railway used to supply can-
not be supplied now. This is wrong.
When you took over the Railway, it
was your duty to see that the water
supply which the Jodhpur Railway was
making is continued. Due provision
should be made for the amenities which
‘tihose Railways used to give in the old
ays.

Coming to the new lines, I may tell
you, Sir, that there can be a small line
of 15 miles from Badi Sadri to Neemuch.
Sanction for this was refused because
it would adversely affect the economy
of the BB. & C.I. Railway. I say a
distance of 15 miles is nothing. If
this line is laid, Udaipur could be con-
nected with the main line running
from Rutlam to Ajmer. The second line
that I would like to bring to your notice
is the Chittor-Kotah line. That was
under correspondence beween the old
Rajasthan Government and the Govern-
ment of India. Some money was spent
on survey of the line also. I do not
want to say anything here about the
causes due to which this line was not
constructed. I would only just submit
that this line should be constructed in
order to facilitate traffic as well as to
give economic relief to the people of
those areas.

Then, Sir, I take up the Kandla-Deesa
line. This line was surveyed some
time ago by the Government of Jodhpur
and a lot of money was also spent over
that. After a few years, the Govern-
ment of India said that they would
survey this line and they took all the
maps and charts which the Jodhpur
Government had prepared. They sur-
veyed the line up to Deesa and I hope
this line is under construction or would
be put under construction. But, they
have left out one thing: a small distance
of forty miles between Deesa and
Raniwara. If Raniwara on the Jodhpur
Railway is connected, Rajasthan wil}
be connected by sea through Kandla.
I do not know why this small portion
has been left out. I hope this sort of
partiality will not be observed against
the States and in favour of the Central
Government. There is no difference
now between the States and the Centre.
I think this has been left out because
it is a B Class State.

Then, Sir, near about the Jaisalmer,
there are two lines: Pokaran-Jaisalmer,
and Phalodhi-Kolayat. These lines
were under survey, as I could read from
the pamphlet supplied by the Railway
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Ministry along with the Budget. It is
“Railways in 1949-50.” I .do not
know why they have not made
provision this year for them. These
are very important lines. Jaisalmer
is on the Pakistan border. If you
connect Pokaran and Jaisalmer, and
Phalodhi and Kolayat, it will pro- .
vide communication in the heart of the
western part of Rajputana, which will
facilitate your military movements at
least, if not operations. If you are
interested in the development of mines,
I can assure you that you cam find in,
this area Bentonite, Fuilers ear.h, and
fire clay deposits with a depth of 200
feet near about Jaisalmer. I would
even go a step further and say, if you
are inclined to accept my suggestiol

that you should join Barmer an

Jaisalmer via Gunga where you will
find lignite deposits. If you make more
efforts, you may also find petrol there.
I cannot make any promise in regard to
petrol at the present moment. If you
could only construct these lines, as it
was in contemplation in those olden
days, I think you will do a lot of good
to India and to that State ip particular.

3 PM.

I shall now come to the agitation in
which the railway staff is indulging. I
may say that I have just received a
hand-bill, saying that a public meeting
is going to be held in Bikaner about
dearness allowance. What my hon.
friends said about dearness allowance
in the other Railways, I wish to repeat
about these Railways in Rajputana
which have not yet been given dear-
ness allowance.

Sir, I must also bring to your notice
a couple of things. I shall finish in
two minutes. Rajasthan has been
ignored in the matter of amenities tn
Railway staff, like reading rooms, sports
grounds, etc. For example, Bikaner
gets Rs. 63,000, Dholpur gets Rs. 50,000;
but old Rajasthan, Jaipur and Jodhpur
get nothing. There is no provision for
reading rooms and sports grounds. In
the same way, for the improvement of
health and children’s welfare, ete,,
Bikaner gets Rs. 40,000, and Dholpur
gets Rs. 1,000. Jaipur gets Rs. 11.000
and Jodhpur Rs. 30,000. Nothing has
been provided for old Rajasthan. In
the same way, Old Rajasthan has been
ignored in the matter of sanitation also.
I would request the hon. Minister to
take the plight of Old Rajasthan into
consideration and provide sufficient
amenities which they deserve.

I do not want to go further into the
details, although I wanted to say more.
Just as I said at the beginning; I would-
restrict myself to these points and I
would repeat my request to the hon.
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* fSnrt Fatnarain Vyas)

ll'.rGopatoln&warm and tl:m'. Santdhanan;
{o go in ese suggestions and accep
them before the hon. Mr. Gopalagswami

Shri C. Subramanjam (Madras):
There kas been a good deal of criticism
both inside and outside the House re-
garding this Budget. In my view, much
of this criticism is quite off the mark.
In considering a Budget, we should not
consider. it in the same way as we look
at the balance sheet of a company. The
Budget whether it is the Railway
Budget or the General Budget is some-
thing more than a balance sheet. It has

ot an objective behind it and also it

ﬂys down a programme and a policy
for the purpose of reaching that ob-
fective. Further it goes, and provides
the ways and means for the purpose of
working out that programme. If we
view this Budget in all these aspects,
I am sure, not only in this House, but
autside also, the critics would agree
that there could be no better Budget
and that the proposals made herein
are quite fair and quite equitable too,
ta all sections of the country.

The objective which the hon. Minis-
ter has placed before us, as_you all
know, is the rehabilitation of Railways
and their expansion to a certain extent.
First, we have got to see whether we
agree with this objective. As far as
rehabilitation is concerned, the hon.
Minister has given us a vivid picture
af how during the pre-war days, when
the depression set in, the Railways
suffered and how the strain, }hrough
which the country passed, during war
time, put the Railways completely out
of gear. When we were about to exe-
cute our post-war plans, the Part@tlon
rame and further upset the things.

efore the deterioration was almost
complete in our railway system and it
as such a system that we took over.
¥herefore it was essential that reha-
bilitation should be done to such an
extent that all the complaints which
we have been hearing in this House
and outside are no longer made, that
there is no room for any such com-
plaints. But when considering this
question of rehabilitation, we have to
take one important factor into account
and this has been stressed by the hon.
Minister also here and elsewhere. The
rallways are a running concern and in
the very process of running deteriora-
tion sets E\ every day. Therefore you
have to reach a certain standard or
pace of rehabilitation which will enable
you to not only catch up with this
current deterioration but actually over-
take it. Otherwise you will never
reach the target or level of rehabilita-
tion we aim at. So with that object
fn 'view the hon. Minister has placed
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before the House a programme of work
to be put through within a certain
period. He has said thaj by the year
1955, the entire rehabilitation should be
over. With this programme there has
been no criticism either in this House
or outside, either about the target aimed
at or the plan aof work suggested. That

ing so we have to look at this policy
and programme which the hon. Minis-
ter has laid before wus. It is a pro-
gramme of a very large magnitude. It
is said that we should be able to
acquire 1,260 locomotives by 1950-1955
and then as far as wagons are con-
cerned, the acquisition should be of the
order of 12,000 to 13,000 a year in the
next five years. And of coaches—four-
wheelers—we should have 1,500 per
annum. Do we agree or not with these
targets and this programme? Well,
there hac been no criticism about these,
absolutely none. Therefore, so far as
this is concerned the House and the
people outside agree to this program-
me. That being so, if we agree with
this, then we should see how to pro-
vide the necessary funds for this
purpose. That is the next thing
we have to consider. ’

Of course there is this other aspect
of the question also, namely, are we
satisfled with the existing railway lines?
Are they sufficient, or should there be
at least some expansion? The hon.
Member who spoke just before me
mentioned about Rajasthan. Well,
Rajasthan is not the only place where
there is lack of railway lines. The
country is so vast that even if we double
or even treble our mileage of railway,
it will not be quite suificient. There-
fore, it is agreed that there should
be a programme for expansion also.
We have to provide for that also. And
in the current year, what has been pro-
vided in this direction? It is a meagre
sum of Rs. 2§ crores for new lines.
Therefore, if we agree with these ob-
jectives in the matter of rehabilitation
and, in the matter of expansion the
hon. Railway Minister should be pro-
vided with the funds necessary for the
purpose so that he may be able to
carry out this plan and programme. It
has been said that this programme will
entail a capital expenditure of about
Rs. 66 crores this year. About this
there has been no criticism.

Dr. Deshmukh: The amount should
be raised by loans.

Shri C. Subramaniam: I am just com-
ing tothat aspect of the question. Well,
as far as the capital programme for
Rs. 66 crores is concerned, there has
been non difference of opinion expres-
sed or no dispute. Then the question
to be considered is, how to raise this
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.sum. If there is to be no increase in
the fares and if we estimate on the
existing levels of fares, the hon. Minis-
ter has said that we would have to
draw from the general finances about
Rs. 20 crores more. It may be railway
money or anybody else's money. But
the money has to come from there.
Otherwise, as I have said, the pace of
rehabilitation will have to be reduced.
There will be further deterioration and
.as was said just now, we will only be
puiting the reverse gear and going
back. So we have to find this sum of
Rs. 20 crores and how to find it is the
question. My hon. friend Dr. Desh-
mukh just now suggested, “Why not
find it elsewhere?” We can. As a
‘matter of fact, we have got our depre-
ciation reserve fund. We have also the
deyelopment fund and other funds.
But when considering this question, we
have to consider the general economic
position of the country. It is only as
a matter of convenience that we have
separated budgets, one for the Railways
and the other for general finance.
After all, if you look at the Consti-
‘tution, there is no provision there for
such separate budgets. _ There is no
such thing as Railway Finance and
General Finance. It is only one Con-
solidated Fund of India. It is only for
the sake of convenience that we have
separated the two and we are also pre-
senting the Budget in two parts, if I
may say so, one for the Railways and
‘the other for general finances. So we
cannot simply say, that so much is
available in the railway funds and
therefore, let us utilise it. We have to
take into consideration the.general eco-
:nomic position in the country. When
we do that, we find that it is impossible
10 draw any money from the general
finances. That is not possible, in the
present financial position of the coun-
‘try, under the conditions prevailing at
present. And are we tc blame the
Railway Minister for that? Or for the
matter of that, are we to blame the
hon. Finance Minister or anybody else?
The economic condition in the country
s such that we cannot draw any money
from general finances. Then how is

is sum of Rs. 20 crores to be found?
The only way open to us is to get the
money by raising the fares on our rail-
ways. Otherwise we have to say, “let
there be no rehabilitation. Let there be
no expansion.” Unless we are prepared
to say that, you have got to find this
sum of Rs. 20 crores in the way that
has been suggested. There is no otber
way. In making this increase in the
fares, we have to see if we are placing
too great a burden on the ordinary
people, the travelling public. Sir. my
own view is that the travelling public

_is not.in such a.hopeless position that
) mlwill not be able to bear this addi-
fig fare. After all, as we all know,
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the entire population of the country is
not travelling. It is only a portion of
the population, belonging to certain
sections of it, that travel in trains,
And these are much better off than
the ordinary people who have not even
seen a railway train. Such being the
case, my view is that this additional
burden is not such as these peoplé
cannot bear. Therefore the proposal
has been made that the fares should be
increased.

Then comes the gquestion, why not
raise the fares of the upper classes to
a greater extent, Unfortunately in the
upper classes, the law of diminishing
returns operates at once. As a matter
of fact, if you further increase the
upper class fares, there will be a
decrease in the receipts. The revenue
derived from them will go down. And
so inevitably you have to increase the
fares of the third and inter-classes,
that being the only way open. If we-do
not object to the objective, if we do net
object to the rehabilitation, if we do
not object to the programme and policy
laid down by the Railway Minister,
then I am really unable to understand
the criticism made against this portion
of the Budget speech—the ways and
means position, where he wants to
raise the fares. That cannot be. There
is no other alternative for raising thig’
amount. I therefore trust that this
House and the country will agree to
bear this burden willingly sc that our
Railways may be put on a sound posi-
tion. Whatever may be the immediate
reaction. Of course nobody likes or is
happy when asked to pay a little more
for services he has been receiving, but,
I have no doubt, posterity will bless
the Railway Minister, for his farsighted
statesmanship and administrative ability
in putting our Railways on a strong
foundation and secure footing.

Shri Heda (Hyderabad): At the outset
1 join hands with those hon. Members
who have paid compliments to the Rail«
way Ministry for the improvement and
efficiency in the Railway administration,
Sir, I happen to belong to a Part B
State and there is a particular point in
my giving this compliment to the hon,
Minister. because the Railway Ministeg
happens to hold the portfolio relating
to thre States and I hope and trust that
in the same way, as he has improved
the conditions and efficiency of the
Railways he would also improve the
conditions that obtain in Part B and
Part C. States.

Now coming to the Railway Budret
I might say that I have read it and all
the volume of papers supplied to us as
a layman. My impressicn is that of g
man of a commonsense and I feel that
the mode of presenting the budget is
nol without defects. There are certaln
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{Shri Heda]

defects and I think I may offer certain
comments and suggestions and I hope
‘the Railway Ministers who are con-
verned with them will take note of them
and look at them from the commonsense
point of view and not through the eyes
ol expert opinion and «nowledge or
experienced officers and their recom-
mendations.

The railways are a national . utility
service and as such the service is bound
to pass through three stages. In the
first or initia: stage I envisage that the
y»'lways may run in a loss and yet they
are necessary for the all-round
economic progress of the country. I
think so far as the railways are con-
cerned, which have to be run as a
national utility service in spite of losses,
the stage has come when at least they
can be run on a commercial basis.
When [ say this I may add that there
are two points which have to be borne
in mind. One thing is already there,
and that is the 4 per cent. dividend.
Whatever amount is as a capital at
charge it should pay some dividend in
the shane of interest of loan otherwise
dividend. Also a concern whnich runs
on a commercial basis has to pay at
least 2 per cent. of its capital every year
towards the capital so that in the long
range of 50 years the whcle of the
capital could be made up. The third
stage begins when the commercial con-
cern begins to earn well. At that stage
the Government will have a good return
and Government can lay its hands on
its earnings.

1f in the light of these suggestions I
look at the hon. Minister’s speech I feel
that he is not certain whether the con-
ditions of the railways is such that
they can be taken to have passed from
the first to the second stage. On page
11 of his speech he says:

“1 have throughout, however, held
the view that the separation of
Railway from General finance
should not extend to the point of
demanding that Railways should
“bank on their own outside the
Government.”

From this it is clear that he does not
think that the time has come when the
railways can stand on their own legs
#nd that they can be run on a com-
mercial basis without losses or aid
from Government’s general finances.
1 do not want to quote him from here
and there but if you look at the whole
speech you will feel, that he had been

ainting a rosy picture when he said
that this year at last we have earned
very well and that we are in surplus.
At one stage he says that we are
‘s@rning wéll and at another he says
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that we are not able to stand on our
own legs. These two statements go-
against each other.

Shri Gopalaswami: May T point out
to the hon. Member that I was referring
to banking outside Government. I do
not think the inference is justified that
we are not standing on our own legs.
That was not my statement.

Shri Heda: By “standing on our own
legs” 1 mean all expenses that are-
necessary and which he envisages in
this budeet. That sentence clearly
shows that for the efficient running of’
the railways and for the plans he has
got. the Ministry feels that their
resources are not sufficient.

On page 19 the hon. Minister has
said:

“The ways and means position
of the Government is, however, so
inadeguate that both the withdra-
wals and the advance will have to-
be financed almost entirely out of
the contribntions we shall be
making in the budget year to_ all
our three earmarked Funds, But
for our being in a position to do so,
we would have drastically to curtail
our programme of expenditure of
a capital nature by something over
20 crores.”

He means to say that even the Gov-
ernment is not in a position to pay the
railways in an adesuate measure. At
one stage he says that the railways are
running well and earning well and that
they ean stand on their own legs.
another stage he says that the general
finance is not in a position to help the
railways adequately. I think it is time-
that we enter into the second stage to
which I have already referred. We-
should envisage a stage when the rail=
ways would be separated from general
finance and the Railway Budget would
be entirelv independent of the general
Budget. Today we are neither Indepen—
dent nor fully dependent: we are pas-
sing through a transitory period.

1 went very carefully through -the
Resolution on the Convention. The
position there is also not quite clear.
1 would request the Railway Ministers
to think on this problem. As the
government are envisaging a State
Finance Corporation, let us have &
Pinance Corporation for Railways in-
dependently. It will of course be
responsible to this House as well as to
the other House when it comes into-
being after the elections. If we take
into account what has not been taken:
into account, namely the return of the-
capital, and if we flnance our owm
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programme, the whole picture of the
Budget would have been different. The
picture would have been one of deficit
and not of surplus. I still think that
we are running the railways with
no profits we are running them at a
loss. however meagre it may be......

Shri Santhanam: Does the hon.
Member mean that we should debit
all capital expenditure to revenue ex-
penditure?

Shri Heda: I have already said that
it should be 2 per cent. of the capital
spent. When I say that the railways
should be run on a commercial basis
I mean that some portion of the capital
must be returned every year.

Mr. Deputy-Speaker: There is the
depreciation fund provided for.

Shri Heda: Depreciation is for wear
and tear and not for making up the
capital or replacing the capital.

So if that had been done this Budget
would not have appeared a surplus
Budget but a deficit Budget. If the
Railway Minister had come with that
deficit picture he would have been
justified in the increase of fares. I
feel that the increase in fares is justi-
fied because after scrutiny of the bud-
get I find that we are not having
a surplus but rather a deficit budget.

Yesterday an hon. friend made a
fiery speech in Hindi and I am quite
certain that his party members would
make similar speeches in thousands of
places all over India to audiences
comprising of thousands of people.
These speeches will certainly go home
because whatever be the facts they
are presented in such a way that they
do go home. You say you are having

a surplus but at the same time you -

want more finances. These two things
do not go together and I think it is
psychologically not a commendable
way to present a surplus budget and
ask for more finance.

Therefore, Government should con-
sider making the Railway Budget
qQuite independent. Certainly if diffi-
cult times come you can lay your
hands on all the resburces available
and can ask for help from Railway
ﬂnances when there is no other alter-
native.

Then, I quite agree with the increase
in third-class fares. But what about
the first class? The increase there is
not equitable. At one time we were
paying 32 pies per mile for the first
class, then it was brought down to 24
ples and now you are taking it up to
27 ples. It you take the rate which
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prevailed some years ago, in fact you
will find that in the case of the first~
class we have decreased and not in-
creased the rates. But when we come
to the third-class fares we find you have
inrreased the fare from four pies to six
pies. Of course, the hon. Minister
will say that in the case of first-class,
there is a competition from the air
services and so the fares cannot be too
high. But the complaint from the air
companies is that our first-class fares
are so low that they have to keep:
lower air fares for themselves. Sir. if
the Ministry takes courage in both
hands and increases the first-class fare
from 27 to 32 pies and ask the different
airways to increase their fares if neces-
sary—though I do not think it will
be necessary because even with an in-
crease to 32 pies the airways will not
be able to compete—then Govern-
ment’s action will be justified and the-
common man will feel that Govern-
ment wanted more finances and had,
therefore, to increase the fares all over. -
I know that by increasing the fare in
the higher classes you do not get
much, that you get much only in an
increase in the third-class fares, but
even then an increase in the first-clasg
fare would mean a few additional
lakhs over and above the Rs. 19 crores,
Whatever that sum may be you must
try to get it. Therefore, on principle
I think the present increase of 3 pies
in the first-class fare is not an increase
but a decrease which is not justifiable.

Dr. Ram Subhag Singh (Bihar): I
listened to the speech of hon. Shri
Gopalaswami Ayyangar very carefully
and I do admit that under his cautious
and careful guidance our Railways
have made some definite improve-
ments. The Railway Administration
has improved. the gross earnings have:
increased, passengers are getting ‘a few
guides, trains are arriving in time, and
the railway employees too are com=-
paratively satisfied. These are very
proud achievements under the present
circumstances and for these the hon.
Siiri Gopalaswami Ayyangar and his
able lieutenant, the hon. Shri Santha~
nam, deserve due thanks.

The Budget under discussion is going
to contribute about Rs. 33 crores to the:
general revenues. It will also meet
the miscellaneous expenditure of Rs.
7 e~rares and odd. Besides these, it will
leave a very handsome surplus of
Rs. 2185 crores for the Development.
Fund and the Revenue Reserve Fund.
If we look through the Budget in this:
light we will find that what the hon.
Minister said about the working of the:
Rajlways that our Railways have done:
definitely better and will do better and:
better in future, seems quite justified.
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" iDr. Ratn Subhag Singh}
:ﬁnt'let, i1s see whether his analysis is
correct or not.

‘We tan analyse the working of the
Railways dh two grounds: on the basis
©f passenger’s satisfaction, and on the
‘basis of ‘railway employees’ satistac-
tion. When we analyse it from the first
standpoint we will have to keep in
%iew the question whether the services
rendered to passengers are adequate
br not. These services will include
proper and adequate accommodation
and more amenities, for example,
better lavatories, better drinking water
facilities, cheap food etc. In regard
to the second ground of analysis, we
should see whether the services ren-
dered by the railway employees are
properly phid.

Corping to the first point, I would
say that the third-class passengers are
denied even their due share of seating
faccommodation. In all cases you can
¥ind that foo many passengers sit on
‘one’ bénch and many have to keep
“tanding. In spite of that all of them
are charged full fare. And according
%o the present proposals every one of
thesé passengers will be charged one
pie more per mile. Actually it will
Tome to charging four tickets for one
third-chss geat. This I believe is a
‘great ‘injustice to the third-class pas-
‘senger.

Looking at the Budget from the am-
cenities point of view, I would say that
"the lavatories in the third and even
In inter-class compartments are dirty
and nauseating. As regards drinking
.water, I should say that whenr the
passengers have no accommodation
to sit and have to stand in a corner
An a crow, how can they go out for
getting drinking water which, it is
-said in the Budget, the Railways are
providing? Besides I do not see any
provision for cheap food for these
{1hivrd-class . passengers. Considering
4he :question from all these viewpoints,

I should say that the passengers are

not satisfied.

‘Then I come to my second ground of
analysis, that is whether the railway
“employees are satisfied. I do not wish
‘to enter into any discussion just now
regarding increase in salaries of rail-
‘way employees, ‘but I do urge em-
phatirally that the dearness allowance
of railway employees should be in-
treased in proportion to the rise in
sprices. Besides, the salaries of railway
employees should be paid in time. I
‘have come across several cases in
“Panapur Division of E. 1. Railway
'where several employees had not
tecelved their salaries for about six
months or so. In that connection I
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would read out a few lines from a
letter which I received recently:—

T fear s .
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[Therein it is mentioned:

It is regretted to note that the
Superior Railway officers of the
Danapur Division are creating a hell
for the low paid junior staff of the
railway. Today corruption is rampant
in the entire Danapur office. The offi-
cers who oppose this corruption are
harassed in one way or the other, 50
much so that they have not been paid
salaries - for the last eight or nine
months.]

In this way serious complaints exist
against the Railways. They have re-
presented these difficulties to their
superior authorities and I am sure
even the hon. Railway Minister might
have received their representations.
Apart from that various kinds qf‘mal-
practices are indulged in that Division.
If that is the case in one Railway
is possible at that that state of atfairs
might exist all over the Railways. I
have a long list of such malpractices
but I would read out only a few lines
from this list. I had received it from
the E. 1. Railwaymen’s Congress.

“Besides the individual cases of
malpractices cited above, a few
cases of a general nature are noted
below. Cases of malpractices in
respect of transfer of Asst. Station-
masters are rampant and com-
plaints are pouring in from a large
number of Asstt. Stationmasters.
Junior Asst. Stationmasters are
posted at paying stations for con-
giderations unknown whereas
senior Asstt. Stationmasters are
forced to rot on the roadside sta-
tions. Such occurrences have oc-
curred with. guards and other rafl-
way employees too.”
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I think, Sir, such malpractices should
be immediately rooted out and who-
ever is found responsible for them
should be sternly dealt with.

Turning to the running of more
trains, I am afraid the Railway Minis-
try has not kept its promise. I know
at least one case for definite and that
is about the extension of the Patna-
Arrah shuttle to Buxar. It was a year
ago that the Railway Ministry said
that it was going to extend that shuttle
to Buxar. This has not yet materia-
lised. Unless these things are ex-
pedited, it would be a sad commentary
on our Railway Administration.

Government should not forget that
they are in the position of monopolists
as far as N~ ays are concerned. If

+ nublic utility concern run privately
deny bnroner  tacilitiec Gvavernment
might intervene, but here since the
Government are themselves the sole
monarch the situation is not altered.

Now, a word about railway finance.
When I analyse the financial aspect
of our Railways, I find that railway
fares have been treated as a “tax” on
the people rather than as a “price” for
the service rendered by a public utility
concern. I think it is very absurd
to .treat the railway fare as a “tax” on
the people. It is more so when that
“tax” is regressive in this age of pro-
gressivism. If the Government wanted
to treat railway fares as a mcihod of
taxing the people, they should have
prepared the country for it and declar-
ed this policy openly. But they did
not do it. Even in-enhancing the fares,
the Railway Ministry should follow
well recognised canons of public fina-
ance, i.e. equity in taxation. They
should observe the principle of equity
in taxation. But they did not do this
either. The increase has been justified,
in the words of the Railway Minister,
because they wanted to help Govern-
ment in the present economic situa-
tion. But even this expectation will
pot be served wholly. The argument
that the amount will be returned when
the ways and means position of Gov-
ernment improves is very unsound
in principle, because it lays the founda-
tion of a very retrograde policy. Such
a policy is very dangerous for any
country and more so for ours. We
devalued our currency and while we
are suffering other people whom we
thought would be economically worse
off are now on a better economic footing
than ourcelves. It is difficult to fore-
cast in what manner and by what time
the ways and means position of Gov-
ernment would improve and this money
will come back to the Railways.
Secondly,  this . generation of railway
‘passengers is required to pay for future

railway development. Although they
get inferior quality of railway service,
they are asked to sacrifice in the form
of higher fares. These are things
which require careful consideration. I
fervently hope that tke Railway Minis-
ter will heed the points I have urged
and do the needful.

. Shri Jaganmath Das (Orissa): It
is rather boring to congratulate the
hon. the Railway Minister after hear-
ing so many congratulations from
Members of this House. Yet, I would
congratulate our two Railway Minis-
ters on the bold way in which they
have correctly stated the economic
position of the railway finance and
still have come forward with a pro-
posal to increase the railway fares,
which will bring in a large amount
of revenue to the Railways which
may in turn help the Railway Minis-
ter to rehabilitate and re-organise
the Railways. In all commercial con-
cerns there is a boom period and if
the Railway Minister does not take
advantage of this boom, he will have
reason to repent later. The Rail-
ways may now give this amount
which they get from railway revenues
to general revenues, but I have no
doubt that they will get it back when
they require it in future. I am sure
that if they do not require it this
year they will surely require it next
vear. This has been proved by my
hon. friend Mr. Subramaniam here in
this House some time ago. The eco-
nomic position of the country and of
the travelling public is not so low
as to elicit so much care from so
many Members of this House. Some
Members said that this is a parting
kick of the Railway Minister. I say
that_this is not a parting kick but it
is a definite blessing for posterity.
People have got so much money
their hands now that they fritter it
away in buying trifling things like
cheap toilets and cosmetics. It
Railway Minister for a utility con-
cern tries to draw something out of
this great flow which is going to
foreign countries every year, is he not
1o be congratulated?

Some Hon. Members: No.

Shri Jagannath Das: Now, Sir. I
come to the expansion of Railways
Speaking for my province, I should
ask the Minister to reconsider the
position. My province is very under-
developed and recently so many
States have been integrated into it
that it increases the responsibility of
developing it fourfold. I know th#t
the Railway Minister who is the
Stategs Minister also realises his zes-
ponsibilities and he is aware that for
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[Shri Jagannath Das]

economic improvement and increased
output of agricultural produce, re-
quire that railway lines should be

extended to the interior. if you-

look at the railway map of Orissa,
You will see 'that the railways only
touch the borders with some juttings
1 and around Sambalpur and Parla-
kimedi. A few months ago, in reply
to a question, Mr. Santhanam stated
that as the iron works project of
Bonai _State has been postponed, the
extension will not be carried out.
Sir, that is not the question. The
question is that we should see what

the condition of the people and
the resources which are situated in
those trackless areas. They badly
need extension of railways. This
should be taken into consideration by
the Railway Minister.

As regards the scheme of regroup-

g, am sorry some hop. Members
of this Hpuse have expressed them-
selves against it. In my opinion that
is the most correct and logical scheme
from the point of view of administra-
tive eﬂiciency: I am very glad that
the hon. Minister has started the
scheme with the regrouping of the
Southern Zone, by the experience of
which we will be benefitted in regard
to the regrouping of other zones.
The criticism of vested interests
should not deter us from proceeding
with this scheme. 1 earnestly hope
that the present Railway Minis-
ter will lay the foundation stene of
the svstem of regrouping, without
breaking the homogenity of the
country, which may result not only
in economy but also in efficiency. I
would be failing in my duty if I did
not exoress our gratitude for which Mr.
Santhanam who has done so much
for the improvement in the adminfs-
tratlon of the railways. I would
however ask him to bear more in
mind the amenifies of third and
Inter class passengers which he pro-
poses to look to in near future,
When this is done all the criticism
now they receive will turn into
praise.

™ regard to the nroposal relating
to the abolition of the post of Chief

ommissioner I entirely agree with
my hon. friend Pandit Runzru.
Though it will not bring in such eco-
nomy. but it will surely take away an
officer who is the co-ordinating head
of the whole system, both o¢n the
administrative as well as on the
operational side. Before I sil down
I join in the encomium paid to Mr.
Bakhle, the Chief Commissioner of
Rallways, who is shorfly leaving the
post. I would ‘request the railway
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administration to take advantage of
his experience and guidance - in
future, wherever he may be.

Shri Ramaswamy Naidu (Madras):
It would be presumptuous on my
part to try to congratulate the hon.
Minister for Railways for what has
been achieved by the Railway admi-
nistration. His own description of
the nature of achievement was that
the Railways, as promised, have done
better. I have no doubt the House
will agree with me that it is a modest
way of describing the overall achieve-
ment, but no doubt you will all admit
that modesty is the most essential
and vital virtue of any machine with
a carrying capacity.

The Railways have done better,
Sir, not only in the yield of a sub-
stantial dividend, but in the matter of
frequent and punctual running of
trains, in internal administration. and
in the bearing of railway officials to-
wards the public.

The Railways this year have earned
a magnanimous dividend. This bhas
really to be appreciated in a poor
country like ours. The number ot
trains both Through and Suburban,
as well as trains connecting infer-
mediate stations have been increased.
Trains run almost to time which has
to be appreciated in a country where
punctuality is not the common sin of
a gentleman. I am glad to say, Sir,
that many malpractices common in
the railway officials have almost
disappeared. We need not vay any
extra for purchasing our tickets. We
cannot travel without a ticket with
the connivance of the Travelling
Ticket Examiner. Of course, vie are
enjoying the small benefit of being
on the platform without purchasing a
ticket; and on occasions, Sir, when
our Ministers come by trains quite
a lot of us are there. But I am sure
my hon. colleagues would like it be
prevented. These, perhaps, Sir, are
small amenities appurtenent %o our
position and to our men being in the
Ministry.

We see politeness and considera-
tion on the part of the Railway
offiriale_everywhere, Were we tn pgk
any railway official in the good old
days about the arrival time of a train
he would simply ask us to .efer to
the time table or wait for the issue
of tickets. If any person complained
that he is suffering from some in-
convenience in the compartment, the
guard or for the matter of that any
officlal would promptly reply that he
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bas not bought the whole train by
purchasing a single ticket. Now-a-
days you are told that such and such
a train arrives at such.time in such
platforms, that the inconvenience is
due to such and such a cause and
will try to remove it at the next
station. Such politeness and consi-
derate behaviour on the part of the
railway officials make one feel that
he is being treated as a human being
and the railway servant is one of
Yyour brethren and the railway is a
concern of yours. The feeling that
the railway officials are there tp help
us travel more comfortably creates an
idea in you that the Railway adminis-
tration is not a mere commercial

concern. ,

But much has still to be done.
The measure of amenities to be pro-
vided should not be determined by
the standard of the poor man sitting
in the dust. It should not be argued
that the provision of a neat flooring
in a platform is a better sitting place
than the dusty roads; the provision of
a hard wooden bench in the compart-
ment is better than the mat on which
he is used to sit. It may be argued
that a third class passenger who is
a ryot or worker cari afford to stand
a few minutes in the hot sun for a
train. I submit that this argument
is wrong. The standard of amenities
that we should provide must be the
standard with which we should pro-
vide him to compare favourab!y with
the ordinary man of a foreign coun-
try. We should aim at an abstract
standard and accustom our common
man to it. There should be no
lowering or a comparison with lower
standards. -

Improvements in the following
directions should be attempted All
the big railway stations should have
covered . platforms. Wherever water
is available all the lavatories sliould
be of the flush out type. Bath rooins
—not open taps—should be provided
for third class passengers. Round

about the waiting halls and through- -

out the length of the platforms ben-
ches should be provided.

In the compartments there should
be more knee space. In the 3rd
Class and in some trains in the Inter
Class Compartments, there is no knee
space in between the seats. Legs of
persons sitting in opposite seats have
to be interlocked or dovetailed.
Would the hon. Ministers like their
families in such compartments? The
fact that the Railway Minister and
authoritirs have no occasion or neces-
sity tn trave! in such comoartments
is perhans the reason for the cc.nti-
nuance of this nuisance. One finds it

28 FEBRUARY 1951

General Discussion 3723

very difficult to restrain an angry
word, if not a nasty one at the Rail-
way administration especiaiiy when
hig ladies are travelling in the com-
partment. This, Sir, should be
rectified.

There is overcrowding in the trains,
especially in the suburban trains. It
passes one’s comprehension that there
should be overcrowding even at tne
starting point of a train. Could not
the administration prevent it. Why
should tickets be issued indiscrimi-
nately?

But, Sir, the hon. Minister for Rail-
ways—as the fabled hero—has set his
hands to the cleansing of the Aegean
Stables. It is an uphill task. Most
of the rubbish has been removed and
given time, I am sure, the stable will
be cleaned completely. We ardently
hope, Sir, that the thunderbolt which
hq has held out to us—of getting out—
will not be really hurled till he has put
the whole house in order.

The hon. Minister of State for Rail-
ways has been abused rightly or
wrongly for curtailing certain amenities
of his fellow passengers, not’ in the
first class or saloons in which he

.travels—but in the second and Inter

classes. The Second Class seats were
sawed and cut and a few inches of
wood and were saved. The
steps to gdet laglt, l}azﬁ tI:Jeen removed
in some an 0; e -railings in
the upper berth in most of the second
class compartments have been remov-
ed. The upper berths in Inter were
deprived of the cushions. To what
use have these few inches of sawed
wood and cut berths and the railings
been put or could -be put, it passes
one's comprehension. One really is
tempted to ask what would be the sav-
ings for the Railways by simply spend-
Ing some money in reducing the size,
safety, appearance and comfort of the
seats. Really the work has earned the
originator its reward—they have come
to be called “Santhanam’s seats”.
Perhaps the workmen exceeded the
instructions. Perhaps the officers mis-
understood the instructions aad the
hon. Minister had no time or informa-
tion to stop the vandalism in time.

Mr. Deputy-Speaker: Is it not all
ancient history now?

Shri Ramaswamy Naidu: Anyhow
the mischief has been done. The
labour in India has acquitted itself
very creditably. There have heen no
strikes. They have been aoparently
satisfied with their conditions. They
are conscious of the national nature of
the undertaking. One should hope
that the demand for wages would be
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[Shri Ramaswamy Naidu]
equated to the nature of services ren-
dered and a decent standard of living
and not to the volume of Jividends
earned. I will be failing in my dutv
if 1 do not complement the staff, wor-
kers and their leaders.

We are glad to learn, Sir, that we
will be having our own locomotive to
haul our tiains. The Chittaranjan
Locomotive Factory which began life
on 26th January, 1950, has delivered
the first locomotive which steamed oul
on 1st November, 1950, christened by

" our President. It is good and pleasing
to Temember that the first delivery is
precisely to human schedule and that
shows the vigour and drive in the
apparenily old man at the helm of
affairs.

A word about regrouping. Regroup-
ing is a pattern approved by all the
Railways in the world. We Pope our
bhon. Minister will see to it that the
results achieved should be, in the
words of the Wedgewood Committee
"large reductions in working expenses
made and passed on to Railway users
in decreased rates and charges”.

1 come to the pressing question of
the day, Sir, the increase in the rates.
The politician in me urges that 1
shculd oppose it How can T 20
the, voters when the rise in the fares
is still green in their minds? Had
this been done last year people would
have forgotten it. How are we 1o
justify the increase?

4 P.M.

The hon. Ministry has tried to ex-
plain the necessity for the increase
and the justification for the same. He
has said that the increase in the fares
would yield Rs. 20 crores and will go
a great way to help the ways and
means of the Government while retain-
ing its own identity. He has justified
the increase by telling us that when
everything has gone up, the railway
fares alope have remained static. One
is not inclined to quarrel with the need
and justice of the increase of the fares.
The logic is correct. We should admire
the hon. Minister for the courage with
which he has proposed this increase.
He could have allowed the Finance
Minister to tax and he could ‘have
gpared, himself all the criticism. But
the interest of the Railways is so dear
to his heart and the extension of Rafl-
ways ‘and the provision of amenities
# .the passeneers so sweet to him that

“he has shouldered this obnoxious
burden. Let ue Imbibe his courase
and explain t6 our people its implica-
tions and we shall request the hon.
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Minister to help us in the interval by
providing more amenities by constiuct-
ing new lines, and by making the
travel in the train more comtortable
and wholesome. s

Shri Haque (West Bengal): When 1
read the report of the Railway Board
a few days ago my heart leapt with
JOY W i Mide Vb 2diiwlYS wie domng
exceedingly well. We are very happy
to find that the railways earned aoout
Rs. 19 crores profit in one year and I
was ip a mood to congratulate Gov-
ernment for this brilliant achievernent.
But today that mood of mine nas be¢n
damped by this little shock—this ‘mild
shock’ as described by the Railway
Minister Well, Sir, whether the shock
is mild or severe it is for time to
judge. But we require some shock-
absorber to ab<orb this shock, and
what kind of shock-absorber are the
Government going to give to us Mem-
bers of this House? We have to face
the country with this shock and we
shall not be able to face them sauareiy
unless we have a redeeming picture to
give to them in lieu nof this shnck. 1
was suggesting that if vou have to
increase the fares, well, do it, but at
the same time why can the Snavernment
not give some more facilities to the
travelling public to ahsorb this shock.
For examnle there is one point to
which 1 wil' refar The Hnonge knnrmg
very well that before the war there
were a lot of farilitics far the ‘ravell-
ing public. There wos the seturn-
ticket svstem. There wne the -veek-end
ticket system.. the ordinary return-
ticket svstem. Then there was the
Durga Puja concession ticket system.

Shri Sidhva: There was ‘Go as you
like’ system.

Shri Haque: As my hon. friend Mr.
Sidhva has pointed out there was the
‘Go as you like’ system. There were
the Eastor bholidays svstem. the
Christmas wvacation system and so
many other systems. At that I
had the good luck to travel from Delhi
to Calcutta by inter-class. and af
that time the fare was Rs. 20 or there-
about for the intermediate class. And
we cou'd travel from Calcutta to Delhi
and bac> for Rs. 26-3-3 or such near
amount. T~1ay the inter-class fare is, I
am told. Rs. 44 or near nbout that by
the mail train and if you go and come
back vou will have to. pay Rs. 88 and
this ‘mild shock’ will take it right np
to Rs. 100. T was suggesting to the hon.
Minister as to why he does not advise
his Department at least to introduce
the old svstem of return-tickets and
somc other amenities which we had
before. I read In newspaper reporis
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that the h railways have last
year decided’to introduce that system.
Why should we lag behind? We are
comparing the railway fare in India
with the railway fare in Britain, But
why do you not compare the facilities
that they are giving to their railway
passengers with our facilities here?
What is the bar to restoring those old
facilities? I would, Sir, with all humi-
lity but with all con‘idence reyuest the
Rauway Minister kindly to consider
whether he can advise his Department
to restore this concession system.

I would also ask him to give some

better facilities regarding food in the’

trains. The other day I travelied by
a mail train from Calcutta to  Delhi
and I ordered for a first-class Indian
lunch—it is called non-vegetarian
lunch—and what did I get? A few
chapatties which break your jaw when
you bite and chew them and a few
pieces of meat were all that I got.
Then there was a bit of dahi or some-
thing like that which created indiges-
tion. For this lunch I had to pay Rs.
1-12-0 along with a proportionate
baksheesh—otherwise you will
called rude. For nearly Rs. 2 I n~d a
meil which kept me hungry the whole
night.

Shri Santhanam: At which station
did he get his lunch?

Shri Haque: I think it was Allaha-
bad. I trave! very freouently, I am 2
very bad traveller and I do not ~emem-
ber the names. I had to eat it. Then
I tried the ordinary hawkers who sell
puries and kachories. 1 believe if the
hon Minister tastes them, he will not
be on his seat very long: he wil! have
to seex the help of a doctor. I weculd
ask the Hon. Minister to give the
public better and cheaper food. We
cannot starve while travelling and we
cannot observe Ramzan while on the
. railways.

Then there is another point. I find
it difficult to undestand. This is a hot
country. It is the fault of & to
make this a hot country. You would
require gnod water to drink in the
whole country. But I find that while
travelling passengers shout pani, pani
p-A 1 8=3 that everything is there
except co'l? water. You can have soda
—lemonadde, garam Cha, nan, beedi but
cold water is such a prerious thing that
it cannot be obtained in trains. (In-
terruption) My hon. friend of course
wants hot water but we have to go
home, to make an arrangement for
hot water. My hon. friend, Dr. R. §
Sinzh has spnken about the nlirht of
third-class passengers but I think that
he had probably under-estimated their
plight. Sir, if a third-class passenger
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goes out for a little bit of cold w{:ﬁ:
drink, 1 am sure he is bound
the train. He will not be allowed to
get in any more by the crowd. For
these people to go to a tap to get cold
water means breaking his journey,
which he is not allowed to do now-a~
days. 1 would beg of the hon. Minis-'
ter to consider whether tbere should
not be better arrangements for a little
bit of cold water and a little bit of
better and cheaper refereshments. T
would also ask them to consider the
question of the condition of the carria-
ges. Of course, the mail trains, ex-
press trains and other trains have
improved a lot. I must congratulate
the Railway authorities including the
hon. Minister for improving the Dethj
Mail and other mail trains very nicely,
but, Sir, what about the local trains?
I myself am a very habitual traveller
by local trains and there are local
trains between Burdwan and Howrah
The guard of a train whistled, sh

his green flag, but the train refused
to move. We were told that the
engine was off. It was my own
experience and that time we had to
wait for 13 hours to cover a journey
of one hour. When I reached hnme,
1 was asked: Did you come by the 3rd
or the 4th train? I said: No, it is the
first train coming 4 hours late.. ‘Then
I come to the condition of carriages.
In the carriages of local trains gefie-
rally there is no light: we have got
to go in darkness and there sre no
switches, of course. We cannot expect
it. When I was coming from Calcu’ta
to Delhi this time I found in the bath-
room there was no switch; there was

. no glass. There was a notice saying

that they were all reméved for repairs.
When they will come back, ncbody
knows. When I tried to sleep on the
berth, I found that I was tossing as in
a sea and I almost tied myself to the
bench so that I may not fall down.
The springs %re.tso nice in some of the
carriages and it was an upper class
compartment! If that is the cundition
of upper class compartments, we
can well imagine what the condition
of lower class compariments would be.
My humble suggestion to the dan Mi-
nister is this. Give us this shock,
mild or rude. .whatever it may be,
but let us have some facilities, some
materials to give back to our consti-
tuencies. Let the public have some-
thing in return, so that we can tell
them we have done this and we hawve
given you something better. )

With these words, I must congr
tulate again the hon. Minister and .i
should like him to consider and remove
these grievances, so that we can sava
our back when we go back to our
constituency.
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Shri S. V. Naik (Hyderabad): When
1 read tne whoie speecn oL he  hon.
Minster ior Rauways, 1 found that
tne speecn was maae for some other
purpose Lian lor waat it is being used
for. The speech really speaking was
pever meant for the increase of the
fare. 1L was lucdae W gave he Vohule
picture use lnai Ol laSi year, wat
eveiyunng was all right, and no lare
couwwu be increascd, but perhaps cir-
cuinstances forced him to take a diffe-
rent course, and that was why some
Ol e pdiag:dpad ait awued 1l l.ele.
Tne hon. Minister gives three reasons
{or e wnciedse ul idies.  Llue uist 18
tne renabsitaon programme. ‘Then
blocking of the accounts, and lastly
the ways aud means deleriorauon
position. 1f we 100k ailne wnue vudg-
et, it is inconceivabie w0 nnd ihe
necessity for the increase in the fares
except when we look at it irom the
taxes point of view. Anybody would
wonder wny the tfaies were increased

hen there is a profit of about Rs. 55
crores alter mee.ng tne 4 per cent.
.dividend amount and there is a reserve
fund of about 160 crores. We could
.easily lay hands, if we needed the
money for the rehabilitation prog-
ramme, on that account. But that
‘was not to be. As the hon. Minister
has pointed out rightly the accounts
are blocked, the ways and means posi-
tion of the Government of India is
_deteriorating and therefore, he could
not help it but increase the fares. As
Yut by one of the previou:s sl:;e.;nﬁ:fercs{
t ig really speaking a means o
ux‘:tionngnd from that point of view,
.of course, we have to accept in-

" crease in fares. From the commercial -

int of view, we see that there is no
justification at all.

Secondly. I would like to know from
the hon. I)Q[inister how he has arrived
at the depreciation. I am not clear
about the method of accounting. The
Railway Convention Committee had
fixed the amount at Rs. 15 crores ber
year. Whether it was fixed at n mini-
mum or maximum. it was a certain
percentage on the canital at  charge.
Taking the whole capital at charge to
be about Rs. 800 crores it was fixed
round about the figure of 2 per «eat.
on the same.

That is why 15 crores were fixed to
' be set apart for the Depreciation i-_‘und
Taking the fizures of the hon Minister
as to the rehabilitation programme for
the next five years. two years ago. he
had svent ahout 41 crores. this vear,
although the actuals are not vet
svailable. the revised estimate rhows
8! . ~rores. and  for 1957 52, he
would be spending 66-5 crores.
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Taking the average to be 60
crores, depreciation at 2 per cent.
would be about half a crore or a little
more than that. From that point of
view also, his putting aside 15 crores
more this year in the Depreciation
Fund is not justifiable.

Then, Sir, increase in fares means ‘in
a way that you are taxing the passen-
gers and thereby increasing your
earning to meet your capital at charge
expenses. I do not know ncw far
this will be justiliable. To adopt this
policy will be all right when the years
are favourable to you. Aboui a ycvar
or two may be favourable. But, I do
not know whether you can go un with
this policy because, as it always bap-
pens, the Reserve Funds at your dis-
posal will always be blocked by the
Government of India, and the position
is not likely to improve for a Ilew
more years to come. Looking at from
that point of view also, you will always
be forced to increase the fares for
your programmes. After all, this is a
utility concern, at the same time, a
monopolistic one. Even if you in-
crease them a little more, there is no
other go for the passengers, but to
take aavantage of this service. Look-
ing at it, therefore, from any point of
view, the increase is not justitiabie.
This cou.. e only justified, as 1 said,
from the point of view of deteriora-
tion of the general ways and nieans
position of the country.

Then, Sir, I would like to refer to
the question of fuel. I find here that
the expenses are increasing. ¥iom 20
crores, they have gone to 30 crores or
more. If you look at the flugures, in
1938-39, the poundage of conal per
thousand gross ton miles was 180-2.
For the year 1949-50, the figure is
2009. No doubt, in comparison with
the figures for 1948-49, the figures for
1949-50 are a little less. In 1948-49
the figure was 211-6 and in 1949-50 the
figure was 2009. All the same, when
compared to 1938-39, the iigure is
greater. No doubt, it may be argued
that the load may be greater. I you
refer to the Load Table, you will find
that the load is “just the same. Dur-
ing the last year and this year, it is
about 18. You may say that passen-
gers have increased. But, the density
of -traffic has not much increszed as
will be seen from the Tables. In com-
parison to the increase in density, the
increase in the consumption of coal is
too much. If you compare these
figures with the figures of the Nizam
State Railway, you will find a great
difference. In 1938-39, when the con-
sumption of coal throughout India on
the Indian Government Railways
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including the Nizam’s Railway was
1802, on the N. S. Railway, it
was 182 But, when you come to
194849, you will find the figure is
1686 as compared to 211:6 on the
Indian Railways. For the year 1949-50
you will find the figure for the N.
S. Railway is 153.9 as compared to
200-9 on the Indian Railways.

Dr. Deshmukh: Indian Railways are
bigger than the Nizam State Railway.

Shri S. V. Naik: I know; but I am
speaking of consumption in poundage.
The area may be more; it can be
broken up in regions and the sume
procedure followed. This shows that
there is something wrong somewhere.
During the last year, the hon. Minis-
ter, at the time of the Budget discus-
sions, had informed the House that a
Fuel Committee has been appointed in
October 1948 and that that Cbmmittee
is going into the matter. We do not
know what the report of that Cem-
mittee is. I would like the hon.
Minister to refer to this matter when
he replies to the debate.

The next point that I would like to
refer is the education of the children
of the Railway employees. I feel it
is the duty of the Ra.llways o give
facilities to educate the r':} ren of
the Railway employees. ;.ne Nizam
State Railways, having this in view,
has a Middle School in Lalguda, (that
is Secunderabad), because there is a
large workshop there, and Primary
Schools in six places in the State. A
very serious situation has arisen there
now. There are about 1200 students
in the Lalguda Middle School. The
students have finished their Middle
Schocel education and they have to go
to the High School. They are unable
to find any space or accommodation in
any Government or private schools.
Many representations were made to
the Railway authorities; the Railway
authorities say that it is not their
concern and that it is the business of
the Government of Hyderabad to look
to this, and that if they want, they
are willing to hand over not only this
Middle School, but also all the Pri-
mary Schools to the Education Depart-
ment of Hyderabad. When the matter
was referred to the Education
Department, they say that they have
no funds at their disposal and that
they are unable to take over these
schools. 8o, the children of the Rail-
way employees are handicaped. I
would like the-hon. Minister to deal
with this matter at the Ministerial
level and see that something comes
out to help them.

342 PSD.
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Then, Sir, 1 would like to refer to the
abolition of the post of the Chief Com-
missioner of Railways. In this con-
nection, I would say that it is better
that the hon. Minister reviews the
whole position once again. I feel that
by the abolition of this poa he would
be losing the technical advice that he
would be getting from a technical
adviser like the Clnet Commissioner.
Sir, it is very doubtful
whether the hon. Minister in his capa~
city as Minister will be able to co-ordi-
nate all the three functional heads.
Thirdly, one of the functional heads
acting as the Chairman of the Board
and also as Secretary to hon. the
Minister, I do not know whether he
would be able to carry out his duty
justly and fairly. The Secretary of
the Ministry of Transport being am
additional Member of the Board, may
alsc create confusion. I think it is
better that the hon. Minister reviews
the whole position once over again.

Lastly, there is one aspect of the
question to which I would like to draw
his attention: that is with regard feo
the ‘position of oil tank  wagons.
Hyderabad is a country which pro-
duces large quantities of castor and
groundnut seeds; much of the castor
ang g:otunqlnpt geegeds is milled into oil
an at oil is being exported through-
out the length and breadth of the
country; but there is no transport for
the same. You will be surprised to
know that hardly four oil tank wagons.
are owned by the Hyderabad State
Railway. It is very difficult to cope with
the Transport with that small number
of wagons. Sometimes, what the
Nizam State Railway authorities do is
to take a loan from the Government
of India Railway Board. This year,
they have loaned about 10 wagons.
Really speaking, the normal require-
ments of the N. S. Railway will come
to 70 wagons for Broad gauge and 12
for the Metre gauge. So we want
about 82 wagons out of which we have
only 4 at present. Therefore, when
you place your orders, Sir. for wagons,
this point also may be considered and
this requirement may also be included
in your . order. That will satisty
our present requirements.

Sir, I will finish in two minutes.

Mr. Deputy-Speaker: The hon. Mem-
ber can take flve minutes more.

Shri S. V. Naik: Sir, the number of
coaches on N. S. Railways is less
than what is required and hence the
over-crowding. The occupation ratio
of over-crowding on the N. S. Rail-
ways has been given as 86.3 and 77.09
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in 3rd class in respect of broad gauge
and metre gauge respectively. These
are the flgures for August, 1950, and
hence the latest i . So 1
suggest that before you include our
requirements also in respect, for
the time being, you may requisition
the coaches and the saloons of the
Nizam as they are now lying idle. If
that is done, that will help to revive
the position to a certain extent.

Shri Sidhva: How many are they?

Shri S. V. Naik: Well, I cannot give
the figure off-hand, but they will go
towards relieving the present position
to a certain extent.

Sir, the next point I want to touch
upon is the matter of claims. In
Demand No. 8 when the Revised
Budget for 1949 was presented, the
hon. Minister said that he was de-
manding Rs. 180 lakhs excess for
settlement of the claims. It was said
that this amount would satisfy the
needs for settlement of the claims and
that there would be no further
Demands and thst next year the figure
would be less. In view of that, when
the estimates for 1950-51 were made a
sum of Rs. 48 lakhs less was demanded.
That was less than the previous figure.
But when the revised Budget estimates
were presented, there was a Supple-
mentary grant for about Rs. 272 lakhs.
‘This year, no doubt, the amount is
less ie., by Rs. 87 lakhs. But I am
not sure of the position. The question
of claims is getting very serious. Every
claims is getting very serious. Every
claim is being taken to the courts and
they get decrees and you have to pay
the money. Therefore. I feel that it
is better that the hon. Minister reviews
the position in this regard a little more
carefully, because I feel we are paying
more money than is necessary. We
should review the position with a view
to lessen this burden a little.

Sir, I have just a few more words to
say and that is about the Adjudicator’s
Award and the implementation of the
Central Pay Commission’s Report.
‘That is being partially implemented,
but it is not being implemented with
regard to the leave rules and the
holiday concessions yet. With regard
1o the implementation of the Central
Pay Commission’s recommendations,
the sam~ formula should be applied
to our N. S. Railways as is applied
to the former Indian Govermment
railways. But the equation has
not yet been decided. When I put
2 question with regard to this matter
on 21st December last, the hon. Minis-
ter was pleased to state that the matter
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" was under examination. This year, he

has provided a large amount of money
and I feel that it is better that these
recommendations are implemented and
the Nizam’s Railway brought in line
with the other railways in this respect.

Shri S, V. Naik: Sir, I have only one
or two small points more.

Mr. Depaty-Speaker: I do not know
if the House would like to sit beyond
4-30.

The House now stands adjourned to
5 p.m. to-day.

The House then adjoumned till Five
of the Clock.

The House reassembled at Five of

the Clock in the Afternoon.
{MR. SPEAKER in the Chair]

RESENTATION OF THE GENERAL
F BUDGET FOR 1851-52

The Minister of Finance (Shri C. D.
Deshmukh): I rise to present a state-
ment of estimated receipts and expendi-
ture of the Government of India for
the year 1951-52.

It is customary, while presen
the annual budget, to give a review o
the economic developments in the
country in the year that has just ended
and following this practice I propose
to take the House back briefly over
the main changes in the last twelve
months.

This period has been one of con-
siderable anxiety. The strain on the
country’s economy reflected in the
rising level of prices and the threat
of inflation has been aggravated dur-
ing the year by severe natural cala-
mities like the earthquake in Assam,
the floods in certain parts of Bihar
and Uttar Pradesh, the failure, for
the fifth year in succession, of the
north-east monsoon over a large area
of Madras and serious droughts in
Bihar and certain other parts of the
country. Meanwhile, the slow return
to normal conditions in the post-war
years all over the world has been vio-
lently upset by the outbreak of hostili-
ties in Korea and the threat thus holds
of spreading into a wider conflict.

The problem of holding the prices in
check has been one of the major pre-
occupations of Government in the years
following the end of the war. It is
unnecessary to dilate on the steps
taken to this end in the earlier years
and it will ke ensugh, for my present
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purpose, to mention the steps taken in
recent months, particularly after the
devaluation of the rupee in September
1849. The House will recall that soon
after this event price cuts in certain
essential commodities were made in an
effort to counter the possible effects of
devaluation, and this assisted in hold-
ing the price level for some time. In
fact, the general price index fell by 12
points from 393.3 at the end of October
1949 to 381-3 at the end of December
1949. It did not, however, prove possi-
ble to check for long the upward
pressure on prices generated by de-
valuation, and by June 1950 the gain
" secured during the closing months of
the previous year had been lost, the
index number standing at 395.6. The
outbreak of the Korean war gave a
further impetus to the rise in prices
and by September the index number
had risen to 412.5. Since then it has
been more or less steady, although
January has registered a further slight
increase of nearly 2 points. This in-
crease in prices is, however, not pe-
culiar to India and to a very great
extent it reflects the upward movement
in prices in other countries which sup-
ply important categories of our imports.

Hon, Members are aware of the steps
taken by Government to meet the
situatidbn created by the upward trend
in prices. With the approval of Parlia-
ment powers were taken by the Centre
1o make laws for a period of one year
from the 15th August 1950 in respect
o_t two subjects falling in the State
list namely, trade and commerce and
production, supply and distribution of
goods. The main object was to evolve
a uniform policy for the whole country
in regard to production and distribu-
tion and the regulation of prices. The
Essential Supplies (Temporary Powers)
Act was also amended to prescribe
drastic penalties for the hoarding of
food grains. An ordinance was pro-
mulgated in September to regulate the
supply and prices of a number of essen-
tial consumer goods which were likely
to disappear into hoards and to be
blackmarketed. Government also set
up a Prices Advisory Board, consisting
of representatives of trade and industry,
to advise them on the fixation of prices
and other matters connected with the
administration of the ordinance.

One result of the developments in
the international situation, following
the outbreak of the Korean war, was to
infensify the demand for some of the
principal exports from this country
like jute goods, raw cotton, cotton
waste and raw wanl. The external prices
of these commodities rose very steeply
and in view of both the interests of
the exchequer and thc necessity for
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countering inflation it was decided that
this difference should be intercepted
by Government through the enhance-
ment or levy of export duties. Export
duties on jute goods and raw cotton
were ai i enhanced while new
duties were imposed on exports of cot-
ton waste and wool. In the rapidly
changing conditions which now obtain,

ernment also considered it neces-
sary to obtain from Parliament tem-
porary power to enhance, if necessary,
existing export duties and to levy new
duties. All these measures have had
a steadying effect on prices in recent
months although, as I said earlier, it
has not been possible wholly to arrest
an upward trend.

The level of industrial production in
1950 in a number of industries has
been encouraging though the jute, cot-
ton textile and sugar industries have
been affected by difficulties in regard
to supplies of raw material. The pro-
duction of cement, steel and coal has
been well above the previous year’s
figures while there has been a sub-
stantial drop in the production of jute
goods, cotton textiles and sugar. Owing
to the virtual cessation of imports of
raw cotton from Pakistan after the de-
valuation of the rupee and a some-
what sub-normal crop in the country
the supply of cotton to the Indian mills
has not been adequate in spite of in-
creased imports from other countries.
The limited supplies of raw jute re-
ceived from Pakistan under the trade
agreement of last April have also not
been sufficient to meet the demands of
the jute mills. Sugar production has
suffered from the diversion of cane to
the manufacture of gur and Khandsari
sugar, which, not being subject to price
control, offered more attractive profits.
The strike of mill workers in Bombay
also affected the production in the tex-
tile industry.

The problem of securing an ade-
quate supply of raw materials for the
two major industries in the country,
namely, cotton and jute has, as the
House is aware, been receiving con-
stant attention and efforts are being
made by the State Governments and
the Centre to increase the production of
jute and cotton without affecting the
production of food. Provided the
season is normal, by March 1952, we
shall have made significant strides in
the direction of practical self-suffi-
ciency in cotton and jute. Meanwhile,
in order to secure an esuitable distri-
bution of the still insufficient available
supolies nf raw iute a Central Jute
Board has been set up and all pur-~
spasee of rew jute by the mills are
compulsorily canalised through it
Cotton mills have bheen prohibited from
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covering their requirements in
form Ofcgm dta mtﬁt?ves ot
Bo: ing of re
themx:'ﬂl owners and the trade, has been
set up to maintain liaison between
Government and the industry. In the
case of sugar, maximum prices have
been fixed for gur and khandsari so
as to restrict the diversion of cane to
their manufacture and sugar mills have
been encouraged to expand production
by being allowed to dispose of in ghe
free market their surplus production
over a ceiling. Government have also
appointed a high-pow! . Develop-
ment Committee on Industries to assist
in devising ways and means for step-
ping up industrial production to the
maximum of the installed capacity and
to plan the future development of
industries.

The House is well aware of the
serious deterioration in the food situa-
tion caused by the widespread natural
calamities that overtook the country
last year. Their effect has been to in-
crease the overall food deficit, with
the result that imports have had to
be increased from the 1.5 million tons
estimated in the budget to a little over
2 million tons. It has also not been
possible to build up the small reserve
of 200,000 tons contemplated in the
budget. For the coming year it is pro-
posed to import 4 million tons of food
grains and efforts are also being made
to obtain an additional 2 million tons
of wheat from the United States of
America. Recently, the Grow More
Food plan has also been reoriented
so as to concentrate efforts in selected
areas with an assured water supply.
Additional production will also be
linked with procurement and greater
emphasis laid on schemes of a perma-
nent character like tube-wells and
land reclamation. Although Govern-
ment are doing everything possible to
increase internal  production and
oblain the maximum quantity of food-~
grains from abroad in the coming year
the food position in the country is not
likely to be easy.

For the first time since the recession
in 1946 the capital market ‘showed
some signs of revival although the
developments in the international
situation during the later part of the
year arrested this improvement. Dur-
ing the earlier months of the year the

gilt-edged market remained (fairly
steady and Government took the
opportunity of floating a cash-cum-

convergion loan for Rs. 30 crores. The
Governments of Bombay, Madras and
Madhya Pradesh also took advantage
of the improved position for floating
small loans of their own. Since the
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middle of the year, however, prices
in the securities market have receded
and the market has remained stagnant.
By contrast, the equities market dur-
ing the larger part of the year under
review has been steadier. 'In spite
of the adverse effects of the:shortage
of raw materials like jute and cotton
and the rise in the price of industrial
raw materials after the outbreak of
the Korean war, the expansion of ex-
ports and the increasing demand for
our primary products resulting from
the rearmament and stock piling pro-
gramme of Western countries have, on.
the whole, had a steadying and en-
couraging effect on the market. But
the fact remains that the flow of avail-
able capital in the market is still

short of the requirements of
Government for implementing their
large development programmes and
for meeting ‘the reasonable require-
ments of industry for expansion.

_While the internal economic con-
ditions have been a matter of continu-
ous concern for Government, the posi-
tion in regard to the balance of pay-
ments during the year under review
has been more heartening. An im-
provement in the balance of payments
began with the devaluation of the
rupee 1n September 1949 and this im-
provement has been maintained, the
process being assisted during recent
months by the changes in the interna-
tional situation following the outbreak
of hostilities in Korea.

of 1950, when a slight seasonal fall in
exports and heavy payments for im-
ports of raw cotton resulted in a small
deficit, the overall position has been
Iazgurable since the last quarter of

It will be interesting to compare
the balance of payments position dur-
mng the twelve months following de-
valuation with the position in the cor-
responding period preceding it.- Our
exchange receipts during the year end-
ing September 1950 amounted to
Rs. 638 crores and our payments to
Rs, -572 crores, showing a net surplus
of Rs. 66 crores. For the year ending
September 1949 our reccipts were
Rs. 517 crores and payments Rs. 766
crores resulting in a deficit of Rs. 249
crores. In-‘the 12 months following
gievaluatton our exchange earnings have
increased by 24 per cent. while our
payments have dropped by 25 per cent.
The precise figures for the period after
September 1950 are mot yet available;
but it is clear from the rise in our
sterling balances, which at the end of
January stood at Rs. 843 crores against
Rs. 807 crores at the end of September,
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1 . Except for a
short period during the second quarter’



3788 Presentation of the

that the balance is still moving in our
favour.

This change in our balance of pay-
ments has been caused by several fac-
tors. Firstly, as the House will recall,
even before devaluation Government
had started taking special steps for
stimulating exports, on_the suggestion
.of the Export Promotion Committee.
Secondly, the devaluation of the rupee
.in September 1949 raised the competi-
tive capacity of our exports in terms
of foreign currencies and the surplus
balance of payment during the succeed-
ing six months reflects this advantage.
A further factor which has assisted in
the expansion of our export trade in
recent months is the improved prospect
of international demand for commodi-
ties. Following the hostilities in Korea
and the danger of their spreading into
.a world war, the United States of
America, Canada and the countries of
Western Europe ‘are re-arming on a
considerable scale and have begun the
stock piling of essential raw materials.
These have raised the demand for ex-
ports of our raw materials. Our ex-
port trade has also been assisted in-
directly by these developments. The
large purchases of primary commodi-
‘ties by the Western countries from the
countries of the Middle East and
South and South East Asia have creat-
ed in these regions a larger demand
for consumer and manufa ,
like cotton textiles, exported from this
country. The effect of all these deve-
lopments is reflected in the larger
volume of our exports as well as the
increased prices paid for them.

In view of the improvement in our
export position, the restrictions on im-
ports. which had been tightened in the
middle of 1949, have been gradually
relaxed to allow of larger imports of
-essential commodities into the country.
The monetary ceilings for the licens-
ing of imports of raw materials as
well as essential consumer goods like
drugs and medicines were progressive-
1y increased during 1950 and a fresh
Open General Licence was issued last
August to widen the scope of imports.
Changes have also been made in the
licensing procedure to minimise delays
in the issue of licences and to enable
importers to make forward contracts
under a system of advance licences.
The improved foreign exchange posi-
tion has also enabled us to make larger
allocations for the purchase of food
grains during the current half year.

‘While the position so far has been
satisfactory I must sound a note of
warning in regard to certain trends
which might make it difficult for us
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to maintain this favourable balance
in payments over a long period. First-
ly, even if the somewhat artificial de-
mand for our primary products created
by the fear of a possible war is main-
tained, as it may well be for some
time, we may have difficulties in main-
taining our present level of exports.
Two of the major commodities export-
ed from this country are jute goods
and cotton textiles. Unless adequate
supplies of raw jute are available to
the jute mills the present level of ex-
ports may be difficult to maintain. In
the case of cotton textiles, the large
increase in exports has already begun
to affect supplies available for internal
consumption. It has been found neces-
sary to restrict the export of coarse
and medium cloth; and even in respect
of fine and super-fine cloth, the neces-
sity for maintaining adequate supplies
for internal consumption may in the
future necessitate quantitative restric-
tions on exports. ndly, there is
bound to be a substantial increase in
the volume and value of our imports
due to the purchase of a larger quanti-
ty of food grains in the difficult food
situation expected to persist during
the next year and the rising prices
abroad of industrial raw materials and
manufactured goods. In the present
rapidly changing world conditions it
is difficult to make any reliable fore-
cast but in taking a view of the future
posit{oxcal these factors have to be borne
in mind.

There is also one other fact to be
remembered in this context. A con-
tinued favourable balance of. payments
brought about by a sudden and large
demand for exports is not itself an un-
mixed blessing. The impact of the
higher prices offered for the export
commodities directly affects the inter-
nal prices both of these commodities
as well as of others. From the point
of view of avoiding inflation it is neces-
sary to intercept the large difference
between the external and internal
prices for the benefit of the exchequer.
As the House is aware, increased ex-
port duties have been levied on raw
cotton and jute and new duties impos-
ed on cotton waste and wool in the
course of the year to secure this end.
Thq power to impose and raise export
duties recently given by Parliament
together with the power to restrict
imports will be used by Government
tc minimise the impact of high ex-
ternal prices on the internal economy
of the country.

While I am on the subject of:the
country’s foreign trade I should like
to draw attention to the effect on the
supply position of many imported
raw  materials and manufactured
goods, of the recent developments in
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the international situation. Many
supplying countries have imposed res-
trictions on the export of these
materials and the tight shipping posi-
tion is also likely to aggravate the
difficulties in getting supplies. It will
be necessary to take steps to secure
the maximum possible allocation of
these materials and to ensure their
economical and efficient use in this
country. This, and the search for local
substitutes to augment the smaller
supplies that may be coming forward,
are engaging the constant attention of
Government.

One facet of our foreign exchange
to which in recent years a consider-
able amount of attention has been paid
is the dollar position. India, being a
member of the sterling area, conforms
to the general policy in respect of dol-
lar imports and exports agreed upon
for the sterling area as a whole. At
the Commonwealth Finance Ministers’
Conference held in July 1949, it was
decided, on the then position of the
Central reserves, that members of the
sterling area should take measures to
reduce their dollar purchases to 75 per
cent. of their imports in 1948. .These
measures, as well as the devaluation
of the sterling area currencies and the
larger doilar area demand for sterling
area products, reversed the earlier
trends and led to a marked increase
in the gold and dollar reserves, which
were near!y doubled in 1950. India,
with a dollar surplus of $79 million
against a deficit of $f9 million during
1349 made a substantial contribution to
this increase. The position was re-
viewed at the meeting of the Common-
wealth Finance Ministers last Sep-
tember. It was agreed that taking
changes in the price levels into account
the Central reserves were still very
short of their pre-war level and that,
in the rapidly changing pattern of
trading conditions it was still neces-
sary to economise in the spending of
dollars. It was, however, decided that
there should be nc quantitative limita-
tions on dollar purchases but that each
member country should endeavour to
secure the maximum economy possible.

In our own casle ect;nargey in doll:;
expenditure has largely en  mMa
p:g;ible by the availability of gpods
outside the dollar area at competitive
prices. This advantage seems to be
gradually disappearing poth.for raw
materials and for certain important
manufactured goods. Moreover, our
food requirements are now so large
that a substantial portion has inevitab-
1y to be obtained from dollar countries.
¥or these reasons, it is probable that
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our dollar position in 1951 will be less
favourable than in the previous year.

" Before I leave this subject of
balance of payments I would like to
refer briefly to our sterling balances.

Hon. Members will recall the statement
I made in this House during the last

session on this subject. A new agree-

ment regarding future releases from
the accumulated balances will be enter-
ed into with the United Kingdom Gov-

ernment, when the existing agreement

terminates in June 1951. The broad
outlines of this agreement have been

agreed upon between the Governments.

of the two countries. The new agree-

ment will provide for an annual re-

lease of £35 million during the six

years 1951 to 1957, any additional re-

leases which are likely to be emergent, .
being a subject for special consulta-

tion with the United Kingdom Govern-

ment. At the end of this period our

sterling balances are likely to reach

a figure which we may wish to main-

tain as a normal foreign exchange and

currency reserve. The conclusion of

these arrangements may well be re-

garded as a mutually satisfactory

solution of a problem on which so

many controversies have raged in the

past.

Hon. Members will recall the loans
which the Government of India have
been negotiating with the International
Bank for Reconstruction and Develop-
ment for some of our development
schemes. Since the presentation of
the last budget we have concluded an-
other agreement for a loan of $18.3
millior for the purchase of plant and
machinery and the installation of a
Thermal plant at Bokaro as part of
the Damodar Valley scheme. This
loan will carry interest at 4 per cent.,
inclusive of the Bank’s commission,
and will be repayable over a
period of 20 years. So far we
have obtained Ioans amounting to-
$62.5 million from the International
Bank. Of these loans India has al-
ready drawn $34.8 million and the
repayment in respect of the Railway
loan has already commenced.

The picture of our external trade
can hardly be complete without an
account of our trade relations with
Pakistan. The House is aware of the
circumstances in which, following the
non-devaluation of the Pakistan rupee
when other members of the sterling
area devalued their currencies in Sep-
tember 1949, trade between the two
countries had come to a virtual stand-
still, and it is unnecessary for me to
dilate on them. The effeet of the non-
devaluation of the Pakistan rupee was



8742 Presentation of the

to cause an immediate increase in the
price which importers in this country
had to pay for Pakistan goods, of
which the most important single item
is raw jute. A rise in the price.of
raw jute, at a time when the jute mills
were faced with" difficulties in main-
taining their markets against the com-
petition of substitutes, was a matter
of great concern to this country. If
the prices in Pakistan had been allow-
ed to fall to the appropriate levels
under the normal action of the forces
of supply and demand, it might have
been possible for India to buy her raw
jute and continuity of purchase by
India need not have been broken.

India’s willingness to buy Pakistani
goods, if they were available at reason-
able prices, was amply demonstrated
by the Trade Agreement which was
signed in April 1950. Under it Indian
jute mills were to be supplied raw
ute by Pakistan, to be paid for in
ndian rupees at prices comparable to
the prices of Indian raw jute. These
rupees were available to Pakistan for
the purchase in India of certain speci-
fled commodities like jute manufac-
tures, cotton textiles, cement, timber,
etc. According to the latest informa-
tion available to us Pakistan supplied
to India under this agreement raw jute
worth Rs. 14.46 crores and has utilised
the bulk of the sale proceeds in the
purchase of jute and cotton manufac-
tures and various other goods.

Besides the goods which were the
subject of the self-balancing arrange-
ment, there were certain other com-
modities mentioned in the agreement,
like cotton seeds, raw hides and skins,
gram, betel-nuts, biris, fresh vege-
tables and fruits, etc. which could
move freely between the two countries
without any trade or exchange res-
trictions on either side. The total
trade between April 1950 and Septem-
ber_1950. in this free sector amounted
to Rs. 16.8 crores, imports being
Rs. 10.7 crores and exports Rs. 6.1
crores.

The Trade Agreement negotiated
last April expired in September and
as, at that time, the fixation of the
exchange rate of the Pakistan rupee
was before the International Monetary
Fund the question of entering into a
fresh agreement was held over. Un-
fortunately, the International Mone-
tary Fund postponed a decision on this
issue with the result that trade be-
tween the two countries again came to
a standstill, except for trade confined
to a few perishable and essential com-
modities exported and imported freely
by the two countries, finance for which
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is found in the free exchange market.
As the question of the par value of
the Pakistan rupee is still before the
International Monetary Fund 1 do not
wish to say anything at this stage on
this subject. But I am sure it will be
agreed in both countries that the pre-
vailing international  situation re-
emphasises the inter-depepdent nature
of the economies of the two countries
and that it is equally in the interest of
both that the existing stalemate in
trade is ended. As the Prime Minister
mentioned in the House a few days ago
we took the initiative in arranging for
the resumption of trade talks between
the two countries. These talks have
resulted in a satisfactory agreement
the terms of which I announced in the
House last Monday.

I shall now pass on to a brief review
of the revenue and expenditure in the
current year and the estimated reve-
nue and expenditure in the coming
year.

The current year’s budget provided
for a revenue of Rs. 338.59 crores and
an expenditure of Rs. 337.88 crores
leaving a surplus of Rs. 71 lakhs. The
revenue is now estimated at Rs. 387.21
crores and ‘the expenditure at
Rs. 379.28 crores, leaving a surplus of
Rs, 7.93 crores. Allowing for the
transactions of Vindhya Pradesh,
amounting to Rs 2} crores on each
side, estimates of which, the House
will remember, could not be included
in the’ original budget but were pre-
sented subsequently last April, the re-
vised estimates show an increase of
Rs. 48.62 crores in revenue and an
increase of 41.-4 crores in expenditure.

The increase in revenue is largely
accounted for by the improvement in
the receipts from Customs, which are
now estimated at Rs. 145.31 crores
against the budget estimste of
Rs. 106-54 crores. This is partly due
to an all'round increase in imports
following the liberalisation of import
allocations in respect of certain articles
and partly to the high yield from ex-
port duties consequent on the enhance-
ment of the duty on jute manufactures
and raw cotton and the levy of new
duties on cotton waste and wool dur-
ing the year. Income-tax receipts, at
Rs. 1663 crores, are at about the same
level as in the original budget, the
States’ share also remaining unchang-
ed at Rs. 473 crores. The contribution
from Railways this year will be Rs. 39
lakhs more than the budget figure of
Rs. 6.37 crores. There is, however, a
drop of Rs. 2 crores in the receipts
from Union Excises, mainly in the ex-
cise duty on cotton cloth due to a fall
in production caused by the prolonged
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strike of textile workers in Bombay.
Although the gross revenue from the
Posts and Telegraphs Department is
likely to show an improvement of
Rs. 29 lakhs over the budget this will
be more than offset by increases in
expenditure so that there will be a
short fall of Rs. 97 lakhs in the con-
tribution from -the Posts and Tele-
graphs Department. Under other heads
an increase of Rs. 12 crores 1s now ex-
pected, spread over a number of heads
like currency, civil administration and
opium, the bulk of which is of a non-
‘recurring nature.

The reasons for the increases in ex-
penditure have been explained in con-
nection with the Supplementary De-
mands placed before the House earlier
in the Session and it is necessary for
me to draw attention only to the more
important variations. Of the total in-
crease of Rs. 41.4 crores Defence Ser-
vices account for Rs. 11'45 crores and
Civil estimates for Rs. 29°95 crores.
The bulk of the increase in Civil ex-
penditure is due to additional require-
ments for the relief of displaced per-
sons from East Pakistan and increased
expenditure on food subsidies. The
relief of displaced persons accounts for
ar increase of Rs. 767 crores, while
subsidies on imported food grains,
which were in much larger quantities
than was estimated at the time the
budget was framed, account for a fur-
ther Rs. 793 crores. The expenditure
on the payment of bonus for procure-
ment of food grains is also expected
to show an increase of Rs. 3.-84 crores,
while the supply of food grains in
Delhi State is estimated to result in a
loss of Rs. 2'3 crores. The rest of the
increase of Rs. 8 crores is distributed
over a number of items, among which
I would mention Rs. 2'64 crores on pre-
partition payments, which turned out
to be higher than estimated mainly
due to a larger carry over, Rs. 31 lakhs
on the preliminary expenses connected
with the forthcoming elections, Rs. 50
lakhs on repairs to national highways
damaged by floods and Rs. 60 lakhs
for grants to certain Part B States
consequent on the finalisation of their
revenue-gap  grants.

For the roming year, at the existing
level of taxation, I estimate the total
revenue at Rs. 369.89 crores and the
total expenditure at Rs. 375.43 crores
leaving n deficit of Rs 554 crores.

On ‘the revenue side, the receipts
from Customs are placed at Rs. 141.29
crores, about Rs. 4 crores less than the
revised estimate for the current year.
The revenue under this head depends
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so much on the availability of foreign
exchange and the developments in the
international situation, which affect
both supplies and shipping, that it is
difficult, particularly in the present un-
settled conditions, to make a precise
estimate of the revenue in the coming
year. The estimate is based on the
assumpfion that there will be no seri-
ous shortage either in the availability
of the goods which we import or in
shipping and that, on the export side,
we shall be able to maintain the pre-
sent level of exports and the pre-
sent level of our -export duties. Union
Excises are estimated at Rs. 7163
crores and receipts of Income-tax have
been placed at Rs. 157'05 crores against
the current year’s revised estimate of
Rs. 166'8 crores. The fall in revenue
under this head is largely due to the
gradual disappearance of collections
from the excess profits tax, business
profits tax and the Central surcharge,
which are no longer in force, and also
to a reduction in profits due to the
strike in the textile industry this year,
The divisible pool of income tax will
amount to Rs. 8896 crores of which
the States’ share will be Rs. 4448
crores. In addition, a sum of Rs. 55
lakhs is expected to be paid as their
share of income tax to such of the
Part B States as do not receive a grant-
in-aid to cover the revenue-gap cal

by federal financial integration. It is
also proposed to add a sum of Rs. 2}
crores to the share of the Part A States
for any possible arrears that may be
due to them in respect of previous
years, the accounts of which remain
to be finally closed. The contribution
from Railways, as the House is already
aware, will be Rs. 7'26 crores. The
contribution from the Posts and Tele-
graphs Department is estimated at
Rs, 2 crores. The revenue under other
heads is estimated at Rs. 3819 crores,
the drop of Rs. 5 crores compared with
the current year’s revised estimates
being largely due to the elimination of
certain special non-recurring items in-
rluded in the current year.

The total expenditure for next year
is estimated at Rs. 37543 crores of
which Defence Services will account
for Rs. 180°02 crores and civil expendi-
ture for Rs. 19541 crores.

Before I deal with the expenditure
estimates I shall digress to explain
briefly certain changes which are being
made in the presentation of the de-
mands to this House, In the first
place, to enable hon. Members to have
more time for the consideration of the
budget, it has been decided to intro-
duce the procedure for a vote on
account so that it is not necessary to
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complete the voting of the Demands
and the passing of the budget by the
end of the financial year. The House
will be asked to vote a month’s supply
pending the detailed consideration of
the Demands for grants and the Fin-
ance Bill for both of which more time
will be made available than in the
past. Secondly, in accordance with
certain suggestions made by the Esti-
mates Committee, the grants have
been arranged by Ministries, the de-
tails of the Demands have been added
1o each Demand- instead of being rel-
egated to a separate supplement and
the descriptive material in the ex-
planatory memorandum has been fur-
ther amplified so as to make it more
informative. Thirdly, grants to States
for financing their development and
grow "more food schemes which are
anow charged to capital have been
transferred to revenue. Similarly, cer-
tain items of Defence expenditure
which are now debited to capital have
also been transferred to revenue. I
shall explain the reasons for these
changes when dealing with the esti-
mates concerned.

The expenditure on Defence Services
next year is estimated at Rs. 18002
crores against the revised estimate of
Rs. 179'47 crores. In comparing the
estimate for next year with the revised
estimate for the current year the
chbange in classification already men-
tioned must be taken into account. The
House will remember that a capital
head outside the revenue account was
opened during the last war to accom-
modate certain transactions, although
in the special circumstances govern-
i_ng Deteqce expenditure, particularly
in war time, no effort was made to
allocate precisely the items which
should be charged to capital as dis-
tinct from revenue. The House will
appreciate that the rules of allocation,
such as those based on productivity,
which may regulate the matter on the
civil side cannot apply to Defence and
that the question of what should be
treated as capital expenditure and
what should be met out of revenue
must be a matter kept open for review
firom time to time. In the budget
for 194849 it was decided that ex-
penditure on the acquisition of land.
the provision of accommodation and
the acquisition of naval vessels and
aircraft should be charged to capital.
I have carefully reviewed the position
and I feel that in present conditions
it will be more appropriate to meet
the expenditure on the acquisition of
aircraft from revenue. Aircraft, with
the relatively small working life they
have, cannot possibly be put in the
same category as lands, buildings or
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plant and machinery and I have decid-
ed that the cost of all aircraft pur-
chased for Defence services should be
debited to revenue instead of to
capital. -

Of the total expenditure of Rs. 180‘92
crores next year, Rs. 13069 crores will
be spent on the Army, Rs. 931 crores
on the Navy, Rs. 24'49 crores on the
Air Force and Rs. 15'53 crores on non-
effective services. Compared with the
revised estimates for the current year
it will be seen that the expenditure on
the Army shows a decrease of Rs. 12.88
crores which has been counter!
ed by increased expenditure on the
Navy and the Air Force. The decrease
in the Army expenditure is mainly due
to the fact that the full effects of the
reduction in the strength of the Army
carried out this year will be reflected
in the estimates for next year. It is
also hoped to effect certain further re-
ductions during that year. As regards
the Navy and the Air Force, it must
be remembered that these two services
are in the process of being built up,
and, as has already been n;ade clear
in this House. the reduction in the
Armed forces relates solely to the
Army and the expansion and develop-
ment of the two other nascent services
have to go forward. The increase in
the estimates for the Air Force is also
partly due to the change in classifica-
tion mentioned earlier.

Before I pass on to deal with the
civil estimates I should like to refer to
the reorganisation of the former Indian
States’ forces and the problem of eco-
nomy in Defence expenditure. Good
progress has been made in the re-
organisation of the States’ forces and
simultaneously with the reorganisation
the strength of these forces has been
reduced to fit in with the defence
requirements of the country as a
whole. It has also been decided that
the terms and condition of service of
the personnel of these forces should
be the same as in the rest of the
Indian Army with effect from the 1st
April 1951,

The problem of securing economies
in Defence expenditure has to be con-
sidered in the context of the require-
ments for the security of the country
and the maintenance of the efficiency
of the services. While these considera-
tions should be given dune weight I am
sure the House will agree that con-
sidering the size of defence expendi-
ture, which accounts for about half
the revenues of the Central Govern-
ment, it is of the utmost importance
that all avenues for effective economy
should be explored without affecting
the efficiency of the services. This
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problem has been kept under constant
review and with the co-operation of
my colleague the Minister for Defence,
various economy measures, such as the
reduction in the scales of issue, better
conservation of stores and equipment
have already been or are being given
effect to.

In addition to the provision of Rs.
18002 crores in the revenue bud-
get a provision of Rs. 14'97 crores has
been included for Defence in the capi-
tal budget. This expenditure will be
mostly incurred on works projects for
the three services and for the purchase
of plant and machinery for the manu-
facturing establishments.

Civil expenditure next year is esti-
mated at Rs. 19541 crores compared
with the current year’s revised esti-
mate of Rs. 199'81 crores. The actual
reduction is somewhat larger as ex-
penditure on the payment of grants to
States for the Grow More Food and
development schemes which used to
be charged to capital has been provided
in the revenue budget next year. The
decision to charge the grants for
development to capital was taken in
the immediate post-war period largely
as a matter of budgetary convenience
in the context of the heavy deficits on
revenue account in the post-war years.
Grants for Grow More Food are for
short-term schemes which do not result
in the creation of any permanent as-
sets while grants for other schemes
of development do not create for the
Centre any durable assets. There is,
therefore, very little justification for
charging any portion of these grants
to capital and on a careful review of
the whole position I have decided that
they should more appropriately be met
from rvevenue. Excluding the amount
of Rs. 831 crores thus transferred to
the revenue budget, the reduction in
the expenditure next year as compared
with the current year amounts to
Rs. 1271 crores. This decrease is al-
most wholly accounted for by a re-
duction in the expenditure on food
subsidies and bonus on procurement.
The expenditure on these next year,
in accordance with the food and pro-
curement policy recently announced, is
estimated at Rs. 25'32 crores against
Rs. 3507 crores this year, which in-
cludes Rs. 2'3 crores on account of the
supply of food grains at concessional
rates in the Delhi State. The varia-
tions under other heads. which are ex-
plained in detail in the Explanatory
Memorandum more or less cancel out
and I do not propose to weary the
House by repeating them here. Ex-
penditure on the relief of displaced
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persons next year is expected to

Rs. 381 crores less than this year wlnls
there will be a drop of Rs. 1'89 crores.
in the provision for prepartition pay-
ments. These savings will however be:
more than counterbalanced by normal
increases under other heads. The bud-
get also includes a provision of Rs. one
crore for additional grants to States
for the welfare of the scheduled tribes.
and the development of scheduled
areas and Rs. one crore for possible
grants to such of them as have suffer-
ed from natural calamities like floods
and earthquake this year.

The civil expenditure, which 1 have
just mentioned, takes credit for econo-
mies amounting to Rs. 553 crores. It
has not been possible to take the entire
amount of this reduction under the
respective heads as final decisions in
respect of many of the proposed econo-
my measures had not been arrived
at when the budget was being prepar-
ed. For purposes of completing the
estimates, therefore, I have taken a
lump reduction of Rs. 5 crores under
miscellaneous expenditure. It is my
intention, before the demands for
grants are finally presented to the
House in April, to distribute this pro-
vision over the respective heads.

In this connection, the House will be
interested to know that the total re-
duction which could have been possible
if the recommendations of the Econo-
my Committee had been implemented
in toto is of the order of Rs. 44 crores.
The reduction of even Rs. 53 crores in
civil expenditure envisaged in the bud-
get may not at first sight appear sub-
stantial, but I must remind the House
of the somewhat limited scope avail-
able for the contraction of expenditure.
Of the gross expenditure of Rs. 20041
crores provided in the budget, nearly a

- third, or Rs. 63 crores, is in respect of

obhgatory expenditure like interest
and debt redemption, pensions, fixed
grants to States and pre-partition pay-
ments. Expenditure on Grow More
Food, food subsidies and bonus and
relief of displaced persons account for
another Rs. 40 crores, which is not
capable of further reductions. There
are certain self-balancing items such
as payments of certain cesses to speci~
fic funds and transfers to the road
fund which account for another
Rs. 5 crores. This leaves about
Rs. 92 crores to which the axe could
be applied. Even here, there is a sub-
stantial amount of expenditure on
nation building activities, tax collec-
tion and so on which cannot be
materially reduced without affecting
the revenue or the development of the
country. In taking a view of possible
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economies the House must also remem-
ber that as a result of the integration
of the former Princely States consider-
able, but more or less backward, areas
have been brought under direct Cen-
tral administration and the provision
in the budget for these areas, where
so much still remains to be dome for
raising the standards of administra-
tion. cannot be reduced. In judging
the results of the campaign for econo-
my I am sure the House will bear these
facts in mind. But I can give the as-
surance that the quest for economy
will be continued throughout the year.

1 should like at this stage to digress
and give an account of the work of the
Income-tax Investigation Commission.
As hon. Members are aware, the report
of the Commission on the adequacy of
the existing income-tax law to prevent
tax evasion and the steps necessary to
remove existing defects has been under
consideration for some time. A bill
embodying the accepted recommenda-
tions was to have been submitted to
Parliament in the last budget session
but such a comprehensive measure re-
quired some time to prepare and could
be introduced only in the current ses-
sion.

During the year under review the
Commission have made further pro-
gress in the investigation of individual
cases referred to them. Out of a total
number of 1390 cases referred to them
they have disposed of 337 cases, in-
clyding those settled by agreement. On
the cases so far disposed by them a
sum of nearly Rs. 64 crores is likely
to be recoverable while the actual re-
coveries amount to Rs. 90 lakhs. Re-
coveries have lagged behind assessment
because in many cases extensions of
time have had to be given by the Com-
mission, taking into account the asses-
see’s present capacity to pay what in
effect is the tax demand of several
years. The cases still pending with
the Commission are at various stages
of investigation. It is therefore im-
possible to give an idea of the time it
would take for the completion of the
work. The term of office of the Com-
mission is due to expire at the end of
March 1951 but in view of the large
volume of work still remaining to be
done steps are being taken to get their
term extended.

The current year’s budget provided
for a capital expenditure of Rs. 62
crores and Rs. 34'8 crores for loans to
the State Governments toc meet their
capital requirements and for rehabili-
tation of displaced persons. Capital
expenditure this year is now estimated
at Rs. 83 crores while loans to State
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Governments will amount to Rs. 67
crores. Details of the capital expendi-
ture are given in the Explanatory
Memorandum and 1 shall content my-
self with mentioning only the more im-
portant reasons for the increase. As
part of the policy of curtailing expendi-
ture to the maximum extent possible
the provision in the current year’s
budget was severely pruned and the
actual requirements for Railways and
irrigation schemes proved heavier. An.
unforeseen payment of Rs. 2'62 crores
had also to be made to Pakistan, in
accordance with the partition arrange-
ments, in connection with the payment
for her subscriptions to the Inter-
national Monetary Fund and world
Bank, as India retained the entire sub-
scription paid by undivided India be-
fore the partition. Defence capital
outlay is also expected to cost about
Rs. 34 crores more than was originally
estimated. The large increase in ad-
vances to State Governments is main-
ly due to an increase in the loans for
the rehabilitation of displaced persons
which are now estimated at Rs. 1585
crores against the original estimate of
Rs. 835 crores and loans for Grow
More Fcod schemes which, at Rs. 12'86.
crores, involve an excess of over
Rs. 103§ crores over the original budget.
Additional loans had also to be given
to the States for the river valley pro-
jects and for certain important irriga-
tion and hydro-electric schemes in
secme of the Part B States.

For next year, a total provision of’
Rs. 77 crores has been made for capital
outlay and Rs. 6262 crores for loans
to States. Among the important items
included in the former I would mention
Rs. 19-62 crores for Railways, Rs. 5:45
crores for Posts and Telegraphs,
Rs. 1056 crores for industrial develop-
ment on such items as the Fertiliser
Factory at Sindri, the Machine Tool
Factory at Bangalore and investment
in ship building and the manufacture
of dry core cables. Defence capital
outlay, as mentioned elsewhere, is esti-
mated to cost Rs. 1497 crores, while
schemes of State trading will involve -
a net outlay of Rs. 13 68 crores, which
will be recovered in subsequent years.
The provision in the loans budget in-
cludes Rs. 27 crores for loans to States
for the river valley schemes, Rs. T§
crores for loans for other productive-
purposes, Rs. 1'68 crores for industrial
housing, Rs. 16 crores for rehabilitation
and Rs. 8 crores for Grow More Food
schemes. A lump sum provision of”
Rs. 1} crores has also been included:
for possible loans to those States which
have recently suffered from mnatural
calamities like floods and earthquakes.

Before I go on to consider the ways-
and means position I should like to-
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_mention briefly the work of the Plan-
ning Commission. The Commission
_have been engaged for some time in
a close study of the problems of plan-
.ning and development in the country
.and their report is likely to be re-
.ceived by Government by about the
end of May 1951, after they have com-
pleted their consultations with  the
.States Governments and others. An
underdeveloped economy like ours is
inevitably one with a low volume of
savings which can be devoted to pro-
ductive investment. Even this small
margin has been affected as a result
of the strains and stresses of the war
.and post-war years and the shifts in
the distribution of income within the
.community. The resulting dearth of
resources calls for a degree of national
-effort which makes planning and the
fixation of priorities a vital necessity
if even the meagre resources available
are not to be frittered away. In recent
years there has perhaps been a tenden-
.y to identify planning with large scale
-expenditure out of past savings. But
the real problem is to increase the cur-
rent flow of saving through a concert-
-ed effort by the present generation so
as to make available, without a violent
-disturbance of the country’s economy
which the wunregulated release of
.accumulated savings will involve, re-
sources for productive investment and
for financing social services. Without
in any way anticipating the findings
of the Commission it may be hoped
that as a result of their examination
of the problem they would advise Gov-
- ernment of the lines on which national
-effort should be mobilised, the levels
‘to which the Centre and the States
should endeavour during the next few
years to raise their financial resources
and the targets which the country
should try to achieve through intensive
development.

This leads me to a mention of the
discussions which Government have
been having with the United States

Government for participation in Presi- -

dent Truman’s Point Four Programme
and with Commonwealth countries in
connection with what is generally
known as the Colombo Plan. Hon.
Members are aware of the agreement
which has been signed between this
country and the United States under
President Truman’s Point Four Pro-
gramme, the significance of which to
the technclogical progress of the coun-
try is likely to be far greater than what
its mchetary dimensions. indicate. In
connection. with the Colombo Plan, we
have drawn up a statement of our
essential requirements in the next six
years Involving a total outlay of

28 FEBRUARY 1951

General Budget for 37838
195152 )

Rs. 1,800 crores. The problem of rais-
ing the living standards of the vast
underdeveloped and, till recently, ex-
ploited regions of South East Asia is
one which is unlikely to be solved by
the resources available to the countries
of that area. Finance from abroad, and
that on a substantial scale, has to be
forthcoming if this problem is to be
tackled adequately. There is an in-
creasing recognition by the more fortu-
nately placed countries of the West
and the Western hemisphere that their
help 1n this urgent task is necessary
and that the raising of the living stan-
dards of these backward areas is vital
for the peace and stability of the
world. While it is obviously in our
own interest to help ourselves to the
maximum extent possible by mobilising
our own resources I trust that outside
assistance on terms acceptable to us
will be available m the near future
in undertaking this great task.

T shxll now turn to a consideration
of the ways and means position. The
current year’s budget included Rs. 75
crores from market borrowings and
Rs. 28 crores from small savings. In
addition, credit was also taken for a
possible sale of Rs. 10 crores from
securities held in the cash balance in-
vestment account. In June 1950 a
cash-cum-conversion loan was floated,
cash subscriptions to which amounted
to Rs. 74 crores and conversions to
Rs 223 crores. In addition to the pub-
lic loan, sales of securities from the
cash balance investment account have
amounted to Rs. 23 crores while the
net receipts from small savings are
now placed at Re. 31 crores showing
an improvement of Rs. 2 crores over
the budget. The total borrowings have,
however, still fallen below the estimate
by Rs. 29 crores. This has been main-
ly due to the fact that the recovery
in the capital market has not been as
good as was once expected and that
the promise of increased demand for
investment of the earlier period has
not been maintained. For next year,
I have taken credit for Rs. 100 crores
for new loans and a net credit of Rs. 43
crores from small savings. Govern-
ment have the option of repaying the
3 per cent. loan 1951—54 with an out-
standing halance of Rs. 87 crores next
vear and provision has been made for
this repayment.

There has been a welcome, though
slight, improvement in the position
regarding small savings this year, With
the shift in the distribution of the
national income in recent years that
most competent observers have noties
ed, the mobilisation of small savings,



3754 Presentation of the

particularly in the rural areas, has

assumed special importance and has
been engaging the constant attention
of Government. Among  measures
taken for stimulating additional sav-
ings may be mentioned the revival of
the system of authorised agents in
three States as an experimental
measure. In rural areas it is also pro-
posed to avail of the assistance of
Branch Sub-Postmasters in this task.
Recently, a Treasury, Savings Deposits
Scheme, which combines the attractive
yield on National Savings Certificates
with the advantage of an annual in-
come, has been introduced and the
results, in the short time it has been
in operation, are encouraging. The
question of widening the pattern of in-
vestment for the small saver is cons-
tantly under examination. Social and
political changes have occurred in the
country which involve more restricted
opportunities for certain classes who
in the past have been large supporters
of the investment market. Their con-
tribution has to be replaced from the
savings of those who benefit from these
changes. The importance of mobilis-
ing the small savings cannot therefore
be over emphasised. This is a task
which requires the co-operation of all
sections of the community both rural
and urban, agricultural and industrial.
We cannot depend purely on casual
sales of savings or deposit certificates.
We must develop a wide net work of
savings groups in the towns and in the
countryside for a continuous mobilisa-
tion of small amounts. In this connec-
tion, may I mention that the successful
working of savings groups in industrial
undertakings should not be regarded as
a relevant consideration in  dealing
with disputes regarding the level of
wages?

Before I pass on to the budget pro-
posals I may summarise the position.
The revised estimates for the current
year show a surplus of Rs. 793 crores
while the deficit on capital account will
amount to Rs. 67 crores. For next
year, on the existing basis of taxation,
the revenue account is expected to
show a Aeficit of Rs. 554 crores while
the deficit on capital account will
amount to Rs. 78 crores. The total de-
flcit in the current year will be met
from the onening balance of Rs. 149
crores which will be reduced to Rs. 95
crores at the end of the year, On the
estimates that T have explained so far,
I am left with the nroblem of not mere-
ly covering the estimated revenue de-
ficit of Rs. 554 croves but also of
covering, as far as possible, the more
substantial deficit on capital account,
while closing the budget year with an
adequate closing balance.
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It may assist the House if 1 explain
briefly ~the various  considerations
which I have taken into account in
formulating the proposals which I shall
place before it. In dealing with the:
substantial deficit on both capital and
revenue account in the coming year I
have had to keep in mind two require--
ments. Firstly, - additional resources.
have to be raised for leaving Govern-
ment with a sufficient closing balance-
at the end of the Budget year. Second-
ly, the deficit has to be covered to the-
largest posssible extent so as to avoid.
the generation of further inflation.

At a time when inflationary condi-
tions exist it must be the aim of Gov-
ernment to adjust the money supply
to the available supply of goods and
services by drawing off as much as
possible of the purchasing power in the
hands of the community, either by
taxation or by borrowing, the exact

proportion between the two  being:
determined with reference to the-
prevailing circumstances.. In other

words, Government ought to aim at a
surplus budget, taking the revenue and’
capital budget together. Conversely, at
a time of deflation the effect on the
community of the fall in the purchasing
power should be mitigated by Govern-
ment increasing the money supply by
increasing public expenditure. The
effect of a budgetary deficit on the
economic life of the country is precisely
the same whether it is a deficit on reve-
nue account or a deficit on capital
account. Such a deficit, other things
remaining equal, increases the avail-
able money supply in the hands of the
community and at a time of inflation
adds to the inflationary spiral. The
effect is in no way altered even if the
deflcit in a particular year is met from
the accumulated balances of the past.

In the light of what I have said just
néw, I am sure the House will agree
with me that the substantial deficit of
Rs. 83 crores in the budget next year
cannot be left wholly uncovered. This
will reduce the cash balance of Gov-
ernment at the end of the budget year
to Rs. 12 crores which will be wholly
inadequate, considering the present
magnitude of Government transactions.
A safe closing balance for Government
should, in my view, be something of
the order of Rs. 50 crores. This, in a
sense, sets the minimum limit to the
amount of fresh resources that will
have to be raised next year to achieve
a satisfactory cash position. = Any fur-
ther addition to our resources will be
welcome, if itecould be obtained.

After a careful consideration of the
problem in all its aspects I have come
to the conclusion that something like
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half this deficit should be met by rais-
ing additional resources and the
balance met from the accumulated cash
balances of Government.

The House may well ask if this
deficit could not have been avoided
either by economies or by the post-
ponement of capital expenditure. 1
have explained at some length, while
dealing with the expenditure estimates,
the steps taken to secure economies in
‘public expenditure. While this quest
for economy will be rigorously pursued,
it will be unrealistic to expect that
this will release any appreciable
.amount for financing the capital
‘budget. The capital budget itself has
been so carefully pruned that it now
provides only for essential schemes of
capital outlay and development, which
cannot be further curtailed without
affecting the country’s development,
and for the requirements connected
with the rehabilitation of displaced
persons. Even within the accepted pro-
vision for capital expenditure, which
in the case of most spending Minis-
tries and State Governments repre-
sents a very substantial reduction on
their demands,, it is my intention to
.suggest the enforcement of economies
in spending by the adoption of
austerity standards in regard to comn-
struction. scale of accommodation and
;so on. While all these efforts may
yield some results, it is unlikely that
they will bridge to a _substantial
extent the deficit on capital account
‘next year.

This brings me to the important
problem of distributing the  additional
burden in the coming year between
taxation and borrowing. So far as
borrowing is concerned, the House is
well aware of the difficult conditions
prevailing in the -capital market. In
my estimates for the coming year I
have taken credit for a total borrow-
ing of a little over Rs. 140 crores,
taking small savings and market bor-
rowings together. While 1 am satis-
‘fied that this is not in any way over-
.optimistic there is little scope, unless
there is a very marked improvement
in the position, for bettering on these
estimates. 1 am, therefore, left with
no alternative but to turn to the tax-
‘payer for helping me out. In doing
so I am not unaware of the present
level of the tax burden but in an
.emergency like this I am sure that
some additional burden will be borne
cheerfully in the wider interest of the
country. In laying the tax-payer
under further contribution, the House
may rest assure that I have made
every effort to see that the additional
‘byrdens are spread as widely and as

~iéquitably as possible.
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In the field of direct taxation, my
first proposal is to raise the rate of
Corporation tax by a quarter of an
anna, from two and a half annas to
two and three-quarter annas. Since
1922 it has always been the practice
to fix the rate of Company super-tax
at the lowest rate of super-tax appli-
cable to an individual. This was de-
parted from twice in recent years,
once in the Finance Act of 1946 and
again in the Finance Act of last year.
I consider that it is not inappropriate
at the present juncture to do some-
thmg_ towards re-establishing the con-
ventional parity between the two
rates. This proposal is estimated to
yield an additional revenue of
Rs. 2:25 crores.

My second proposal is to levy, ex-
clusively for the purposes of the
Centre, a small surcharge of 5 per
cent. on all income-tax and super-tax
rates, excluding Corporation tax with
which I have already dealt. The pre-
sent_situation calls for a measure of
sacrifice from every one according to
his means and this surcharge will not
be an onerous burden on anyone. On
a person with an income of Rs. 5,000
a year, this will mean no nlore than
8 annas a month. It will amount to
Rs. 3 a month on a person with an
income of Rs. 12,000 a year and Rs. 12
a month on a person with an income
of Rs. 24000. I am sure the House
will agree that this burden cannot be
considered excessive. The additional
revenue from this surcharge which, as
1 mentioned, will accrue in its entirety
to the Centre, is estimated at Rs. 6
crores.

Before I leave the subject of income-
tax I should like to mention a minor
adjustment that is being made in res-
pect of the rebate of super-tax given
to Life Insurance Companies. The
Income-tax Investigation Commission
have suggested that the rebate of
super-tax hitherto given to Life Insur-
ance Companies was not justified in
respect of that portion of the profits
of the business which went into the
pockets of the shareholders and did
not accrue to the benefit of the policy-
holders. Government have accepted
the Commission’s recommendation and
the rebate is proposed to be reduced
from 2 annas to 1} annas. The effect
of this on the revenue will be negli-
gible and I have taken no credit in
the budget for this.

Turning to indirect taxes I shall
first, deal with changes in the Customs
duties. My first proposal is to levy
an enhanced surcharge of 5 per cent.
on all items in the import schedule
cxcept surh of them as are governed
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by specific agreements under the
«General Agreement Relating to Trade
and Tariffs. In other words, the pro-
posal is that for any item for which
‘the existing surcharge is, say, twenty
per cent. the new rate should be 25
‘per cent. Articles at present exempt
from surcharge will pay a surcharge
of 5 per cent. The yield from this is
-estimated to be Rs. 2 crores.

My next proposal is to increase the
present surcharge of 100 per cent. on
ale, beer, spirits, and other femeqted
liquor by 50 per cent. The yield
from this is estimated at Rs. 40 lakhs.

My third proposal is to rationalise
the incidence of import duties on
mineral oils other than motor spirit
and kerosene. The existing duties on
these oils will be raised alternatively
to a maximum of 20 per cent. of their
value, wherever it is higher. The
additional yield from this is estimated
at Rs. 60 lakhs.

In the fleld of export duties I pro-
pose to make two changes. I pro-
pose to levy a duty of Rs. 80 per fon
on groundnut kernel. The price of
.ground nut kernel has gone up con-
siderably in recent months on account
-of the increase in demand and this
duty will be in consonance with the
policy of appropriating to the
-exchequer the large difference between
the external and internal prices. I
:also propose to revive the export duty
-on cotton cloth, which was withdrawn
in 1949, but confine it to coarse and
medium cloth only, excluding furnish-
ing fabrics and manufactures like
hosiery, apparel, towels, ete. The cloth
covered by this duty is made mostly
from Indian cotton and enjoys a price
advantage which would justify the im-
position of a moderate export duty,
-which I suggest should be 10 per cent.
ad valorem. The yield from export
duty on ground nut is estimated at
Rs. 1} crores and that from the export
duty on cotton cloth at Rs. 2} crores.
Certain readjustments in the applica-
tion of concessional assessments to
existing export duties on cotton waste
and black pepper will also be made
by executive orders, yielding Rs. 1
«crore and Rs. 75 lakhs respectively.

I now turn to Union Excises. Here
my first proposal is to increase the
present excise duties on motor spirit
and kerosene by 5 per cent. so as to
equalise the duties of Customs and
Excise. This change is consequential
to the general surcharge of 5 per
,cent. on import duties which I have
mentioned earlier. The additional
revenue from this is . estimated at
Rs. 15 lakhs
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My next proposal is to make certain
changes in the excise duties on
tobacco. The rationalisation of
tobacco excises has, as the House is
aware, been under the consideration
of Government for some time. The
existing system of taxing tobacco on
the basis of its intended use has not
only been criticised as being contrary
to the normal principle that an article
should be taxed according to its
specific character but has also proved
cumbersome and difficult, both to the
administration and to the trade. A
widespread scheme of departmental
restrictions designed to guard
the evasion of taxation by the diver-
sion, after clearance, of tobacco,
capable of multi-purpose use, from a
low-rated use to a high-rated use has
had to be imposed. These have been
difficult to administer and have also
created some amount of justifiable dis-
content in the trade.

The scheme of rationalisation now
proposed has two main features. It
makes the minimum changes neces-
sary in the taxation of tobacco which
goes intc the manufacture of cigarettes
In respect of other categories of
tobacco, the present basis of taxation
with reference to intended use will be
abandoned and the duty will be levied
as a leaf duty at flat rates, separately
for flue-cured and for other tobacco.
The rationalisation also provides for
the levy of a further duty on ¢tertain
tobacco manufactures like biris and
snuff. The leaf duty on flue-cured
tobacco. except tobacco used in the
manufacture of cigarettes, will in
future be Re. 1 per lb. while other
tobacco will pay a duty at 8 annas per
1b. Flue-cured tobacco used in the
manufacture of cigarettes will con-
tinue to pay duty at the existing rates
while other tobacco used for the manu-
facture of cigarettes will pay the
flat rate of leaf duty of 8 annas. The
existing concessions for stalk and
tobacco used for agricultural pur-
poses will continue. The manutacture
duty on cigarettes, whether made out
of flue-cured tobacco or other tobacco,
will, subject to certain minor tariff
alterations due to the imposition of
the flat rate of leaf duty, continue as
at present. Pipe-tobacco will pay a
rate of Rs.. 6-8-0 per Ilb. Biris and
snuff will pay in addition to the leaf
duty of 8 annas, as against 12 annas
at present, an additional manufacture
duty averaging 8 annas per lb. on
their tobacco content.

I have carefully considered the
effect of the proposed changes on the
consuming public. Flue-cured tobacco
is not generally used for chewing or
hooka purposes and over most of this
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field the additional burden would
amount to only 4 annas a pound over
the presen$ rate of 4 annas a 1b. This
duty has, no doubt, been doubled but
considering the low per capita con-
sumption of tobacco in this form, the
additional burden is likely to be in-
significant. In the case of snuff and
biris also, flue-cured tobacco is hardly
ever used and the consumer will get
the benefit of a reduction of 4 annas
per 1b. in the present tax of 12 annas
a lb. which he is now paying. This
loss of revenue has to be made up
and it is in the context of the need for
additional revenue and the desirability
of making every section of consumers
contribute their share of additional
revenue, that the small manufacture
duty on snuff and biris is justified.
The manufacture duty on snuff will
be at 8 anpas per lb. For biris
a graded manufacture duty will
be levied at 9 annas a thousand
for Dbiris containing more than
three quarters of a lb. of tobacco per
1,000 and 6 anmas a 1,000 for biris con-
taining threequarter of a 1lb. of
tobacco or less. At the existing rate
of taxation an average biri smoker is
probably paying a duty of Rs. 6 a
year. Under the new proposals he
would pay about Rs. 8 a year. Com-
pared to what the smoker of even the
cheapest variety of cigarettes has to
pay, I do not think that this places
an undue burden on him.

I mentioned earlier that the rates of
duty on tobacco used for cigarettes
will mostly remain unchanged. But,
while we are raising the rates of tax-
paid by the other sections of
tobacco consumers, it is hardly fair
to leave the cigarette consumer
untouched. I therefore propose to
levy a small surcharge of a quarter of
an anna per 10 cigarettes the retail
price of which is more than 2 annas
per ten and half an anna per 10
cigarettes the retail price of which is
more than 5% annas per ten,

The total additional revenue from
the changes in the tobacco tariff which
1 have just mentioned is estimated at

Rs. 13 crores.

“Before 1 conclude the taxation pro-
posals I may mention a proposal which
has only a limited interest, as it
affects only the Delhi State. Hon.
Members are aware that the question
of levying a sales tax in Delhi has
been under consideration for some
time. The neighbouring States of
Punjab and Uttar Pradesh have sales
taxes and there have been complaints
that the existence of a tax-free zone
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in Delhi results in a diversion of trade
from these States to Delhi to the detri~
ment of their revenues, without any
corresponding benefit to the Centre.

> Centre has been advising the
various State Governments to exploit.
sales taxes for augmenting their re-
sources and there is no reason why
the Centre should not introduce it in
Delhi in the present financial
stringeny which has wunderlined the-
need for exploring all available means.
of raising additional money. Govern-
ment have accordingly decided to-
introduce a sales tax in Delhi. This
will be done by applying with suit-
able modifications, the law of one of
the Part A States. The tax will be
a moderate single point tax. The-
details are being worked out but in.
the meanwhile I have taken a credit
of Rs. 1 crore on this account for the
coming year.

I may now summarise the net effect
of the proposals which have
placed before the House. The addi-
tional revenue from the changes in
Income-tax is estimated at Rs. 8.28
crores and that from changes in
Customs and Central Excise duties to-
Rs. 8.75 crores and Rs. 18.15 crores
respectively. The sales tax in Delhi
is estimated to yield Rs. 1 crore. The
total additional revenue is thus esti-
mated at Rs. 31.15 crores. This will
convert the revenue deficit of Rs, 5.54
crores into a surplus of Rs. 25.61
crores and reduce the overall budget
deficit to Rs. 52.37 crores. This re-
maining deficit will be met from the
opening balance of Rs, 95.42 crores,
leaving a closing balance of Rs. 43.05
crores at the end of the year.

I have now come to the end of my
story. I wish it had been possible for
me to present a budget without im-
posing the additional burdens I have
been compelled to suggest. But the
financial difficulties through which the
country is passing make it imperative
that sacrifices should be made to en-
able Government to meet the heavy
demands on them without impairing
the economic health of the country.
I know that there will be some criti-
cism that the entire burden next year
has been thrown on the tax-payer and
that in distributing this burden the
direct tax-payer has been let off more
lightly than the indirect tax-payer. So
far as laying the entire burden on the
tax-payer is concerned, I have already
explained how it is not possible to
raise additional money by borrowing
over of the amount for which I have
taken credit in the budget. Apart
from the effects of recent political and
economic changes on the capital
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market, we still seem to be in a state
of transition so far as the effect of
the shifts in income, to which I have
already referred, on the capital
market is concerned. As regards the
second criticism I would point out
that, in a relatively poor country like
ours, the scope for raisi money by
direct taxation is somewhat limited
and a fair amount of the tax burden
has necessarily to be laid on the com-
munity by means of indirect taxes.
For a population of over 35 crores the
aumber of people who pay income-tax
in this country is probably something
like 6 to 7 lakhs. It will not, there-
fore, be correct to say that the rais-
ing of additional taxation by the en-
hancement of indirect taxes is in-
equitable. But in suggesting increases
in indirect taxation I have confined
them as far as possible to either
luxury or near luxury items. It is,
nevertheless. true that the net of taxa-
tion has been cast fairly wide but I
am sure the House will agree with me
that in the burden of building up the
new India every section of the com-
munity should take its legitimate
share.

Before I conclude. I should like to
say a few words about a charge that
has frequently been made that by
drawing upon the accumulated
balances in recent years Government
have added to the inflationary pres-
sure. If it is suggested that Govern-
ment have been drawing on these
batances and putting the money in
circulation inside the country I think
this is wholly wrong. We started
with an opening balance of about
Rs. 270 crores after the partition and
at the end of the current year the
balance would have drgpped to Rs. 95
crores. Thus, in a peri
a ha.f years, our balances would have
been materially assisted if Govern-
But during this period Government’s
net overseas expenditure, mainly on
the purchase of foodgrains, stores,
equipment, etc., will amount to a little
over Rs. 400 crores. Thus, taking
Government expenditure by itself, this
running down of the balances cannot
be said to have generated fresh in-
flation. But if the suggestion is that
the disinflationary trends would have
been run down by Rs. 175 crores.
ment had raised all the finance they
required currently, without drawing

on their balances, my answer to it is.

342 PSD
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that it ignores the realities of the situa-
tion. While a Government is, in a
sense, the creator of economic condi-
tions by its policies, it is, very often,
also the creature of circumstances
beyond its control. No government,
much less a popular government, faced
with the multitudinous problems with
which this Government has been faced
by the partition of the country and
its aftermath, could have sat back and
refused to incur expenditure neces-
sary for the security of the country,
the relief of displaced persons, the
grant of food subsidies to keep prices
from rising or the progress of essen-
tial schemes vital to the country’s
welfare and development. While
there may be legitimate criticism of
some item of expenditure or the other
I think it will, on the whole, be
correct to say that the bulk of this
money has been spent on useful or
unavoidable items.

Sir, it is, I believe, the usual custom
to end the budget speech with a
review of the general financial posi-
tion of the country but I do not pro-
pose to do so. In the rapidly chang-
ing conditions all over the world he
will indeed be a rash man who can
hazard a guess as to the future. But
I have little doubt myself about the:
inherent strength of our financial posi-
tion and I have every confidence in
the ability of our people to sustain
and support the Government in what-
ever measures may be necessary to
maintain the finances of the country
in a sound position. It is in this hope
and in this faith that I have made the
substantial demands which this budget
makes on the tax-payer. I have been
greatly heartened in this task by a
recent communication which I have
received from an ordinary villager,
who is neither in business nor in
service, which I would venture to
mention to the House. It is from one
who at present pays no tax to any
authority, Central, State or local. He
says that he has a burning desire to
help the Government of India in some
way or the other. He has remitted a
sum of five rupees to me and has pro-
mised to remit a similar sum every-
year. It is not the smsll amount that
he has offered but the spirit behind the
offer that matters and, so long as the
common run of our people can pro-
duce men and women with this spirit,
this country can face the future, how-
ever difficult it may be, with confidence.
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SUMMARY OF FINAL ESTIMATES
Revenue
(In lakhs of Rs.)

Revised Budget
1950-51 1951-52

Customs 145,31 141,20
+8,75*

Union Excise Duties 69,68 71,63
+1315*

Corporation Tax 38,02 30,48
+2,25*

Taxes on Income

other than Corpora- - 127,88 126,57 }

tion Tax +6,00*
Opium 3,00 2,35
Interest 1,79 1,87
Civil Administration 10,46 8,42
Curr.ney and Mint 12,87 12,82
Civil Works 1,46 1,52
Other Sources of
Revenue 13.69 1191
41,000
Posts & Telegraphs :-—
" Net contribution to
general revenues . . 307 2,00
Railways :—
Net contribution {0
general rovenues . . 8,76 7,26

Treduct—Share of

Income-tax revenuc
paysbleto States.. — 47,08 47,53

Total Revenue 387,21 369,89
-+ 81,16*
Ezpenditure

Direct demands on
revenue . 13,34 14,58
Irrigation . 22 27
Debt Services .. 36,46 37,32
Civil Administration .. 52,756 56,02
Currency aud Mint .. 2,65 2,66
.. Civil Works .. 10,88 13,38
" Pensions .. T8 7,85
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Miscellan: ous—
Expenditure on
refugees 13,87 9,86
Subsidy on Food- '
grains .. 3507 2532
Other Expentiture .. 5,686 —30
Grants to Statcs, ete. .. 15,72 1543
Extraordinary items . 1,57 10,97

Defence Bervices (net).. 179,47 180,02
Prepartition payments.. 4,64 2,76

Total Expenditure

379,28 375,43
Burplus

+17,98 +26,61

* Budget proposals.

Mr. Speaker: Sets of Budget papers
will now be distributed and thereafter
the hon. the Finance Minister will lay
on the Table a statement of the esti-
mated receipts and expenditure of the
Central Government for 1951-52.

Shri C. D. Deshmukh: I beg to lay
on the Table a statement of the esti-
mated receipts and expenditure of the
Central Government for 1951-52.

Mr. Speaker: The Finance Minister
will now introduce the Bill.

FINANCE BILL

Minister of Finance (Shri C. D.
Deshmukh): 1 beg to move for leave to
introduce a Bill to give effect to the
financial proposals of the Central
Government for the year beginning on
the 1st day of April 1951.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to give effect to the
financial proposals of the Central
Government for the year beginning
on the 1st day of April 1951.”

The motion was adopted.
Shri C. D. Deshmukh: Sir, I intro-
duce the Bill.

Mr. Speaker: The House will now
adjourn till quarter {0 eleven of the
clock tomorrow.

The House then adjourned till a
Quarter to Eleven of the Clock on
Thursday, the 1st March 1951,




